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LOK SABHA

Wednesday, November 24, 1965]
Agrahayana 3, 1887 (Saka).

The Lok Sabha met at Eleven of
the Clock,

[Mr. Speaxer in the Chair]
ORAL ANSWERS TO QUESTIONS
AgrERT Aist ® FTOn

+
*416. ot wy foma :
o Wi o
=t w

31 fown wdt ag @A A1 g
=i fy

(%) =a7 T 7rd FqmaT T AR
AT & FHTTE qAT & fa wrd g
qar§ wf ;W

(=) afz 71, a1 eav 371 9T wgTent
it & wgey T o o fad wnd ?

e wwrew | Iga (s e
TFA) (%) 06T fwd) graen & are §
WTTA HOETT &1 9198 A1 §

(&) go 78 3577

sty forwd : & Sraen wa E f
T AR WATHT ANGT AT * TwA F
" w1d F A I O B, T e
qUTT 6 T ¥ ¥ gf7, v FAT
THAT FTAET T Al & b
¥, §7 1 UgAGT ¥ wAAT Ty g,
T FTETT WG FE S g
Ty, oY T o f T2 a7 ar
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THAT & 9g 7T AR AT I FY
w1 AT 7LIE F7 aew A wA 7

it 3w TA: SR, FET AE AT
%Y feafa &, gas fag aidt mores fafa
Fgra a2 dwr o ST fEm A v 2
faeser fat oft 907 7 w7 FIraT MO @7
a1 F7%Te 7 g favig fwar e andt o
F1 IR waTEY & qeaey ¥ qyr AA1E
w74 & fordy o afafa a=rd oo 1 a9
soaar Ft ard § fd offy o & 9\
afafa w1 mae g &7 w7 famy
& 1 99 gfufa & oo &g durd o7
form Aarér w1 I Er 3

ot wy foemdt : w1 wrATT A AR
ara &7 9@ § FF it o F1 o v
g g fagen T & Waw # gwt 9 @
w1 ¢ faeat waw %1 719 § A7 & fam
T FEi aidt #Y w TR T E
fory wiré g s gmfaez T 1
o7 § TRT T4 91 9YT ¢ qEY & 0%
"TE A W N A%T e st "
vy feqr qr fama gy fgndr
giar?

st wew v e, 07 WA gA
e # ®1E g 7§ g qer
T T |

it o forerdt - ey wgha, & areh
fadam w71 & &7 wrow sw am o
awv nx fazd famr fo pory ward
T A A1 frTet w wAros enrey
T A AT mEEmT gat e
N wma TwrwA amh @ fx T
TYSAEIC A 729 97 A FIEHAHT
At amy o gmE fagAr gwa w1 e
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ATHT AT SO 5wy a5 oA
AT T ATET & afw gt o %
EIRE-£ F o - ST .

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: s it not
a fact that the proliferation of memo-
rials in stone and marbie is not so
very nccessary for the immortalisa-
tion of the Mahatma's Precept  and
example? He himself desired memo-
rials not made of stone, but riveted
of hearts, for that marble crimson-
veined is indeed truly eternal, It s0.
what steps are being taken by Gov-
ernment to inscribe the teachings ot
Mahatma Gandhi on the the minds
and hearts of men not only in India
but elsewhere in the world as well?

The Minlster of Edu-ation (Shri
M. C. Chagla): A Committee has been
set up under the Chairmanship of the
President of India to celebrate the
Centenary of Gandhiji's Birthday,
where all these questions will be con-
sidered. We want to celebrate it in
a manner worthy of Gandhiji, the
greatest Son of India. As regards
his writings, we are producing
text-books where Gandhiji's
sayings are being reproduced. We
are doing cverything to keep the
memory of Gandhiji alive,

Shri Harl Vishnu Kamath: My
first question was slightly different.
Are memorials made of stone and
marble so very necessary?

Shri A. P. Sharma: In view of the
fect that Gandhiji's own house at
Rajkot and Porbandar have been dec-
lared as places of national importance
in order to commemorate Gandhiji's
memory, may I know whether Gov-
ernment are congemplating to take
over the place where Gandhiji was
Shot dead also In order to commemo-
rate his memory?

Shri Bhakt Darshan: Sir, as far as
our information goes, Gandhiji's house
at Rajkot has been taken over by
tho Gandhi Smarak Nidhi, and not
by the Government.

Shri A. P. Sharma: May I know
whether Government are going to
take over . .
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Mr. Speaker: That question

has
been answered many a time.

Shri A, P. Sharma: No, I am talk-
ing about the place .
Mr. Speaker: Shri Warior.

Shri A. P. Sharma: My specific ques-
tion was......

Mr. Speaker: That had already
been answered.
Shri A. P. Sharma: I want to kn

whether Gover , are plat
ing to take over this place or not. Let
Government say ‘Yes' or ‘No’,

Mr. Speaker: I am repeating that it
has been answered here on the floor
of the House many a time.

Shri Bhagwat Jha Azad: If once an
answer has been given by Govern-
ment, is it not open to Government
to reconsider the earlier decision
afterwards? Can the Government not
reconsider it? So, we are asking agaln

and again why Government cannot
take it over.
Mr. Speaker: Reconsideration is

not being asked for.

Shri Bhagwat Jha Aszad: Govern-
ment must clarify this point.

Shri Warior: May I know whether
it is a fact that Mr. Birla had written
to the late Prime Minister that this
particular mansion would be handed
over to the Prime Minister for his
residence and not for a memorial to
Gandhiji?

Shri Bhakt Darshan: T have not got
any information just now.

oty fererd < gt o Y, e
wevem, & STgAt wt fE g awrqed
q7 T&T W |

W W : F {RET SR gTAA

2 ¢ fi g7 T SAwT awrTe

Tqt oTg 7 OE W TAAT a7 Ag 38T

AT |
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«ff ew W wYATT ; WFTERT AT
T &1 gAH & forn faet ganfo
QA ATE F ) AT TH R B FAOA
& fam #1% 951 qmt @ 7 o ;o
dwzwrdla feafr 1 @3 go ot 91
AT ATA ITAT & T TS FAT FIA FT
gam faarmr ¢ ?

qSaW R gEH TEET wETE
are?

ot geR & woAw : fEer G
T grm

wew Wit ;oo 2fed fie o
ware frmam s g1

Shri D, J. Naik: Gandhiji's life was
dedicated to the removal of untouch-
ability and other construuctive pro-
grammes. May I know what QGov-
ernment intend to do to achleve these
programmes of Gandhiji?

sui llakt Darshan: Sir, all our
de are based
on Gand.hi)ls teachl.:m.

Shri D. J. Naik: That has not been
done in all the States.

Shrimati Lakshmikanth Is
it a fact that a few months back our
Prime Minister had laid the founda-
tion for a Gandhlji stupa at Vijaya-
wada, and if so, may I know whether
the Ministry will also see that such
& thing is encouraged and such kinds
of stupas are established in other
States also?

Shri Bhakt Darshan: Sir, as I have
gaid already, all this work is being
done under the auspices of the Gandhi
Smarak Nidhi.

oft 3o Ho fudtdt : woy oY wErew
ag aATR ¥ w21 @ wEn mdt 97,
s\z#m’fhfﬁuiﬁﬂﬁﬁﬁ
qfrat wifer &1 it 2 92 39 LE
FTWFE W7 AgET FAACGE H fn: fwa
¥ g werw FiAr § Wi andt o &
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7 & aBY AW 5 OH7 w7 Far
grT ¢ Tham s w ad agud ¢
oA ZrAw # weA AT fadiy Bf fF sl
o wimat sqrfeq 1957 § aera s °§
afem fadt am g o7 ogifes 7 &
W, FH A AR AR F A AT,
ot anft o1 % v a2 wew #
gl TF q@ 7 I WY | THE 9T
anft ot & fasrnoe 11 gfea
& ¥ fore g9 vaim Fae faeg amg ?

o Ay

Shri Eapur Singh: Do Government
propose in any shape or form to in-
duct the name or person of Mahatms
Gandhi into the sacred religious lore
of India?

Shri Bhakt Darshan: No Sir, he wat
not a religious leader in that sense.

Bhri Eapur S8ingh: I have not been
#ble to follow the answer .

Mr. Speaker: Next question.
ot areft ;s wEE, T AT
T AT AT

I HXOA |

R WA I A e g
faat &t |7 WA HTE g AL @)

oft wrfy: Kz avar)

wew g ;A4 ATTE IR 6T
Fiferw 51 7 )

o W % agi T AT

oW WERG : &1 6T A 9%
wftforg 1 48 7 9 74

s ot ;& wer wEleT Hoaw
qm W g fe wm
51 WATRTATT 4ZF i1 K1 ATAT TF T
et ¥t ey foreen Zr e §oany @, AR
w4 frmr @1 fa fagr wm2a g4
weET A W A e &
Fave &, ot # FEwr sum wwA & A



3509 Oral Answerg
9T gd & Ay e A e, w7
TS &Y g & fan % sErEeEt
a1 & werfoa 7Y qwwat o fagen
St & oft SY oA o Forar & 3wE IER
afrgfa 41 & v g aze o S wgx &
w1 guw A w1 frere s
a7 & fou sz ar afsw 0 w97
&7 oAt a1 FT goR g Tt e
a7 fagen giow fad o o 9
fora ma § w7 T EWTRE A T @
& wiifa oz S fagan S 1 qw a<w
wTgA & A1 & o S 9rgar g e o
art &w & wefmar gL

OTW WEEY . AAEE 59T w1
AT e WY Fn fE Ay ?

st wrrft c gw fgme oAt @
o A W A A 7

o wgYeT ;. FN e qt g

=1fzw |

sft armiY : wETE andt & eew
TR,

off wo w10 frddY : wrsqw wEw,
Rt wfam ag & fr ox frme & wfas
w oF =fe wo gae TE w7
FEaTE. ..

mn@ﬂmiﬁm ]
Ll

ofy awrdft : 7(E A AgTET e gu
ot al® ¥ e R T R e
R b L R
oA oo @A,

mw:m,ml

ot Wt ;T A1 A8 78 A9
foeam w74

weaw Wt gATE 6T FT
foram
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sft rrEY : 3T wATer g G gEI
g

oo WERW : HE U a1 97 §e
¥ At g o1 & g2 w7 A 1 g
HIAATY q279 &1 T@1 & q%ar |

ot I : T e @ ¢ f fom
ThE ¥ 1% & 4@z ¥ EE ST
9T EGITT A W7 A faaer TRy
# T a1 W1 & T, oo wify wgl-
IEaT a7 WEY Sg ® arEmT AT
T § &1 F3T ST GE| A9 AAAT-
Wit f& g W § AT w9 Tew &
wefran waTeRt ait 3 vt g %
wrf mamT F@ oA et af g ¢
TOHHS T¢ &9 GFTC & w17 fqwer &
T fawgu g

=t e T : s, 9
T F A T § WA wed1 1 e
feor § smiwg wfuw 8 wivw ag &
g% ¢ & oAk 8 v ¥ F qwna
AT T GGG

Haldia Refinery

+
*417. Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri P. C. Berooah:
Shri Heda:
Shri Indrajit Gupta:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri Vidya Charan Shukla:
Bhri D, C. Sharma:
Shri Yashpal Singh:
. Shri Kapur Singh:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Petroleam and
Chemicals be pleased to refer to the
reply given to Starred Question No.
70 on the 18th August, 1865 and state:

{a) whether the negotiations with
foreign firms for the setting-up of
Haldia refinery have since been con-
cluded; and
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(b) if so, the outcome thereof?

The Minister of Petroleum and
{'hemicaly (Shri Humayun Kabir):
ia) and (b). No Sir. The negotiations
ire continuing.

st faveamq qvig : & ag wAT

wrgaTg i ag fefargeie %= s gar
g1 e ?

Shri Humayum Kabir: It is very
difficult to give a deflnite date, but
we are hoping to complete the nego-
tiations by perhaps 31 January 1966,

ot fasgarg qig : 77 Zfeear =
WA FTAET eqrfea 6 § wepA:
faraT a7 = g ?

Shrl Humayun Kabir: Till the pego-
tiations arc completed and we know
the specific proposals, how can 1 give
the figures?

Shri P. R. Chakraverti: Which are
tae firms which have offered to cary
out this project?

Shri Humayun Kabir: There are
taree specific offers: one is from a com-
bination of a German an American
firm, another is from the Rumanian
organisation and the third from a
French firm, CFP.

Shri P. C. Borooah: Will thig re-
finery be fed by crude oil produced
in North-East Assam? If so, what will
be the length of the pipeline through
which the crude has to pass?

Shri Hummayun Eabir: At present
negotiations are proceeding on the
basis that it will be working largely
on imported crude.

Shri Indra)it Gupta: Since out of
these three offers mentioned by the
Minister, two are from private for-
elgn firms and one from a Govern-
ment org T pr on
government to government basls, may
I know whether Government has de-
cided, at least in principle on the
question whether this new refinery
wrill be ia the public sector or will be

Oral Answers AGRAHAYANA 3, 1887 (SAKA)
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part puﬁic-owned' and part private-
owned? o

Shri Humayun Kabir: 1t will pe a
public sector enterprise; it has been
decided that any concern in which
the Government of India hold 51 per
cent or more of the shares is a pub-
lic concern.

Shri Indrajit Gupta: I did not want
that technical answer. I wanted to
know whether it would be in the pub-
lic gector or not. He has said that
if 51 per cent of shares is held by
Government itwill be a public con-
cern and all that,

Mr, Speaker: That was in the se-
cond part of the answer. In the first
part, he answered that it would be
in the public sector.

Shri Hem Barua: At the same
time, he has said that it 51 per cent
of shares is held by Government,
then it becomes a public concern.

Mr. Speaker: Order, order. I have
not called him.

Shri D, C. Sharma: May I know
what attempts would be made in
order to make this kind of refinery,
when fully constructed, proof against
any future shelling or bombing by
the Pakistani people?

Shri Humayun Kabir: This is a
question of general defence. The
measures which are taken for the
defence of the country will apply
equally there.

Shri Kapur Singh: Once again
wrong English has been uttered on
the floor of the House.

Mr. Speaker: I am not
correcting English.

Shri Hem Barua: Prof. Kablr was
my professor in the University, Ie
speaks good English.

Mr. Speaker: I should ask the pro-

fessors and other literary persons to
sit together and decide what should

be done.

here for
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ot awame fag :saw 98 aIwEE
g Y & Aty At sid Te ate §

Fg T T AT AT AT |
Shri D. C. Sharma: I think he was
referring to the Minister,

Mr. Speaker: Unless 1 identify a
Member, he should not stand up,
whoever he might be.

ot gerare fog ¢ w4
FoeT awdl § 5 o seataw &
FILGA AW §9 oF fedw w67 swfe
AT WeaT 7% fog 7 ag aum fewr g
fie st fgrgrarfaat #Y sieg fean
WY qT ag T A o S &
ot 1 T g )

Shri Humayam Eabir: The best
answer to that is that Gen. Sarada-
nand himself is depending very large-
ly on foreign collaboration. 1In any
case, we expect to be self-supporting
in the course of about seven years.

Shri Bhagwat Jha Asad: Is it not
a fact that from the point of view of
prospecting or refining or the neces-
sity of oil consumption in this coun-
try, Haldia coming up will be abso-
lutely a death blow to the Barauni
Reflnery and thereby to the expansion
of the country? Has this been usses-
sed or not?

Shri Humayun Kabir: The hon.
Member is not correct. In fact, as-
sessments have been made, and Haldia
is an imperative necesisty for the
country.

Shri Bhagwat Jha Aand: Absolutely
wrong.

Shri Kashi Ram Gupta: The pre-
gent position of the refineries is that
there is 20 to 25 per cent exira pet-
rol. Will the Government see that
future refineries are so adjusted as to
minimise this production so as to meet
the contingency?

Shri Humayun Kabir: The point
mentioned by the hon. Member is
very much in Government's mind, and
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therefore in all new reflneries we are
taking steps to see that the production
pattern is such that the production
of motor spirit is kept at the mini-
mum.,

Mr. Speaker: Next question.

Shri A. P. Sharma: 426 may also be
taken up.

et w1 s

+
%418, St Ho wo fddt :
st wo wWo wHWY :

w1 fett @t gg aAmw A Fr
o fiv e

\F) = o1 oaw v F g
FOOT A B 319§ [oErd qar $1-
gt dsA wqrfaa few §;

(&) we-wrd weverm gra g
1 7§ fo=t w=rgwe afafa aro feg
o T gy firen WAy W ey
w3 oY fafadl gro feg g w0 #
T WAL Y

(m) 1 3% A § A aney
g o

(7) ofe #dff, &t aw & 7o F
st % fog fafew wfafeat @9
FqrFTCr § 7

forwn siwimm & Fewt (st wer
wsha) : (%) & (). farroor wwr e
T v feat i g 1 [gever T
mat | ¥fed den gw @-5229/65]

o, S0 FET 418 F IOCH
v qed 7 W WA 7w faEor ¥
o TAdt wr ot Y o fie & g
W & AN 7T g g 1 frE
¥ Av (@) § owar 1959 @ g I
1951 g1 s1fEm o

st ®o wio fRdr g ¥ fufow
Fnegt § qran w1 A1 wqwr fean amar
¢ Suw vreq & frgtor s sfafas
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o drfrs veaTEE ¥ wATH &7 wH
fom e & agt & W gk fafew
AT AT § waTT A 7

o wew TrA AT, AR WY
FrarcfednT a1 aiaiw F § 1
& ag fmr w=rerg 1 @) g fog oW
orft grwr fag osarasT AT
afaAE THmT gy ¢ 9 fage
& ' TaE weai dge fe rgdaEnie
weRTAET TATAl § W17 Gt weATAg Fgh
aw T seTd § Iad ggmm I

ot wo w0 fyddY : ur wwl) WP
w1 oz fafem B fr wre woET W1
e AT W1 fadig w7 wre §fear
et # wrar St fverr g qrr
foraet ot Seft & gt are A fe
v g, afe ad fem sar § &1 9w
arg ¥ geifEae & fag s g
femar g ?

St W WA A, T A AT
gy e weeem @ Wy wthe
A1 WL AT WA A WO O
adT weRTEE aATs g A1 il Wy oA
&Y 89H ¥ A d "1 A7 |

8hri 8. C. Samanta: Is it not a fact
that the work o7 the Hindi Siksha
Samiti of the Education Ministry and
the Hindl Salahkar Samiti of the Mi-
nistry of Home Affairs is similar, and
if so, why are these two separate
committees being kept?

Shri Bhakt Darshan: Sir, I have

plained in the stat t laid on the
Table of the House, in reply to part
(b) of question No. 418, thus:

AGRAHAYANA 3, 1887 (SAKA)
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“The "Hindi Salahkar Samiti
has been sct up by the Ministry
of Home Affairs 1o advise the
Government mainly on matlers
relating  to the progressive use
of Hindi for official purposes of
the Union and use of Hindi for
official work in Hindi-speaking
States. It also advises the Gov-
ernment on general matters con-
cerning the development and
propagation of Hindi. The Hindi
Shiksha Samiti, set up by the
Ministry of Education in 1851,
advises the Ministry of Educa-
tion on specific problems rela-
ting to development and propa-
gation of Hindi......".

oft goare fag : w1 & o W
£ 5 o9 wwg oo Tz &7 A T
2, FuwT fra St g fgrl s
et gar g ?

sht wwe wbn v, el ot &
Y ¥ ", afaw v g &)
g WM &7 gqAa gt fn fmd gu-
affa A1aT & =aqT arf wO¥ WY
fEr FmmEfm gy ?

¥e wrwiig e 3w ¢

oft vy ww : Afe gurdl ag
st § x5 Al dwadtn g
g% 1 i@, 37 N gy
araar & fam gwy A afaw ga ofe
=i ¥ iy



517 Oral Answers

Mr. Speaker: I might make that
point clear. I got a hint of it on that
day. There was insistence that when
& question had been linked with ano-
ther the Member must put iwo sup-
plementary questions.

Shri Hem Barua: That day you al-
lowed two,

Mr. Speaker: I did; it was for spe-
«cial reasons. There was a special de-
legation from outside and I did not
want scenes to be created here. Other-
wise, I was humiliated and insulted
at that moment. I must make it clear.
Tt a question is linked with another
at the request of some Member or on
the desire of the House the sponsor of
the second qeustion has got only one
supplementary to put.

ot wyq ferdt : weqey wged, & oF
qETHl AEAr g | W A AR aw
Y g & e S AW F g E
AT AT AT, AT OATT FAT HLA ¢

m@lﬂ:htﬁﬂffm-
e s gTIw *1 geer ghf, @Y 9
Frg faar s |

Dr. L. M. Singhvi: Are the govern-
ment aware that members of both
these ittees, Hindi Salahkar
Samiti and Shiksa Samiti have been
fecling strongly that their task s
extremely frustrated in the matter of
propagation of Hindi and progressive
adoption of Hindi for various pur-
poses and, if so, whether the govern-
ment proposes to step up the pro-
gramme of implementing such re-
commendntions as they have made
and complete their work so that there
is greater satisfaction reassurance in
the country about the govermment's
intention in the matter of propaga-
tion of Hindi?

8hri Bhakt Darshan: Sir, may I as-
sure the hon. Member that the re-
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commendations of both these com-
mittees are given due consideration
and most of them are implemented as
speedily as possible.

Shri Hanumanthaiya: Will the hon.
Minister please tell the House if there
was a suggestion made in the ad-
visory committee of the Ministry of
Education that a Central Hindi Uni-
versity may be established in the
south for this purpose and, if so, how
far has it progressed?

The Minister of Education (Shri
M. C. Chagla): About the idea of the
establishment  of universities, our
present thinking is that we should
not establish any new universities in
the Fourth Plan......

Shri Ranga: Except the Jawaharlal
Nehru university?

Shrli M. C. Chagla: That was in the
Third Plan.

$hri Ranga: This also can be start-
ed that way.

Shri M. C. Chagla: If my hon.
friend will permit me to complete the
answer, to the extent that we .an
help the cause of Hindi there should
be no difficulty at all in establishing
university centres. The present think-
ing is instead of having all the ele-
borate machinery of the university,
vice-chancellor, registrar and build-
ings, we could have sufficient com-
plexes of colleges we could have uni-
versity centres as my hon. friend
wants us to pursue that idea. We will
certainly see whether it could be
done.

Shri Narashmba Reddy: What steps
is the Ministry of education taking
to propagate non Hindi languages in
Hindi areas and also how much money
has been spent so far or is allotted
for such propagation and have any
tangible results been achieved, and
also has the government found any
inclination on the part of the northern
gentlemen to learn any one of the
non Hindi languages?
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Shri Bhakt Darshan: Sir in the
Ministry of education we have got a
separate section for the development
of modern Indian languages other
than Hindi and Sanskrit.

Shri Narasimha Reddy: What is the
money spent?

Mr. Bpeaker: He has asked about
the money allotted, results achleved
and all those things.

Shri Bhakt Darshan: I have not got
the exact flgures with me.

Mr. Speaker: A statement may be
placed on the Table of the House.

Shri 8, N. Chaturvedl: May I know
if the Kendriya Hindi Shikshana
Mandal at Agra is meeting the de-
mand for teachers in the non-Hindi
States to the fullest extent, and whe-
ther there is any proposal for expan-
sion of this institution and the open-
ing other institutions like that?

Shri Bhakt Darshan: Sir, our Cen-
tral Hindi Institute at Agra is being
gradually expanded; it is meant to
supplement the training of Hindi
teachers which is already being car-
ried on in different States,

Shri D. N. Tiwary: There are geve-
ral committees, both officia] and non-
official, for the propagation of Hindi;
whether they are doing the work pro-
perly or not is another mater; may
I know whether there iz any organi-
sation to find out what improvement
has been made in the propagation of
Hindi in non-Hindi speaking States
from year to year?

Shri Bhakt Darshan: Yes, Sir. The
results have been quite encouraging
and we hope that in the yearg to
come it will get further momentum.

Shri Vasudevan Nair: In the I state-
ment, it is said that it is proposed to
establish some Hindi medium schools
and colleges in the non-Hindi speak-
ing areas by the fourth Plan period.
May I know whether this does not go
against the standard spirit of the de-
ciston already taken at highest levels
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that the medium of instruction should

be the regional languages in the va-

rious regions, and how does this tally

with the declsion already on record

as far as as the Government is con-

cerned?

Shri M, C. Chagla: There iz no in-
consistency. Ewven if ultimately the
medium of instruction in the differ-
ent universities will be the regional
languages, I hope the South will con-
tinue to study Hindi and the North
will continue to study non-Hindi
languages, There could be no objec-
tion in having schools and colleges
where Hindi can be studied and 1
hope very soon we will have schools
and colleges in the North where non-
Hindi languages are studied. There is
no inconsistency between the two.

Shrimatl Lakshmikanthamma: May
I know whether there are any Hindi-
medium public schools in non-Hindi
States and, if not, whether Govern-
ment propose to set up more Hindi-
medium  schools for the non-Hindl

States?

Shri Bhakt Darshan: Sir, there are
some such schools run by private
agencies, We have been helping them
to some extent, Now, for the fourth
Plan, we have proposed that it the
State Governments desire, then, we
may give them hundred per cent aid
for opening such schools and colleges

oft TR ATt e
ot wATT ¥ ATE & W TOET €A
g 8, i & e ¥ AT o I
fig=r ¥ firmy Farerart sy, fiart @, sy
fsar & 1 & g o e ¢ o for
aegel 7 ATy WAt # fgRaare
% forn s ¥ wfiw wma et §, e
darem 39 Y af w7 ¥ feae wwr
Lo i

QWWW-W“
qrr g ymwafrr iy, L L.
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oY e g & gy e
T AL FF g 7

ot e a5t .. afw &
aAdTT qwe 1 s & fag ag
T 3w g fx gk depa qfe
¥ s qugat &1 qgmar 41 o g
W fradt s-adtr grrar § o
"4 G: ATE §9T F G147 §H 7T TF
LA C

ot TR Ay § 39 oW
?/E?

Shri P. C. Borovah: Hindi is spoken
di.n’erently in @ifferent Hindi-speaking
tates and this puzzles the mind of
the people of non-Hindi speaking
areas. So, may I know which Hindi
is going to be propagated In non-
Hindi speaking states?

Shri Bhakt Darshan; Sir this is the
objective of the Central Hindi
Institute at Apra, where we  have
been inviting teachers from all the
non-Hindi-speaking States so that
they may learn the standard type of
Hindi N |

ot srva W WA & ag s
argan g f 4fs o oo Fx R v
WTORTT FT ATRA §, & 7y mwwy §
f& 37 & fe=d i w1 @t X e
aft §r @, i f@=h & 9=
w1 s & forg o favr davem ag
s Aft e § fr ST @ ow
st %Y ffe fat ona wR @@t
Y & oo & gieoww w1 aqfsa
wrarR e o o

oft e atw e, (R AT A e
uw wrar &1 v foenr warew &
wafua 7t § 1 9@ TR dET R
mrgfaae § S & wmn wean § fe &
oA ¥ faas #5960

Shri Eapur Simgh: What steps, if
any, have been taken to cnsure that
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such propagation ot Hindi at the high
level of the Government does not
tend to stifle the legitimate growth
and development of the non-Hindi
languages of India?

Shri Bhakt Darshan: Sir, 1 must
assure the hon. Member that this mis-
giving should be given up altogcther.
We have been encouraging all the
modern Indian languages simultane-
ously with full vigour,

Shri Mem Barua: About the stand-
ard language, I am in a fix. Some
people from Patna tell me that the
Hindi spoken in Patna is the best;
some say the Hindi spoken in Bana-
ras is the best. Some say the Hindi
spoken in Allahabad is the best. Some
say the Hndi spoken in Delhi is the
best. May I know which is the stand-
ard Hindi?

Shrl Bhakt Darshan: Sir, in my
opihion, the Hindi used in the trans-
lation of the Constitution is the
standard one.

WY T WA § STATATRAIEE qrey Sorvefy

+
*419. oft wo Wo wWE
oft wo wro firddy :

T re T o wmTE Y g
w4 fw

(%) tr frex @ TowE ¥
i ¥ o & Wi forrd are § T
N ww wmw # o arer g &
T WET 97§ @9 Teg-gat § are
¥ owre w1 feq aaamdl &1 oA
xR

(=) waT sorTATRT FATSHT &
®7 ¥ A §9 TG-S K1 AATHAE
sfeamegt, wifgw gl & gemar M7
A AETEAD FT WG WF TOE
T &, wATHT F1 AT I fad e
Tt s seeqTt agEeqT Y M
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() =fzx 7, &1 9o% ¥ s
# #wr

(T) TNATEET TIHA GWEHT T
%A IAT T weFAT F gF ol ¥ Wy
T "I FOA F FAT FA0 FILAEY
oAl g ?

TH-ST WATT § T WAY Ay
siforcart sixrerg A qfirce dwoe et
(st grat) : (%) 3 (9). w7 &
qAT-9ZA 9% 0% fgar '@ fEm
T

ferarcor

() o= Sw-Tvw qa Wiy
famraw w3m, wdlgz, faga, qided
e T, a9 i § d9-T 67
wfafraw, 1963 & wefm framr qwmd
A1 wiferafoad arg € § 1 g7 o F
& firet F1 o1 qFT § AieET saeq
£t w7 g ¥ fedt w40 A1 g
Y fasft WX & [vwd 3@ afafas
# fraife a1 & wqae s G g

(@) wtx (). swrgq =t
et 1§ wleameat e 7 Wil faag
% L W ARyt AT 1Y €0
9F | TR swTakE W frwry geay
g4l & fA7 17 aaf 2 faa afvfom
TIGAT F ATATAFAT 41 & I, W@ wY
afwa fafa & ¥ 979 qar =t F
wy ¥ g9y g 91 @ ¥

() €7 @di Fr sq@ Iafeadi
aqu wfx fafugt 1 oF afore faaor
15 warem ¥ afas ywred Afadww §
o T § 1 & sfede gl @ Aag
Fwe wfgdva H aeegi w0 wA £

Shri 8. C. Samanta: Is it not a fact
that the public of Andaman and
Nicobar islands are constantly de-
manding a legislative assembly in the
territory? May 1 know whether in-
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stead of that, they are slso demand-
ing thu},nore facilitics ang powers
should riven ta the advisory com-
mittz o ce?

Shrl Hathi; They have demunded
that their representatives in Parlia-
ment should be elecled and not nonu-
nated. They have alsp said that
there might be a legislative assembly,
but the Constitution does not provide
for that.

Shri 8. C. Samanta: Moy [ know
whether any separate discussion on
the reports on these Union Territor-
ies where there are legislative ssem-
blies will be taken up in this House
and thy molion will be brought by
the ministry itself?

Shri Hathi: When the Home Minis-
try's Demands for Grants come up
for discussion, these thingy can be
discussed.

ot o wio fyalt : A Twrm

[YT-9TH 9T AT T § S99 A qamn

war & fr stz ® fid we

qrerar £ At § 1 g9 § ag qer
™ q7

“the steps being taken to ac-
quaint the Parliament about the
progress made in making the ad-
ministrative set-up a success”.
et o s Ay @ 2§
st wge § 5 ot gwmafoe gt
qiE Hie wew ¥ &z w9 6T W B,
ag AT g1 A g § I HaTey
w1 71 fagan § o oifafiz © sk

art ¥ w7 B gfem e o 7

oy gt : gafufrgfer &2 aq At
g Efrela % &, ag €1 wew W
¢ 1 oF a1 aifewer 239 & A § Fomw
o o gw et

I am sorry, Bir, I shall give the
answer in English. Under article 230
of the Constitution, all these terri-
tories are being administered by the
President through an officer desig-
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nated by him. But under article
239A, it is provided that the Parlia-
ment may by law constitute legisla-
tures in the flve States of Himachal
Pradesh, Manipur, Tripura, Pondi-
cherry and Goa, Daman and Diu.
Therefore, these five States have
legislative assemblies. Whether the
set-up works well there or not, the
legislative assemblies there can lock
into it. So far ag territories which
ure directly governed are concerned,
this Parliament has the power and in
the annual administration reports, we
have given details of their develop-
ment,

8hri Harish Chandra Mathur: In
view of the government's accepted
policy to have only large States, may
I know what steps have been taken
already or are proposed to be -ken
now to see that these States are even-
tually amalgamated with the adjoin-
ing areas?

Shri Hathl: For the present there is
no proposal, except for the merger of
Goa, Daman and Diu, which is being
considered.

Shri Harish Chandra Mathur: Do I
take it that the government’s policy
is to keep the under direct rule and
not merge them with the adjoining
areas? If that is not the policy, what
steps have been taken?

The Minister of Home Affairs (Shri
Nanda): There is no question of any
new policy being enunciated here and
now. The policy has been so far
operating and I think it can still be
an open question. It is not for all
time that this set-up is going to be
there.

Shr{ Sham Lal Baraf: May I know
whether the administrative set-up for
different centrally administered units
has been declared; if so, what are the
criteria on which such a set-up Thas
been agreed to?

Shri Hathl: As I said, it is not a
question of any agreement in regard
to the set-up. In the Constitution it
iz provided that the Union Territor-
fes are to be administered through the
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President. Under article 238(a) it
is provided that Parliament may by
law constitute a legislative assembly
and council of ministers. Thig js the
set-up, angd either one of these
two types ig functioning in the Union
Territories.

Shri Shinkre: Have the Govern-
ment by now realiseq that the very
nature of these Union Territories is a
negation of democracy as a result of
top much interference by the Union
bureaucracy; if so, may I know what
steps they are contemplating to take
to establish proper democracy in these
Union Territories?

Shri Nanda: 1 am sorry 1 have to
answer that. It is not a question of
any interference, but it ijs only help
and assistance that is given to them.

Shri Shinkre: You may call it help.

oft Wy fewd : w WY, faga
w17 fewra wdw & foasimromT gwna
& fagra &1 gFae a1T 9T AN
# gfer ¥ o v Tl # W 9w
Tl # M GE , A fary A gfee
H, arErT R Al weA AT g 7

st grft ot aw wrE i
T OFY arw Af 0 A fgure,
e, AR, T, fag L L L

ot wy fowd @ W AT 9T
oy & art ¥ 4df a1 1 g wew
g & wwT £

oW AERY ;A ST T T
f& 7 ot g et & @ =
gat Tegl & AT A F A ey
sEgramfasm @y wr

oft w fod : e A TG
F arv § & gufeg ot fear amifs
& wrgar £ f& o wt owgrow ®
Fasmt o stz arred ) arfrre
%
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woqw wgraw : waTa faam 9o
stogrlt cH wEA AR

ot wo fao mgoe @ WY W9 A
T ¢ fe o gfra Hfedw &
aifewq 2397 & T AT FTH AT
@ &1 Afww godr o gfrgm feda
% o ¥ FEETIE T 35 S 9
A% WY KT KT F74 F1 faame & 7
w0 97 K4 aF =7 Koww w740 fw
2397 & gAtfas #1031 7

&t gt : TAT A7 AT wrE g
LA

Shri Hari Vishnu Kamath: Is the
House to understand that the pro-
posal made by the Prime Minister to
the Chief Minister of Goa, Shri
Bandodkar, in July-August last with
regard to general elections in the
near future to decide the future of
Goa, the proposa] which wvirtually
shattered to smithereens the Glass
House at Bangalore—has been finally
shelved because of the emergency,
because of the conflict with Pakistan
or for other reasons, and is there a
similar proposal for Pondicherry also?

Shri Shinkre; Or, is it that 100
many glasses were broken at Banga-
lore?

The Prime Minister and Minister of
Atomic (Shri Lal Bahador
Shastri): Well, of course, these deci-
sions are neither modifled nor chang-
ed on account of the shattering of
glasses or breaking of glasses—1 may
assure the hom. Member about that.
Perhaps, the hon. Member from Gon
is rather frightened of it more than
we, But it is true that on account

of the emergency we felt that this
matter could be postponed for the
time being.

S8hri Hari Vishno Kamath: What
about Pondicherry?

Shri Lal Bahadur Shastri: That

question hasg not arisen at all.
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Mr, Speaker: Next Question—Shri
Yashpal Singh,

Shry YIKI Singh: Char Dow
Shoonya.

The Minisler of Education (Shri

M. C, Chagla): Question No. 420.

An hon. Member: Four Twenty
(Interruptions).

Mr. Speaker: Order, order.
weqW WEWQ : 420 § g1 oagi
Ay ffrifee § 7 77 aT% @ W
g & e
ot JOR WX TYAT :
LGin A
Dr. L. M, Singhvl: Sir, it would be

best to abolish this numbey from the
Question List altogether.

LIEI A

Mr. Speaker: No, no; rather the
Members should detach themselves of
the idea that lies under that.

Shri M. C, Chagla: Sir, 1 appre-
ciate that there is u bad odour about
thia number, but I cannot help it.

India Ofice Library

+

+420. Shrl Yashpal Singh:
Shri Bhanu Prakash Singh:

Shri M. L. Dwivedi;

Shri 8. C. Bamanta:
Shri Vidya Charan Shukis;

Shri D. C. Sharma:

Will the Minister of Educatien be
pleased to state:

(e) the progress so far made in get-
ting the India Office Library shifted
from London and the difficulties in
bringing the same to India; and

(b) the time by which it is expect-
ed to be brought to India?

The Minister of Edaocatlon (Shri
M. C. Chagla): (a) Attention of the
hon'ble Members is invited to my
reply to Starred Question No. 203 on
25th August, 1965. No progress has
been made since then.
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(b) It iy impossible to hazard a
Fuegg at this juncture.

st gama fag : 9z 9907 { A
AT FAT AT AT ¢ A 3T Py
AT AT W F, AV g H A5
g mizadrans 78w g
1 qferA i Fow wEr g g 7

Shri M. C. Chagla: [ am very happy
lo tell this House that this is one
issue, perhaps the only issue, on
which Pakistan and India are agreed.
The difficulty, which is mainly proce-
dural, hus been caused by the United
Kingdom. I have been looking into
this matter ever since I was High
Commisioner in London. 1 have pur-
sued it here also. ‘There has been
considerable delay. I thought there
were administrative delays only in

our country but I find the delays in
the United Kingdom are even worse.

oft qmare fag : 9 fr ag T
wasrifs A fema@a ar
aiftfoms I/ @ & fog ot 2T &
Y A7z frda w1 & o ey A
W A

st §o wo WTTEY : T® 2T dT
e wt ooz & 1 W &

oft qororw fo : Wt wgRw A
wararmar fe feda % o gomrafos 2far
gt & ol § 0 A1 § o g g
fw ag wrd werafaw 30 & wrow gwT
gar § ar fafewr wowre o 3@ #<
A% g0 & o &1 o § 7

ﬂ{'!ﬂm:mim
wt arg A & 1 w2 fadw & fafaow
w7 w7 far § 1 &fwa g8 S
afewa g

Shri Vidya Charan Shukla: This
matter hag been pending since 1957.
May we know the procedural ditficult-
fes which are holding up the decision
in this matter and which have been
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brought to our notice by the British
Government?

Shri M. C. Chagla: I cught 1o be
quite frank with the House and I am
prepared to tell the House what the
position is. At the start the United
Kingdom tnol up the impossible posi-
tion that the property of the India
Office Library vested in ihat Govern-
ment. Both ourselves and Pakistan
strongly objected to it. Then, ulti-
mately, after a great deal »f rego-
tiations, the United Kingdom Govern-
ment agreed that the question of the
right to this Library should be refer-
red to a Tribunal. The Tribunal was
decided upon. There were to be three

members to be selected from the
Privy Council. Then the difficulty
was who should select them-——whe-

ther the Lord Chancellor or India,
Pakistan and the United Kingdom.
Even on that there was not much
difficulty. Then the question was
what should be the terms of reference
to this Tribunal. Well, that also is
more or less settled. Then ‘he next
question was about a section in the
India Office Library containing books
belonging to Nepal and another sec-
tion containing books belonging to
Burma, The United Kingdom Gov-
ernment wanted to keep out any ad-
judication with regard to this, We
were prepared to agree, but Pakistan
said that we must decide the whole
question. We agreed with Pakitan.
Now the only difficulty that remains
is what ig the law that the Tribunal
should apply. We suggested that it
should be left to the Tribunal. But
the United Kingdom say that their
law officers have suggested that this
cannot be done and that we must
decide what the law sghould be 1
have evolved a formula and I have
written to the Pakistan High Cum-
missioner on the 22nd July whether
they will accept the formula which
we have evolved, and I have got a
reply on the 26th of July that the
matter was under consideration. We
are now in November and we have
received no reply. I have written
to our High Commissioner in London
to approach the Commonwealth Sec-
retary and request him to approach
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Pakistan and find out whether they
agree with this formula or they have
another formula to suggest. But there
has been no reply. So, as far as this
side is concerned, we are pursuing
the matter very vigorously,

Shri D. C. Sharma: What is tho
formula that the hon. Minister has
proposed and what is holding up the
implementation of that formula by
the Pakistan and United Kingdom
Governmenis?

Shri M. C. Chagla: Since this matter
is under negotiation I do not think it
will be right to tell the House what
the formula is. But it is net being
held up either by the United Kingdom
or by Pakistan, I have received no
reply from Pakistan. The United
Kingdom Government also havge sent
no reply as to whether they accept
the furmula suggesied by me a; to
the law that should be applicabic to
decide the ownership of the India
Office Library.

Japanese Petro-chemical Experts

+
Shri S. C. Samanta;
Shri Subodh Hansda:
Shri M L. Dwivedi:
Shri Yashpal Singh:
Bhri Onkar Lal Berwa:
Shri Bri) Raj Singh:
Shri Gokaran Prasad:
Shri Madhu Limaye:
Shri D. D. Puri:

*421.

Will the Minister of Petroleam and
Chemicals be pleased to state;

(a) whether the report of the six-
man Japanese Petro-Chemical Ex-
perts' Team has been received; and

{b) it so, the main recommenda-

tions thereof?

The Minister of Stale In the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b), I shall refer
to the answer given to Question
No. 493 dated 8th September, 1965,
wherzip it wag stated that the survey
team organised in 1964 by Japan Con-
sulting Institute to study development
of petro-chemical industries in India
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had submitted its report to the Indian

Investm orwc ntre,

Shri 8§, C. Samanta: May 1 know
whether the survey team visited all
the oil-producing areas in ladia where
there are possibilities of petro-chemi-
cal industries being fruitful?

Shri Alagesan: They visited most of
the places. They went to Koyali in
Gujarat, Bombay, Cochin, Madras etc.

Shri S. C. Samania: May [ know
whether Indian experts were associat.
e with them or were they consulted?

Shri Alagesan: They had talks with
our exports of the Oil and Notural
Gas Commission and others in the
country as well,

sft amre fay 2 w7 & 1 TR -
O ZuT B 79 K GaT i e § fraw
T W7 F7 & FRTU &1%7 97 G4 A
§ o wid o e Agt meT £
d1 FT JIEIT HT TT FT LW TR F
fra waqT i o o T e A
facierdr & foé =59 & 10 qesE
T AT P AT A-AT HCE BTAT
a0a g WAt & w7 oag wga £ fw
"EARTITHT %er, & ATORT ¥R §
fax #m1 T7g #7 TH B ?

Shri Alagesan: Exploration iz being
done by the ONGC with Huszsien
assistance and by Oil India. There
is no question of taking any respon-
sibility. Both these organisaliung are
responsible for exploration and results
are produced,

ofy wy fewd : #7177 T AL Y
fr s7aT? q anar fem ar | qudl &
T Trafaw BT w1 A4 G- {neA T
* 747 AT FTEW | @iz 4y am
ait ¥ A1 agn wrerd, fuiraat g oow &
arr & 1% gam fom &, o o w
ar A ¥ P warmar g
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Shri Alagesan: They visiied ail
these places. 1 do not have the re-
port before me, but, as 1 said, it was
submitted to the Indian Investment
Centre. Bul there are certain schom-
es which are being investiguled
in Barauni; in fact, one private party
has also beep licensed to start a
petro-chemical scheme.

Mass Civilian Rifle Tralning

+422, Shri Karni Singhjl: Will the
Minister of Home Affairs Le pleased
to state:

(a) the progress made in the im-
plementation of scheme formulated by
his Ministry for mass civilian rifle
training;

(b) the number of rifles imported
for the purpose since the scheme was
finalised; and

(¢} the number .of people being
truined year-wise under the scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) (i) Number of centre:
set up under the Civilian Rifle Train-
ing Scheme in the States/Union Terri-
tories is 673; and '

{iiy Number of persons -_u.s far train-
ed at thesp centres is about 95,170

(b) Out of 20000, 22 bore rilles
being imported for the purpose, 5.000
rifles have already arrived in In:a.

(c) Year-wise break-up of people
trained is not available.

Shri Karni Sloghji: Is it a fact that
originally, following the Chinese in-
vasion, it was planned by lhe Gov-
ernment that two million. peopie
would be trained in the art of rifle
training every year; if so, what hap-
pened to that ambitious scheme?

Shry L. N. Mishra: We had not fix-
ed any target; but it ig a fact that
after the Chinese aggression in 15962
we had an exhaustive and ambitious
plan for training civilian people sni
we opened s0 Manhy cenires—as you
wil] see, about 700 centres—but be-
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vayge of want of rifles and also some
organisation op the part ol non-
officla} bodies the programme could
not mike much headway, , Bui wi
are trying to push up the programme
and we hope that the proframme wiil
keep up.

Shri Karni Singhji: In vicwa of the
fact that rifle training as o whole is
a very expensive thing, may | know
whether the Government have any
proposals to supplement the rifle
training on a mass scale with preci-
slon air rifles to bring dowa the cosl?

Shri L. N. Mishra: So for u3 nelp
is concerned. we supply riftes to clubs,
As [or ammunition, people have to
pay only one anna; the admission lec
is Bs, 3. It is negligible and it would
not be very costly so far as the poo-
ple are conzerned.

Dr. L. M. Singhvi: Mav | know
whether the Governmeng would recel!
the assurance given by the hon, Frime
Minister recently that armz would be
distributed free, in larze quantitics
in the border areas to scture  our
frontiers from any invasion from oit-
side and would the Govarnment spell
vut any scheme that may have been
formulated in pursuance of tie decs
laration made by the Prime Minis-
ter so that either arms may be dis-
tributed free or arms on  subsidised
prices may be made available to peo-
ple particularly in the western boarder
States of vur country?

Shri L. N. Mishra: Unfortunately,
I was not here when the Prima Minis-
ter made that declaration. I nad
answered a guestion on  Wednesday
last that this gquestion was thoroughly
discussed by the Chiel Ministers’ Con-
ference and we decided to have home
Euards on a liberal basis in the border
States ang to train them and arm
them.

Dr, L. M. Siaghvi: It is not a ques-
tion relating to home guards. My
question related specifically to the
tree distribution of arms.
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Mr. Speaker: That was what was
discussed. This question was put.
They said that they were not goingt to
distribute these rifles o all people in

the border areas but that pegular
home guards will be (here in ihe
border areas and the rifles will be

issued to them.

Shri Nath Pai: The importance of
training citizens in the use of rifles
cannot be exaggerated wien we se¢
the dimension of the dauger that is
facing us all over the frontiers. I
am afraid the Governmeni hardly
realises thay the schemes are becoming
paper schemes. Ig he aware that, in
practice, the rifle training, like the
digging of trenches when ke boumb
sttacks are expected, hus become a
huge farce and that the training given
is extremely superficial und, if so,
may 1 know what steps nre being
taken (o sev thot, we are not deceiv-
ing ourselves and that the tramning
is taken seriously and imparted
seriously?

-

The Minister of Home Affairs (Shri
Nanda): In the first place, there is no
question of any lack of realisation on
pur part about the importance of this
matter, that is, a very iarge number
of people must be trained ang also
particularly for the border ircas—
the people there must be trained--a
force like the home guards in A very
large numbers is required. T think if
Ihere are any deflciencies—there are—
they should be made u» and we
should try to extend this as much as
possible.

Shri Man Sinh P. Patel: Is it a lact
that the rifle training is left to the
district authorities of the Btate Gov-
ernments and, if so. what assistance
is given to the civilian riftie  clubs
created by the civilians?

Shri L. N, Mishra: As I said, we
have got the civilian rife clubs in
every State and also at district head-
quarters and the training is also given
al police stations according to  our
present scheme. and the assistance
will be given in the form of rifles and
ammunition to train the people.
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Application of Artisles of Comstitution
to I. & K.
, +
*423. Shri Harl Vishno Kamath:
Shrl Hukam Chand
Kachhavaiya:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Home Affairs
be pleased io refer to the reply given
to Starred Question No. 343 on the lst
September, 1985 and state:

(a) the details of the proposals
under consideration regarding the app-
lication of certain Articles of the Con-
stitution to Jammu and Kashmir
State;

{b) whether such consideration and
consultation with the State Govern-
ment have been completed; and
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(c) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister ol
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
With the concurrence of the Govern-
ment of the State of Jammu and
Kashmir, an Order by *the President
under article 370 of the Constitution
providing for the meodified upplica-
tion to the State of the following
articles of the Constitution of India
for giving effect to the change in the
designation of the *“Sadar-i-Riyasat”
to “Governor” is being issued short-
ly:

Article 222
Article 361,

Article 367(4),

Proposals for application to the
Stale of the following uther articles
of the Constitution are under con-
sideration in consultation with the
State Government:

Article 81,
Article 325.
Article 326.
Article 327.
Article 328.

Shri Hari Vishnu Kamath: May I
know whether those Articles under
the Constitution and those iaws of the
Indian Union which have so far been
applied to Jammu and Kashmir have
now been applied to the liberated
areas of so-called Azad Kashmir and
is the jurisdictional authority of the
Union Government ani the Govern-
ment of Jammu and Kashmir com-
plete over dll those liberated areas?

No reply?

The Minister of Home AMairs (Shri
Nanda): The question is such that it
does take a little time 1o grasp all
its import. The question is whether
our laws apply to the liberateq areas
of Azad Kashmir also. We have
extended our laws to the liberated
areas of Azad Kashmir. At present
the admiinistration is being carried on
und all arrangementg have been made.
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Whatever needs to be (one, it will
naturally be in accordance with the
laws of the country.

Shri Hari Vishnu Kamith: | am
not satisfied with this kind cf answer.
Are you, Sir?

Mr. Speaker; That is being ad-
ministered by any specia]l machinery
or the State Government of Jammu
and Kashmir is alministering those
areas also according to State laws?

Shri Nanda: Yes Sir, that is =o.

Shri Hari Vishnu Kamath: Now
that it is officially known that the
Prime Minister will shortly be going
to Tashkent and then to Washington,
is the Prime Minister in a position to
state categorically and firmly that bis
talks with the Soviet Prime Minister
and the American President w.ll not
be permitted to deviate into a discus-
sion on the internal affairs of the
Indian Union, particularly with refer-
enece to our relationship with Kashrur,
and with regard to the cxtension of
the Constitution to that State and the
repeal of Article 370 at an opportune
{ime in the near future?

Mr. Speaker: That he has answered.

Shri Hari Vishnu Kamath: He has
not answered thalt, What was
answered wag different.

Mr. Speaker: I have [ollowed him.

Shri Hari Vishnu Kamath: What he
said was this.

Mr, Speaker: Let him wait. I
shall tell him. Mr. Alvares comph-
mented Mr. Kamath yesterday.

Shri Hari Vishnu Kamath: I do not
need his compliments,

Mr. Speaker: Mr. Alvares
beware. ...

Shri Hari Vishnu Kamath: Let
him....

should

o SETAIT TUENT . AW, o
VATHT WATE WAL 4 FEY FOHTT T
& gravg § WEA FURT ¥ w37 91,
oF Ty, 0F faum o7 0wt
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Shri Hem Barua: It was yesterday

in the Rajya Sabha that our hon.
Prime Minister has said that not
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Kashmir only would be discussed at
Tashkent; that means that he would
discuss not only Kashmir buit other
Indo-Pakistan problems also. On the
other hand, on the floor of this House,
he said thet Kashmir would not be
discussed at Tashkent. May 1 know
what the actual attitude of the hon
Prime Minister is towards this prob-
lem of discussing Kashmir st Tash-
kent? Is he going to discuss it?

Mr. Speaker: He has answered that
already.

Shri Hem Barua: Yesterdzy he said
llke this in the Rajya Sabha. I had
read it in this morning’s papers.

Shri Hari Vishnu Kamath: Thatl
was exactly my question. And it has
been reinforced now by my hon
friend's question.

Shri Hem Baruna: Muy I submit that
1 had read it in this morning’s news-
pupers that he had said like that In
the other House?

Mr. Speaker: There are other re-
medies for it; he cannot raise it dur-
ing the Question Hour in this manner.

TR FF 9 I | qyvda faE
w¥fax & qf arAma & fage § 47
diaar &+ frar war @ fie sdaag Wt &
F47 FE SHAFQ K1 9IT AE IEAT |
WA IE ;AT gE oI AT AT A4 F7
wir & argar 7 & a7 #myA W A
Ty w7 A fr #§va7 wiq7 § sgpreqr

¥ w7 IZW AT

Shri Hem Barua; This s a very Im-
portant matter. So, 1 would like 1o
make one submission about it.

Mr. Speaker: | have not decided it. .

Shrl Heimn Batua: The Prime Minis-
1er made one statement here and he
has made another stalement in the
Hajya Sabha..

Mr. Speaker: This is not the oeca-

sion for it; he can rmjse it by other
methods or In eny other manner he
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likes, but not during the Question
Hour.

Bhri Ranga: Simply because some
Members do not make use properly of
the privilege of the House and try to
raise a point of order during Ques-
tion Hour, it is not proper to deny the
other Members the right to raise w
point of order even on a proper occa-
sion.

Shri Hari Vishnu Eamath: That
cannot be done under the rules.

Shri Ranga: That cannot be done.

WRITTEN ANSWERS TO
QUESTIONS

Report of Team on Development of
Andamiing

*424. Shri P. R, Chakraverii:
Shri P. C, Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri N. R, Laskar: °
Shri Sidbeshwar Prasad:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the team of officials
that visited the Andamans to find out
the potentials of rehabilitation of re-
fugees from East Pakistan, has sub-
miited its report;

(b) whether an overall survey has
been made in this region by the ex-
perts;

tc) the estimate of the Central
Government regarding the possibility
of seltling refugee families on agro-
industrial economy, duly financed and
developed; and

(d] the number of refugee families
already rehabilitated there and the
number of families proposed to be
shifted by March, 19667

The Minister of Rehabilitation (Shri
Mabavir Tyagi): (a) The drafl report
of the inter-departmental Team con-
stituted to prepare an integrated
resoutce development plan for the
islands is ready. It is expected to be
finalised very shortly.
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(b} An ‘over-all assessment of the
development potential in various sec~
tors has been made by the expert
Members of the Team. '

tc) Accelerated development for
which there is scope will create addi-
tional employment opportunities which
can be utilised for the benefit of mig-
rants from East Pakistan, repatriates
from Burma and Ceylon and also
others. The size of the development
programme will however depend on
the resources that will be available
for it

(d) Two thousand eight hundred
and sixty-one refugee families were
rehabilitated in the Islands between
1949 and 1963. During 1984, about
200 Sahkaris and their families were
sent to the Middle Andaman. About
400 more Sahkaris are proposed to be
moved to the same area very shortly.

Four-year Degree Course in Delhi
University

*425. Shri K. N. Tiwary:
Shri P. R. Chakraverti:

Will the Minister of Education be
pleased to state:

ta) whether it is u fact that the
University of Delhi has set up a Com-
mitter to examine a propusal to in-
troduce a four-year degree course to
improve the educatinnal standards;

{h) whether the reorientation of the
honours gnd pass courses has been
suggested to equip the graduates bel-
1er to pursue higher studies and 1o
meet the manpower requirements of
the expanding industrial und public
undertakings; and

f¢) whether similar studies are
being made in other Universitics to
improve the educational standards?

The Minlster of Eductation (Shri
M. C. Chagla): (a) and (b}, Yes, Sir.
The Committee will examine the

various aspects of the proposal.

tc) Government has not received
any reporls of similar studles carried
out by other Universities. However,

a Committee of the University Grants
Commissiqge has carried out a syste-
matic in getion into the problems
ielating to standards of higher edu-
cation in Indian Universities.

Propagation of Himdi

*426. Shri Yashpal Singh: Will the
Minister of Education be pleused to
state:

{a) whether he has seen the press
reports in the Times of Indis' dated
the 10th October, 1968 that the steps
taken by the Union Government to

propagate Hindi during the last 10
years have proved inadequate; and

(b) if 80, the steps proposed to be
taken te popularize Hindi in the coun-

oy

The Deputy Minister in the Minis-
try of Edwcation (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) A statement showing the steps
being taken or proposed to be taken
for the propagation of Hindi is laid
on the Table of the Sabha. [Placed
in Library. See No. LT-5223/65].
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Fourth Plan Targels for Fertilizers

*428. Shri Indrajit Gupta:
Shri Madhu Limaye:
Shri Bagri:

Shri Linga Reddy:
Shri S. M. Banerjee:
Shri Subodh Hansda:
Shri Kishen Pattnayak:
Shri P. C. Borooah:
Shrl Yashpal Singh:
Shri P. R. Chakraverti:
Shri K. N, Tiwary:

Dr. L. M. Singhvi:

Dr. Sarojini Mahishl:
Shri M. R. Krishna;
Shri D. C. Sharma:
Shri R. Barua:

Shri R. 8. Pandey:
Shrl Rajeshwar Patel:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is proposed to revise
downwards the Fourih Plan target
for the indigenous production of ferti-
lizers;

(b) if so, whether this is primarily
due 1o the lack of firm assistance
offers from the U.S. parties; and

(c) the progress made in the execu-
tion of the proposcd Fertilizer Pro-
jects at Durgapur, Cochin, Madras,
Haldia, Mangalore and Kanpur?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

(¢) Durgapur: Civil construction
work is in progress and tenders for
machinery and equipment are ready
and will be issued as soon as foreign
exchange has been allotted.

Cochin: The project study has been
made and foreign exchange is being
sought from US Aid.

Kanpur: A letter of intent has been
wssued and the detailed project report
is expected by February, 1966

Madras: Detailed  discussion
in progress with AMOCO.

are
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Mangelore & Haldis: The schemes
are still under initial stages - of
discussion.

Armed Police Personnel

*430. Shri Hem Raj: Will the Min-
ister of Home Affairs Le pleased to
state:

(a) the number of armed police per-
sonnel who were killed, disabled or
wounded in the recent Pak. aggres-
sion on India;

(b) whether their next of kin will
be granted pensions; and

(c) if so, the nature of the help
which the Central Government pro-
pose to give to the State Governments
for the purpose?

The Deputy Minister in the Minis-

try of Home Affairs (Shri L. N.
Mishra): (a) The number of armed
police personnel killed, disabled or

wounded during recent hostilities is
as follows:—

Killed—09
Disabled or wounded—159

(b) the personnel or their next of
kin will be granted disabilily/extra-
ordinary pension according to State or
Central Rules by which they are gov-
erned.

(e) the Central Government will
bear full liability for all armed police
personnel in respect of whom  they
have agreed to mect the expenditure. .

Spies

Shri Krishna Deo Tripathl:
Shri R. S. Pandey:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state since the Pakistani
aggression the State and Territory-
wise number of:

*431.

(i) persons arrested on the charges
of spying for Pakistan or for spread-
ing false rumours with a view to
spreading demoralisation;
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(ii) Pakistani citizens in India on
valid wvisa indulging in undesirable
activities arrested or interned;

(iii) Pakistani  citizens  arrested
without valid visa since the conflict
began; and

(iv) Pakistani citizens with expired
visas arrested?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (i) 12 persons were arrested
on charges of spying—6 each in Pun-
jab and West Bengal. The number
of persons arrested for spreading ru-
mours is not available.

(ii) to (iv). Two statements are
laid on the Table of the House.
[Placed in Library. See No, LT-5224/
65.1

Capitation Fee

*432. Shri P. C. Borooah:
Shri Linga Reddy:
Shri Kajrolkar:
Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 68 on the 18th
August, 1965 regarding the en-
trance fces to Technical Colleges and
state what are the main findings of
the fact-finding committee and Gov-
ernment’s decisions in the light there-
of?

The Minister of Education (Shri
M. C. Chagla): A statement is given
below.

Statement

The main finding of the committee
was that the instructional facilities
provided at these colleges were inade-
quate.

2. The Committee has recommend-
ed as follows:—

(i) The colleges should be given
affiliation on a year-to-year
basis and each year they
should be inspected to deter-
mine whether the necessary

facilities have

provided. If a college
wére to fail to provide the
necessary facilities it should
be disaffiliated and the stu-
dents should be transferred
to other colleges.

instructional

(ii) The Central Government may
consider the question of assist-
ing these Colleges under the
“Open Door Policy”.

3. Action on the recommendations
of the Commiittee has to be taken in
consultation with the State Govern-
ment and the Universities concerned.
The report of the Committee was,
therefore, forwarded to the affiliating
Universities and the Government of
Mysore for comments. The Universi-
tics have furnished their comments.
The views of the State Government
are awaited.

Civil Defence

*433. Shri Mohammed Koya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether during the present
Pakistani aggression, it was revealed
that equipment like the one for air
raid precaution for civil defence was
not adequate to meet the situation;
and

(b) whether steps have been taken
to set right these defects?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mighra): (a) In the initial stage of
the recent bhostility civil defence
equipment was found wanting in
some respects. Immediately ad hoc
arrangements were made to meet the
situation and by and large no work
was allowed to suffer.

(b) Special efforts are being made
to procure equipments on priority
basis and it is expected that deficien-
cies would be overcome soon.
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Borae Convention of Copyrights

*434. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
1o state:

(a) whether there is any proposal
before Government to get out of the
Berne Convention on copyrights; and

(b) if so, when a decision is likely
to be taken?

The Deputy Minister in the Minis-
dry of Education (Shri Bhakt
Darshan): (a) Yes, Sir,

(b) A decision can be taken only
about August, 1967, when the revised
version of the Berne Convention will
become available,

Maps of Anthropolegical Deg t

*435. Shri C. K. Bhattacharyya:
Will the Minister of Education be
pleased tn state:

(a) whether some important majps
huve been missing from the Anthru-
pological Department;

(b} whether some of these have
been taken to Pakistan; and

(¢ 1 so, the steps taken against the
persons responsible?
The Minister of Education (Shri

M. C. Chagla): {a) Some maps have
been reported lo be missing from the

library of the Anthropological Sur-
vey of India.

{by and (c). The matter s under
invesligation.
Canth C ittee's R a

tions
*436. Shri D. C. Sharma:
‘Shri Linga Reddy:
Shri Yashpal Singh:
Shri Onkir Lal Berwa:

Will the Minister of Home Affairs
te pleased to refer to the reply given
10 Starred Question No. 181 on the
25th August, 1965 and state the up-to-
dite progress made in regard to the
considergtion and implementation of
the Santhaharth Cominhitiée's recom-

mendations?
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The Minister of State in the Minis-
try of Home Affairs and M T of
Defence Supplies In the Ministry of

Defence (Shri Hathi): A statement
containing the information is given
below.

Statement

Out of a total of 137 recommenda-
tions (including parts of recommen-
dations) made by the Santhanam
Committee, 113 have been accepted,
7 have not been accepted and the
remaining 17 are under consideration,
as shown below:

I. Following 106 recommendations
have been accepted with or without
h and impl nted:
(1) Recommendations re-
lating to Gowernment
Servants’ Conduct
Rules L]

Recommendations re-
lating to amendments
to laws 15

(2

(3) Recommendations re-
lating 1o the political

parties etc 1

(4) Recommendations re-
lating to Universities 1
151 Others 83
Total 1068
1I. Following 7 recommendations

have been accepted wholly or partly

and ‘their implementation is under
consideration:
(1) Recommendations re-
lating to Government
Servants' Disciplinary
Rules 1
(2} Recommendations re-
lating to Amendments
to laws 5
(3) Others 1
Total 7
111 Recommendations not

accepikd.
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IV. Following 17 recommendations
are under consideration:
(1) Recommendations re-
lating to Constitu-
tional changes
(2) Recommendations re-

lating to  political
parties etc. 4

(3) Recommendations re-
lating to Judiciary 1
(4) Others LT
Total 17
Grand Total: 137

Mamunal on Cenducting Enquiries

*437. Shri Bata Singh:
Shri Narasimha Reddy:

‘Wil the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that a large number of officers who
are directed to hold cnquiries under
the Civil Service Classification and
Control and Appeal Rules, find it diffi-
cult to pursue definite procedure in
the matter of conducting the enquiry
and recording evidence;

(b) whether due to the lapses on
the part of many offizers for not being
posted with up-to-date orders on the
subject, many decisions in  the dis-
ciplinary cases are set aside by the
Courts of Law; and

(¢) il su, whether Gevernment pro-
pose to bring out a detailed Manua:
with clear-cut directions in the
matter of conducting such enquiries?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) It is not a
fact that a large number of officers
find it difficult to conduct Depart-
mental proceedings.

(b) It is not a fact that many deci-
sions in disciplinary cases arc set
aside by Law Courts for procedural
lapses,

fe) For facilitkes of enquiring
officers und for easy references C.V.C.
propose fo bring out such a manual,

Pak.
438,

botage Cell in Kashmir

Himataingka:
Shrl Rameshwar Tantia:
Shrimati Savitrl Nigam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that in
Jammu and Kashmir State a Pakistani
cell had been functioning actively
which was responsible for many anti-
national activities Including arson and
sabotage in the Kashmir valley;

(b) whether our Security Forces
have been able to smash it;

(c) if so, how many persons Lave
been arrested; and

(d) whether any documents
seized from them?

The Minister of Home Affalrs (Shri
Nanda): (a) to (d). It iz a fact that
recently a Pakistani Cell, which was
believed to have been responsible for
certain cases of arson and dissemi-
nation of subversive literature and
similar other activities, has been
smashed by the Jammu and Kashmir
Government. A number of persons
have been rounded up in this connec-
tion. Active investigation into the
matler is in'progress. It will not be

were

in public interest to discluse any
details at this stage.
S.P.E. Officers

*439. $hri Tridib Kamar Chaudburi:
Will the Minister of Home Affaira he
pleased to state:

ta) the number of officers of the
Special Police Establishment who have
been occupying their respective oo ia
for more than three years;

{b) the reasons for not transferring
them from these posts especially when
most of the officers of the Specisl
Police Establi i are rerl
with the inwestigation of irregulariti=s
and corrupt praclices in industrial and
trading establishments; and

(c) whether, in view of the enlarged
scape of activilies of the Bpecia] Police
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Establishment which necessitates the
employment of many Officers of this
establishment and their coming into
contact with industrial and trading
concerns, Government have consider-
ed the desirability of periodic transfer
of these Officers in line with the re-
commendations of the Santhanam
Committee?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) (i) The
total strength of police officers of the
rank of SP. and above is 58. Out of
them, § officers are holding the same
post in the same Branch/Unit for
more than 3 years.

(ii}) The total strength of Dy. 5. P.
is 121. Out of them, 7 officers are
holding the same posts in the same
Branch/T'nit for more than 3 years.

(iii) The total strength of Inspec-
tors and Sub-Inspectors is 388 and
174 respectively. Out of them 48
Inspectors &nd 14 Sub-Inspectors
heave been working in the same post
in the same Branch/Unit for morc
than 3 years.

(b) Most of the officers of Central
Bureau of Investigation are on depu-
tation from States, The normal term
of deputation is 5 years. The Services
of these officers (excepting LP.S.
Officers) are generally obtuined for a
particular  Branch. These officers,
therefore, generally stay at a Branch
for 5 ycars.

(c) Careful watch is kept on the
officers and as and when necessary,
transfers are made. Most of the
officers in Central Bureau of Investi-
gation are on deputation from the
State Governments. On their com-
pletion of term of deputation, they
are reverted and thus there is gradual
shifting of officers in the Central
Bureau of Investigation. ~
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Adoption of Villages by Universities

*440, Shri Muthiah: Will the Min-
ister of Education be pleased to state:

(a) whether, while delivering the
Convocation address to the Utkal Uni.
versity, he recommended that Uni-
versities and Colleges in India should
adopt a few viliages around them and
improve their living conditions and
remove illiteracy, insanitation and
poverty there;

(b) whether he has communicated
his suggestion to the Vive-Chancellors
of the Universities; and

(e) if 80, their reaction to this sug-
gestion?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan}: (a) and (b). Yes, Sir; the Vice-
Chancellors were addressed on the
subject in a letter, dated 1st Novem-
ber, 1965.

(e) Replies have been received so
far from nine universities and their
reactions are favourable,

Inler-University Youth Fesiivii

*441. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Will the Minister of Education be
pleased to state:

(a) whether Government have tahen
a devision not to hold inter-Univer-
sity Youth Festival this year;

(b) whether Governmeni considered
the suggestion made by the Prime
Minister at the 9th Inter-University
Youth Festival that the event should
be held in a village instead of the
capital of India; and

(¢) whethor the deteriorating stan-
dards of the performances have prom-
pted Government to put a stop to this
festival?

The Deputy Minister in the Minis-
try of Fducation (Shri Rhakt Dar-
sham): {a) and (b), Yes, Sir.

(¢) No, Sir, the standard of the
performances has had nothing to do
with the decision not to hold the Fes-
tival this year.



35 55 Written Answers AGRAHAYANA 3, 1887 (SAKA) Written Answers 3556

Strengthening the Borders
*442. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether Government propose to
rehabilitate the ex-Servicemen and
other people who have been victirs
of the Chinese and Pakistani aggres-
sion in the areas and vicinity of Indian
Frontiers  with Pakistan and China:
and

(b) if so, the details theren!?

The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) and (b). Proposals {for
settling ex-servicemen in border areas
in certain compact blocks where land
may be available are under considera-
tion of Central Government in con-
sultation with the State Governments,
A scheme for Tripura has been re-
cently sanctioned.

Information under other items is
under collection.

Research in Astrology
*443. Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

{a) whether Government propose to
institute scientific research in Astro-
logy;

(b} if so, the details thereof; an”

{e) if answer to part (a) “e in the
negative, the reasons therefor?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) to (c). This Ministry hos no pro-
posal to institute scientific research in
Astrology as such. Even though cer-
tain Institutions like the Varanaseya
Sanskrit Vishwavidyalaya are having
Astrology as a supject of study, in
terms of modern scientific  develop-
ment, astrology has yet to eslablish it-
self as a full-fledged science. It would
therefore be premature to  institute
scientific research in Astrology at Gov-
ernment level,

Voluntary  Sanskrit Oreanisations
who inter alia are engaged in the

study and teaching of Astrolopy are,
howeve igible for gz grant under
this Mirkstry's scheme for  financial
assistance to Veluntary Sanskrn  Or-
ganisations efc
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Mystery Document Circulated in
Kerala

*445. Shri Harl Vishnu Kamath:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No. 184 on the
25th August, 1965 and state:
(a) whether the inquiry into the

mystery document circulated in Keralg
haz since been completed; and

(b) if so, the result thereofl?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Ye: Sir

(b} It has not been possible tn trace
the origin of the document,

Retired Govl. Servants Employed in
Private Companies

1170. Shri Madhu Limaye:
Shri Bagrl:

Wil the Minister of Home Affairs
be pleased to state:

ia) the number of retired Govern-
ment servanis who are at present
holding 'managerships or directorships
or similar high offices in private sector
companies; and

(b) whether Government propose
to put a ban on such Government
servants accepting posts in companies
in the private sector?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Bhri Hathi): (a) Govern-
ment have no information.

(h) Attention is invited to the reply
given on the floor of the IMouse to
Storred Question No. 424 on 4th
March, 1964, Starred Questirn No. 189
on 25th August, 1865 wnd Starred
Question No. 120 on 10th November,
1965. The matter is under considera-
tion.

Reservation in Services for Milltary
Personnel

1171. 8hri Madhu Limaye:
Shri Bagrl:
Will the ‘Mlni.wte_r of Home Affairs
be pleased to state!

(a) whether Government have
received any request from the Punjab
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Government to the effect that while
recruiting and selecting personnel for
IPS. 1AS and IFS between 1967-70, 33
to 20 ver cent of the posts should be
reserved for armed personnel who
fook part in fighting against Pakistan;
and

(b} if so, Government's
thereto?

reaction

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
‘a) and by No Government have.
however, decided. as one of the mea-
sures for the rehabilitation of the
releused  Emergen:y  Commissioned
Officers. to reserve the following per-
centages of permanent vacancies in the
All India Services and the Centiral Ser-
viees posts Jlass 1 and Class 11 (non-
technical) for released Emergency
Commissioned Officers:

TAS/IFS . 20%,

IPs ER 1 14

Class I Service Pusts 259,
(non technical}

Class IT Service/Pusts R R

inon technical

This scheme was under consideration
of Government in consultation with
the State Governments and the Pun-
jab Government had conveyed their
eoncurrence in the proposod reservi-
tion of vacancies.

Diversification of Studles

1172, Shri A, K. Gopalan: Will the
Minister of Educatlon be pleased 1o
state:

(a) whether it |5 a fact that the
experiment in the diversification and
terminalisation of studies at Secondary
School level has not proved a success;

(b} if so, the reasons therefor; and

(¢} when and in how many s-hools
the experiment was started?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Diversifi-
cation has been effected through the
scheme of multipurpose schools. Their
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working. however, has revealed cer-
tain deficiencies and efforts are be-
ing made to remove them. The defi-
ciencies have been mainly in respect
of good teachers and funds,

(e) In 1955; in 250 schools.
Employees of Mahi Administration

1173. Shri A. K, Gepalan: Will the

Permanent  ex-French employees
Were not, malter of right, entitled
to  any ‘rompensatory  allowan:e.
However they were pranted com-
pensatory allowance un an  ad hoo
basis in 1960 ranging from a minimum
of Rs. 15/- per mensem to W=, 35-
per mensem. This compensatory
allowance was raised in March, 1965,
and again in October, 1065. The mini-
mum tory adllowance allow-

Minister of Home Afairs be pleased
to state:

{(a} whether the employees absorb-
ed from the old French Administra-
fion MAHI have demanded salary re-
vision and an interim relief;
reaction

(b} the Government's

thereto;

(¢} the difference, if any, in the
salary of those employees and the
employees who are working under
our Government in similar posts; and

(d) whether Government propose
lo bring them at par with others?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) Yes.
(b) to (d). The permanent pre-
merger cx-Fren:h employees  were

drawing pay at scales generally
higher than the scale of pay of equi-
valent Indian posts. These scales were
protected by the Treaty of Cession bet-
ween France and India. So, the question
of the upward revision of the scale
of pay of ex-French permanent em-
ployees did not arise. Temporary
pre-merger employees were given the
option 1o remain either on the old
French scales of pay or to come on
4o the scale of pay and allowances
obtaining in Madras S‘ate, In the
case of such temporary employees as
had elected to come on to the Madras
scales of pay in 1960, their pay was
fixed in such a manner that none of
them suffered a reduction in  their
total emoluments. Such employees
partake of the benefits consequent on
any revisions in allowances in Madras
State,

ed to such Government servants now
is Rs. 25/~ per mensem and the maxi-
mum is Rs. 55/- per mensem.

Tt has been decided to give another
opportunity to such ex-French em-
ployees a& have not elected to come
on to Madras scales of pay 1o come
on to these scales, The pay of emplo-
vees who will opt i, come under the
Madras scales of pay will be fixed in
such a manner that they do not suffer
any reduction in their total emolu-
ments. They will thereafter be able
to partake of the benefits consequent
on the revision of the Madras rates of
pay and dearness allowance from
time to time,

Al & wENY
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Bolghaty Palace, Ernakulam

1175. Shri A. K, Gopalan: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether the Bolghaty Palace
nt Ernakulam is proposed tg be leas-
ed to private individuals.

(b} if so. the reasons therefor;

(c) whether Government proposed
1o make it g Tourist Centre; and

(d) if so, why that proposal was
abondoned?

The Minister of State In the Minis-
try of Home Affairs and Minister
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes Sir.

(b) it has been done in the interest
of development of tourist traffic.

(c) Yes Sir.
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{d) The original scheme was drop-
ped as it was not found practicable.
A revised programme has, however,
been tentatively proposed for the
construction of a 100 Room five sto-
reyed hotel at a cost of Rs. 30 lakhs.

Artificial Rain

1176. Shrl Hari Vishnu Kamath:
Will the Minister of Education be
pleased to state:

(a) whether research is still being
conducted on the production of arti-
ficial rain; and

(b) if so. the upto-date
thereof?

The Minister of Education (Shri M.
C, Chagla): (a) Yes, Sir.

(b) Of the 112 tria] experiments
conducted so far at Delhi, Agra and
Jaipur, 60 have indicated positive
trend of result.

U.S, Graphic Arts Exhibition,

1777. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

Progress

(a) whether one U.S, Organisation
have arranged for U.S. Graphic Arts
Exhibition for circulation in some im-
portant cities of India;

(b) if so, the details of the pro-
gramme and the cities approved for
the Exhibition; and

(c) the nature of the exhibits to be
displayed?

The Minister of Education (Shri M.
C. Chagla): (a) to {(c), There are
two Exhibitions.

The US. Graphic Arts Exhibition
sponsored by the Asia Society. New
York, arrived in India in November,
1963, It Is being circulated by the
Indian Council for Cultura] Relations,
New Delhi and the itinerary in-
cludes Delhi—Lu: know—Calcutta
Madras—Bangalore—~Hyderabad  and
Bombay. The Exhibition consists of
55 Etchings by leading American
artists.
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The other Exhibition of U.S, Gra-
phics sponsored by the National Asso-
eiation of Women Artists, New York,
arrived in India in September, 18965.
It is being circulated by the Interna-
#ional Cultural Centre, New Delhi and
the itinerary includes Calcutta, Delhi,
Chandigarh, Ahmedabad, Baroda,
Hyderabad, Madras, Bombay. The
Exhibition consists of 50 Prints by 40
women artists of the USA.

Arrests of Foreigners

1178, Shri Krishna Deo Tripathi:
Will the Minister of Home Affairs be
pleased to state:

(a) whether some foreign nationals
M India indulged in anti-Indian acti-
wities during the recent Indo-Pak.
wsonflict;

(b) if so, the number of such per-
sons together with their nationality;
and

(e} the action taken against them?

The Minlster of State In the Minis-
try of Home Affairs and Minister of
Defence supplies in the Ministry of
Defence (Shri Hathi): (a) to (c): The
information is being collected and
will be laid on the Table of the House
i due course,

Awards to Civiliane

1179. Shri Ram Harkh Yadav: Will
the Minlster of Home Affairs be
pleased to state:

(a) whether Government have de-
aided to offer recognition and re-
wards for acts of outstanding bravery
and dedicated service performed by
the civilians;

(b) it so, the details thereof; and

{c) whether Government have asked
e state Governments to  furnish
Hsts of those who rendered merito-
ripus service during the recent Indo-
Pak. conflict?

The Minisier of Eiate in the Minks-
try of Home Affairs anj Minister of
W17 (AD L33

Defencey fupplies I the Ministry of
Delenue*( Shri Hathi): (a) and (b)
Civilions are already eligible for the
grant of Ashoka Chakra Awards
(Class I, Class II and Class III} for
actg of gallantry which were institut-
ed in 1952,

(c) The cases of civilians who have
rendered distinguished service during
the recent Indo-Pak conflict will be
considered for the grant of Padma
Awards on the forthcoming Republie
Day.
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Deputy Tehsildars in Kerala

1188. Shri Pottekkatt:
Shri A. V. Baghavan:

Will the Minister of Home Affaire
be pleased to state:

(a) whether regular lists were
drawn for Deputy Tehsildars for Can~
nanore, Calicut and Palghat Districts
during 1860, 1861 and 1962;

(b) whether any appointments were
made on the basis of the above lista;

(c) whether these lists have been
kept in abeyance and revised lists pre.
pared; and

(d) if so, the reasons for preparing
the reviged lists without cancelling
the original lists?

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry
Delence (S8hri Hathl): (a) Yes Bir.

(b) Yes Sir.

(¢) and (d) Under the Madras rules
which were in force in Malabar area,
the promotions to the Dy. Tehsildars
Cadre were made on the basis of
merit and ability. In 1958 the Gov-
ernment ordered that the promotions
to these posts should be made on the
basis of seniority -cum-fitness prin-
ciple, These orders had effect from
19th October, 1959 but before these
orders could be enforced, lists om
selection basig were prepared and act-
ed upon upto 24th September, 1068
Government found it necessary W
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review the appointments made from
18th October, 1859 to 24th September,
1862, Accordingly the Board of Re-
venue have prepared revised lists on
the basis of seniority-cum-fitness and
invited claims and objections, The
list will be finalised after disposing
of the claimg and objections received.
With the publication of the final re-
viewed list the earlier lists will auto-
matically cease to be in force.

Tehslidars In Kerala

1187, Shril Pottekkatt:
Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the zonal system pre-
pared in the Cadre of Tehsildars for
the Malabar disiricts of Kerala has
been implemented in full;

(b) the reasons for promoting junior
Deputy Tehsildars by overlooking the
claims of seniors in this region; and

(c) the steps taken to implement
the zonal scheme in this Cadre?

The Minister of Stale in the Minis-
try of llome Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi); (a) No Sir.

(b) Pending finalisation of combin-
ed geniority list of Deputy Tehaildars
of North Zone comprising of Can-
nanore; Kozhikode and Palghat dis-
tricts, vacancies that mrose in each
district were filled up by the district
collectors on purely provisional basis
by promoting Senior Deputy Tehsil-
darg of the respective districts,

(c¢) Combined seniority lists of
Deputy Tchsildars for the districts
for the year 1957-58 were published
provisionally  inviting claims and
objections, These objectiuns ure under
examination. Such lists for the years
1859 to 1962 have to be prepared and
published after reviewing the appoint-
ment; made on the basis of the
senlority-cum-fitness principle.  The
provisiona] revised list has already
been publisheq by Board of Revenue
nviting claims and objections. The
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Board is examining the claims and
objections received for finalising the
revised lists,
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Increase in Population

1191. Shri Karni Singhji: Will the
Minister of Home Affairs be pleused
to state:

(a) the cxpected yearly net im-
arease in India's population in the
next 10 years; and

(b} the expected yearly net im-
orease in the 5 years of the Fourth
Five Year Plan?

The Deputy Minister in the Minis-
#ry of Home Affairs (Shri L. N.
Mishra); (a) According to the Ex-
pert Committee set up by the Plan-
ming Commission for the preparation
of population projection for plan pur-
poses. under the chairmanship of the
Registrar General, India, the expected
annual incremse pof population during
the ten years, 1966-75 would be
aroung 13:5 millions on the average.

(b) The expected annual net in-
ercase  of populaton during the
Fourth Plan period, that is, 1966-71
would be around 13 millions,

JETE  wTTATAT, SaEw

1192, &Y T % amaw :
=it wy forerd
=Y wrTay

w1 ¢3fegw Wit oA oA ag
LCIE IR I T E

(F) 371 FIF ST 7 qATHI
& A JATE FEAT WA A
st ) ; WR

(w) =fe g, &1 xq w1oamn w
. wifeg grm awr x@ 2 fgwan
ok g ?

ak
ifeew g T WA (s
g wfaw) o (x) wv (@)

TIE H A AT H A oo
FATE  FTTEAT E

U.S.A. Loan for Technical
Institutions

1193, Shri Vishwa Nath Pandey:
Will the Minister of Fducation be
pleased to refer to the reply Eiven te
Unstarred Question No. 1772 on the
Bth September, 1965 and state the
outcome of the negotiations for a
loan from the Government of US.A
to meet the requirements of technical
institutes in respect of procurement of

equipmenit  manufactured in  thek
country?
The Minister of Education (She

M. C, Chagla):
still going on,

The negotiations are

Petitions filed in Allahabad High
Court

1194. Shri Vishwa Nath  Pandey:
Will the Minister of Howie Afairs be
pleased to state:

(a) the number of writ petitiona
filed before the High Court of Allahs-
bad from the 1st June, 1985 to 31m
October, 1965;

(b) the number qut of them dispos-
ed of; and

(¢ the number of cases which were
decided against the State Government
or the Central Government?

The Minister of State in the Mink-
try of Home Affailrs and Minister of
Defence Supplies in the Minlsiry of
Defence (Shri Hathl): (a) to (c). The
information is being obtained and wild
be laid on the Table of the Hogme
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Archasological Survey near lado-
Tibetan Border

1185. Shri Kishen Pattnayak:
Shri Bagri:
Shri Madhu Limaye:
Bhri ¥Yashpal Bingh:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2501 on the
22nd September, 1863 regarding the
archaeclogical survey near Indo-
Tibetan border and state:

(a) whether the detailed report has
~since been received by Government;
~and

(b) if so0, the contents thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan)
(a) The Superintendent, Arcl 1
gical Survey of India who made the
survey has submitted his report to
the Director General of Archaeology
who is examining the same.

(b) Does not arise.
fada ¥ wan masAY
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Working of National Councfl

1197, Shri Bhanu Prakash Singh:
Will the Minister of Home Affairs be
pleased to refer to the reply given te
Unstarred Question No. 610 on the
25th August, 1965 and state:

(a) whether the draft instructions
for the conduct of business of the
National Counmcil have since been
finalised; and

{b) it not, when they are likely to
be finalised?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) Some of the unions/associations
of Central Government employees
have not accepted the scheme in its
entirety. To the extent practicable
the Government wish tp secure unai-
mity on the scheme, As soon as the
unions fassociations agree, the draft
instructions for the conduct of busi-
ness of the National Council will be
finalised,

Death of a Delhi Police Official

1198. Shri Bhanu Prakash Singh:
Shri Yashpal Singh:
Will the Minister of Home Affalrs
be pleased to state:

(a) whether it iz a fact that a
Police Official died with burns in
Chanakyapuri Police Station, New
Delhi;

(b) whether any inquiry has beem
conducted into the matter; and

() it so, the details thereof?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (&) One Sub-Inspector of
Delhi Police who was living in the
Becurity Police quarters near the
Ashoka Hotel, New Delhi, committed
suicide by burning

(b) Yes, Sir.

(c} On 29-7-1963 at aboui 445 A.m.
the Sub-Inspector set fire to his body
after pouring kerosene c¢il on  his
clothes. He was removed from the
kitchen of his house, which was lock-
ed from inside, with the help of the
Fire Brigade. He was immediately
taken to the Willingdon Hospital
where the doctors found him  dead.
An request report under section 174,
Cr. P.C. was prepared and the dead-
body was sent for postmortem exa-
mination. The doctor opined that
that death was due to injuries rece-
ived frum burning The deceased
feft four ietters in which he had
recorded his intention to  commit
suicide, due to domestic quarrels, fin-
ancial difficulties ete,

Double 5hift System in Delhi Colleges

1199, Shri Yashpal Singh: Will the
Minister of Edocation he pleased 1o
state:

(a) whether any assessment has
been mzde of the anticipated mone-
tary savings by the introduction of
double shift system in Colleges in
Delhi; and

(b) if so, the details thereof?

The Minlster of Edocation (Shri M.
C, Chagla): (a) and (b). No specific
assessment for the purpose has been
made. It is, however, anticipated that
gavings will be in on-recurring ex-
penditure to the extent of Rs. 10 to
15 lakhs per College.

Recognition of Diplomas Issued by

East Pakistan
1200, Shri P. B. Chakravert!:
Shri P. C. Borotah:

Will the Minister of Education be
pleased to state:

{a) whether Government have de-
cided to recognise the Dipl of

Associgle in Civil, Electrical, Mecha-
nical and Power Engineering award-
ed by the Board of Examination for
Technical Fducation, East Pakistan;

(b) whether the holders of such
Diplomag will be eligible for recruit-
ment to the subordinate posts and
services under the Central Govern-
ment; and

(e) whether all facilities for promo-
tion to the higher category of ser-
vices will be extended to them with-
out further examinations or tests?

The Minister of Educition (Shri M.
C. Chagla): (a) and (b). Yes, Sir.

(¢} The holders of these diplomas as
wel] as other diplomas recognised for
appointment to subordinate posts and
services will be eligible for promotion
to higher posts if the rules and re-
gulations of the employing Depart-
ments/Ministries have nrovision for
such promotion.

Merger of National Instiiute of Bports

1201. Shri P, B. Chakraverti:
Shri K. N, Tiwary:

Will the Minister of Education be
pleased to state:

(a) whether any decision has beem
taken in regard to the proposed mer-
ger of the National Institute of Sports,
Patiala and the Laxmibai College for
Physical Education, Gwalior;

(b) whether any objection has beea
raised by N.I.S. on the ground that
the twp organisations were engaged
in widely different activities; and

(¢) whether Government have en-
weured that the merger would link up
the activities and promote standard
of gporia in the couniry?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes Sir, The Government
hold the view that to achieve betler
coordination between the twp Institu-
tions, they should be administered by
one Society.
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(b) No Sir; as far as Government
are avwre, the matter has not been
discussz| by the Board of Governors
of the WIS,

(c) (3overnment are satisfled that
the priposed merger of the two Insti-
tutions ‘will make for better co-ordi-
nation between their activities and
will be in the interests of sports in
the country,

Typing test for Confirmation of
Government EmploYyees

1202. Shri S. M, Banerjee: Will the
Minister of Home Affalrs be pleased
to gtate:

(a) whether Government have re-
sently 1nlaxed the condition of Typing
tesy ag precedent to confirmation in
the case of the Central Secretariat
Clerical employees;

(b) if so, the details and nat of
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crements to the Lower Division Clerks
in Central Secretariat Offices;

(b) whether after the withdrawal
of this concession, the incremente
were again given to a particular see-
tion of Clerks; and

{c) if so, the reasons for not grans-
ing the increments to all the
employees?

The Deputy Minister in the Minjs-
try of Home Affairs (Bhri L. N.

Mishra): (a) Yes, Sir, with effeet
from 28-9-1960.
(b) Some of the Lower Divisiom

Clerks had become eligible for the
advance increments from a date prior
to 28-9-1960, but could not be granted
the benefit before that date due to ad-
ministrative delays. Such persons
were also made el:g;ble for the con-

the relnxation granted; and

(e) the reasons for
relaxation?

The Deputy Minister in the Minls-
#ry of Home Affairs (Shri L. N.
Mishra): (a) and (b). Yes; Sir, but
only in respect of temporary Lower
Division Clerks who (i) have attained
the age of 45 years or may attain
this age and (ii) have completed 10
years continuoug service in the grade
of LD.C. provided they have made
at least twop genuine attempts to pass
the typing test and they are consi-
dered suitable for such confirmation.

(c) The relaxation was allowed in
view of the fact that there ig little
chance of this category of employees
qualitying in a typing test at 30 words
per minute because of their age and
but for the relaxation they wll.l be

ied fi tion and

granting the

benefits, i
Advince Increments to L.D.Cs,
1203. Bhri 8. M. Banarjee:

Shri Eswara Reddy:
Will the Minister of Home Affaire

B pleaied to state:

(a) whether Government have dis-
esntinund the grant of 4 advance in-

b y provideg they
were consldered sunta‘ble for confirma-
tion in the grade of Lower Divisiom
Clerk from a date prior to 28-9-1860.

{¢) The incr were
nued in pursuance of a8 recommenda-
tion of the Second Pay Commission,
as no such beneflt is admissible #o
Lower Division Clerks in the subordi-
nate offices and there are no special
reasons for making a distinction bed
ween the two categories, The ques-
tion of granting the increments to all
Lower Division Clerks in the Central
Secretariat afler 28-0-1960 does noh,
therefore, arise.

13 15

Expenditure on Sheikh Abdullnk

1284. Shri Daljit Singh:
Bhri Hukam Chand
Kachhavalya:
Shri Onkar Lal Berwa:
Shri Jagdev Bingh Siddhamd:
Shri Bade:
Shri Yudhvir Singh:

Will the Minister of Home Affaies
we pleased to refer to the reply given
to Unstarred Question No, 1732 sm

Bth September, 1985 and state:

(a) whether any steps have Dwem
taken to reduce the expenditure =
Sheikh Abdullah.
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(b) whether it is a fact that his
wife meets him now and then and
works ag a messenger between him
and his supporters and his son whois
a member of Pakistani delegation to
UN.O; and

(c} if so, the steps Government pro-
pose to take to stop such meetings?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The details
of the expenditure incurred on Sheikh
Abdullah were given in reply to Lok
Sabhe Unstarred Question No. 341
answered on the 10th November, 1965.
This expenditure is not considered to
be excessive keeping in view the cir-
cumstances of the case.

(b) and (c). Begum Abdullah has
been permitted by Government to
meet her husband and she is currently
staying with him. The Government are
vigilant and should it appear that
Begum Abdullah was becoming a
ehannel of political ermmunication
between the Sheikh ang others, sult-
able action would be tuken.

Grih Kalyan Kendras

1205. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
%o state the progress so far made to
amelioraje the grienvances of the em-
ployees of Grih Kalyan Kendras?

The Deputy Minister in the Ministry
of Home Affalrs (Shri L. N,
Mishra): The Grih Kalyan Kendraa
Board, which has now been registered,
is formulating ways and means for
raising funds which would ensure re-
gular payments end better working
eonditions to its staff,

Wrid Petitiong in Punjab High Ceurt

1208, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
o siate:

() the number of 'writ petitions
filad before the Punjad High Ceurd

from thg‘isi January to 30th Seplem-
ber, 1965;

(b) the number out of them dispos-
ed of during this period; and

(c) the number uof cases which were
decided against tlhe State Goverm-
ment or the Central Governmeni?

The Ministey of Stale in the Minks-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). The
information is being obtained and
will be laid on the Table of the
House.
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Inquiry Against D.G, Tourlsm

1209, Dr. Sarojini Mahishi: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1719 on the 8th
September, 1865 and state as to how
long the enquiry has been going on
against the Director-General of Tour-
ism and when it is going to be com-
pleted?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): A preliminary

y was registered on the 22nd
Januury 1964, A flmal decision is ex-
pected to be taken shortly.
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Clash with Nagas

1211. Shrimati Renuka Barkataki
Will the Minister of Home Affairy be
pleased to gtate:

(a) whether it is a foct that there
wag an encounter between the armed
Naga hostiles and the Police in Nerth
Cachar Hills on the 8th October, 1065;
and

(b) if so, the losses inflicted on the
hostiles in that encounter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (SBhri Hathl): (a) Yes, Sir,

(b) One armed Naga was shot dead
on the spot and one D.B. Gun, one
hand made rifle, one sten gun, some
ammunition and some olive green uni-
form were captured.
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Preparation for Olympic Games, 1908

1214. Shri Earni Singhji: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that many
countries are already training thelr
athletes on high altitudes ang whe-
ther the All-India Council of Sports
propose to hold a camp in a place like
Ooty for the Olympie sports to be held
in Mexico in 1968; and

(b) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). Government have
no definite information about the
training being imparted by other
countrivs to  their athletes on high
altitudes. There is also no proposal
before the All India Council of
Sports so far to hold a training camp
at a place like Ooty to train the
athletes. It is, however, understood
that the Indian Olympic Association
which is primarily responsible for
preparing our athletes for the mext
Olympic games, is seized of the mat-
ter. Government will give due consi-
deration to the Association's propo-
sals, seeking financial assistance for

high altitude training, as and when
received.
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Madras Refinery

1217, Shri Mohammed Koya:
Shri Kolla Venkalah:
Shri Yashpal Singh:
Shrl R. 8. Pandey:
Shri Rajeshwar Patel:
Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that serious
differences have arisen between Gov-
ernment and the National Iraniam
Cil Company and American Inter-
national Oil Company regarding tbe
fulfilment of the package deal of con-
structing a refinery fertilirers wnil
and a petro-chemical] eomplex =
Madras

(b) if so, the watwre of On dil-
ences; and
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(c) the steps taken in the matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir. The Agreement for the
refinery was signed on the 18th
November 1965 and the other agree-
ments are expected to be signed
within two to three months.

(b) and (c). Do not arise.

Kerala Official Language

1218, Shri Vasudevan Nair;
Shri Warior:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have decided to use Malayalam
as the official language of the State
from 1st November, 1965; and

(b) if so, the details of the scheme
%o implement this decision?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) and (b). The State Gov-
ernment have issued orders providing
for the use of Malayalam for certain
State official purposes with effect
from 1st November, 1965. A state-
ment showing the offices where the
use of Malayalam has beem permit-
&#ed is laid on the Table of the
House, [Placed in Library. See No.
LT-5226/65.]

One-year Teaching Course

1220. Shri P. C. Borooah: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 201 on the 18th August,
1985 and state:

(a) the decision taken by Govern-
ment on the recommendation of the
Nutional Council of Educational Re-
search and Training for starting a
new one-year teaching course; and

(b) the action taken in pursuance
thereof?

_ The Minister of Education (Shri
‘M. C. Chagla): (a) and (b). In con-

sultatio?ith the University Grants
Commission, an Expert Committee has
been set up to prepare a detailed
scheme, and it is proposed to imple-
ment the scheme during the Fourth
Plan period. Meanwhile, it has been
decided to expand the four Regional
Colleges of Education to train larger
numbers of science teachers.

National Register of Indian Citizens

1221. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have dir-
ected the Assam Government to ex-
pedite the completion of the National
Register of Indian Citizens in  the
State with a view to checking Pakis--
tani infiltration in Assam effectively;

(b) if so. the progress made so far
in its completion snd when it is ex=-
pected to be ready; and

(c¢) the reasons assigned by the
State Government for the delay im
this matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi); (a) to
(c). The Government of Assam were
only requested to copy out from the
National Register of Citizens, 1951,
names and other details by each dis-
trict, sub-division, thana, village and
house number as they obtained im
1951 to verify whether a person sus-
pected to be a Pakistan! infiltrant
was In fact a resident of India at the
time of 1951 census. This has beem
done except in respect of certalm
areas of which the relevant registers
are now being made avallable to the
State Government.

Naptha for Fertiliver Plant, Kota

1222, Shri Inder J. Malhotra: Wilt
the Minister of Petroleum and
Chemicals be pleased to state the ar-
rangement mmade Yor the supply of
naptha for the second fertilizer piamt
sanctioned at Kota?
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The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
The establishment of a second ferti-
lizer plant at Kota is under discus-
slon with the condition that the party
will secure the naptha preferably
#rom indigenous sources.

Security Measures in Assam

1223, SBhri J. N. Hasarika:
Bhri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Assam Pradesh
Congress Committee had submitied a
memorandum to the Prime Minister
during his wvisit to Assam inviting
attention to some pressing problems of
that State relating to security and
transport;

(b) if so, the demands made there-
in; and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) to (c). An address of
welcome was presented to the Prime
Minister when he addressed Congress
workers at  Gauhati on the 28th
October 1965. The address of wel-
tfome drew attention, inter alia, to
Pakistani infiltration and arrange-
ments for border security and made
certain suggestions. These points are
wnder examination.
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Writ Petitions in Orissa High Court

1225, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Home Aflsirs
we pleased to stlate:
(a) the number of writ petitions
filed in the Orissa High Court, Cuttack
during 1865-86 so far; and

(b) the number out of them in which
judgement has been delivered?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri (Hathi): (a) and (b).
The information is being obtained
and will be laid on the Table of the
House.

Bhortage of Kerosene in Madras Stabe

1226. Shri Dharmalingam: Will the
Minister of Petroleum and Chemicals
be pleased to state:

{a) whether it is a fact that there
i an acule shortage of Kerosene Oil
in the villages of Madras State which
has effected even the lighting of the
houses; and

(b) if so, the steps taken to aug-
ment the supply of Kerosene in that
State?

The Minister of Petroloum ami
. (Shri Homayun Eabir):
(a) and (b). No report of shortages
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of Kerosene Oil has been received
from Madras State since July, 1965.

Grants to Goa, Daman and Din

1227. Shrl Dharmalingam: Will the
Minister of Home Affairs be pleased
%o state:

{a) the total amount provided under
various schemes during 1964-85 and
1965-66 so far to the Government of
Goa, Daman and Diu;

(b) the amount surrendered by that
Government; and

(¢) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Delence Supplies in the Ministry of
Defence (Shri Hathi): (a) the follow-
Ing amounts were paid by the Central
Government to the Government of
Goa, Daman and Diu as grant-in-aid
for meeting revenue expenditure on
various schemes (both Plan and Non-
Plan):—

(b) N‘ci(amunt was surrendered to
the Central Government by thad
Government.

() Does not arise.
Secondary Education in  Orisss.

1228, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Edueation be
pleased to state:

(a) whether any amount has been
sanctioned to the Government of
Orissa for secondary education during
1965-868 so far; and

(b) if so, the details thereof?

The Minister of Education (Shri
M. C. Chagla): (a) The total funds
allotted to Orissa Government, dur-

1964-65 Rs. 413.16 lakhs ing 1965-86, amount to Rs. 11,06,309.00.
1965-66 Rs. 117.70 lakhs
(Upto 18-11-85) (b) The details are given below:—
Amount allotted Programmes
during 1865-66
Ras,
3,00,000 Teachers Training.
1,00,000 Acceleration of Girls Education.
20,000 Training of Librarians.
21,000 Strengthening of Educational Adminis-
tration.
75,000 Pilot Project for Adult Literacy.
40,000 Educational Survey.
50,309 State Bureau of Educational and
Vocational Guidance.
3,868,000 Strengthening of Science Laboratories
15,000 Strengthening of Agricultural Btresm

in the multipurpose secondary
schools.
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Enquiry against Officials in Orissa

1229. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of enquiries institut-
od against the State and the Central
Government officials in Orissa during
the last six months by the Special
Police Establishment, Puri Branch
(Orissa); and

(b) the number of cases in which
inquiries have been completed and
Punishment awarded during the same
period?

V.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) During the
8ix month period May to October,
1965 no enquiries were instituted
against State Government servants of
Orissa by the Special Police Estab-
lishment.  During the same period 31
cases against Central Government
servants in Orissa State were regis-
tered and taken up for enquiry/
investigation.

(b) Inquiries in 5 cases have been
completed and reports sent to the
Departments concerned for initiating
necessary action.

Misbehaviour of Officers

1230, Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether any cases of misbe-
kaviour with the people and their re-
presentatives by the All-India Service
Officers have come to the notice of
Government during the last six
months; and

(b) it so, the action taken against
such officers?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) and (b).

NOVEMBER 24, 1965
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The information is being collected
and will be laid on the Table of the
House.

Scheduled Castes and Scheduled
Tribes in Goa, Daman and Diu

1231. Shri Kajrolkar:
Shri P. R. Chakraverti:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Scheduled Castes and Scheduled
Tribes in Goa, Daman and Diu are not
provided with the concession of re-
servation of posts in Government ser-
vice and other facilities which are
given to them in other States; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The castes and tribes which should
be treated as Scheduled Castes and
Scheduled Tribes in Goa, Daman and
Diu have not yct been specified; this
matter is still under examination. The
question of reservation of posts and
grant of facilities will arise only after
the Scheduled Castes and Scheduled
Tribes in the territory are notified.

Teaching of Hindi in Madras State

1232. Shri Vishwa Nath Pandey:
Shri Kinder Lal:

Will the Minister of Education be
pleased to state:

(a) whether the Centre has agreed
to meet in full the expenditure in-
curred by the Madras Government on
teaching Hindi in the State; and

(b) if so, the total amount of such
assistance and the manner in which
the money will be spent?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). The Centre ren-
ders financial assistance on hundred
percent basis to all the Governments
of non-Hindi speaking States (includ-
ing the Government of Madras) under
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the following schemes included in the
Third Five Cear Plan:

(i) Appointment of Hindi Tea-
chers in  Primary/Middle,
High/Higher Secondary
Schools in non-Hindi speak-
ing States,

(ii) Etsablishment
Training Colleges for
Teachers.

In addition to the above, grants are
given to Voluntary Hindi Organisations
on 7597 basis for propagation of
Hindi in the non-Hindi speaking
States (including those located in the
Madras State). During the Third Five
Year Plan, grants amounting to
Rs. 66.42 lakhs (i.e. Rs. 64.85 lakhs for
appointment of Hindi Teachers and
Rs. 1.77 lakhs for Teachers Training
Colleges for Hindi Teachers) have
been paid upto 1964-85 to the Madras
Government. During 1885-68 grants
amounting to Rs.  26,00,000 (Rs. 25
lakhs for appointment of Hindl
Teachers and Rs. one lakh for the
Hindi Teachers Training College) are
likely to be paid to the Madras Gov-
ernment. During the Third Five Year
Plan so far, a total amount of Ra. 1.77
lakhs has been paid to the Voluntary
Hindi Organisations ip Madras State
for propagation of Hindi.

Trombay Fertilizer Factory

1233. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri P. C. Boroosh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government have ac-
cepted a proposal to treble the produec-
tive capacity of the Trombay Fertili-
zer plant;

(b) if so, the additional cost to be
incurred thereon; and

() the ineremse in production after
the scheme is implemented?

The Minister of Petrojeum and
Chemicals (Shri Humayun Kabir):
fa) to (c), A proposal to expand the
Trombay Fertilizer Factory by about

1917 (Ai) LS—4.

of Teachers'
Hindi

llO.N*{onnes of nitrogen involving
an outlay of about Rs. 27 crores is
under consideratioh.
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Blology Teachers in Delld

1237. Shri A. S. Saigal: Will the
Minister of Education be pleased to
state:

(a) the number of teachers in the
Directorate of Education, Delhi, pos-
seasing Post-Graduate qualifications
in Biology for the teaching of Biology
in Government Schools since 1856;

(b) the r for not pr ting
any of the teachers referred to in
part (a) above to the higher grades in
vacancies arising since 1857;

(¢) she tota] number of vaocancies
of Principals filled up by the Delhi
Btate through the UPSC. during
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each of the years from 1957 onwards,
the percentage of candidates recruited
from (i) eaeh community amd (ii)
State; and

(d) the number of candidates hail-
ing from Kumaon and Gerhwal mreas
recruited by Delhi State in vacancies
filled up during each of the years from
1967 so date?

The Minister of Education (Shri M.
C. Chagla): (a) to (d), The informa-
tion is being collected and will be
laid on the table of the Sabha.

Memerial for Tippu Sultan

1238, Shri Linga Reddy:

Will the Minister of Education be
pleased to state:

(a) whether the Mysore Govern-
ment have suggested a  suitable
memorial for Tippu Sullan ‘The Tiger
of Mysore' at Devanaballi, his  birth
place in Mysore State;

(b) if so, the action taken thereon;
and

(¢) whether the Central Government
have proposed to put up a  suitable
memorial to perpetuate his memory?

The Deputy Minister in the Minis-
try of [Education (Shri Bhakt
Darshan): (a) No such suggestion has
been made to the Government of
India.

(b)y Does nol arise.
{c) No, Sir,

Joint Meetings of Staff and Adminis-
tration

1239, Shri Daji:
Shri Warlor:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Secretariat
Employees Associations and Unions
have also the system of holding month-
1y or bi-monthly meetinga with the
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Administration and the Minister as is
the practice in other employing Minis-
tries of the Government of India, like
Rallways, Defence, Posts and Tele-
graphs Department and Civil Aviation;
and

(b) if not, the reasons for not adopt-
ing m similar system in the Secretar-
iat also?

The Minister of Staie in the Minks-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defente (Shri Hathi): (a) No, Sir.

(b) Whenever there are any points
of substance to be raisei. The Ser-
vice Associations or Unions can  ask
for a personal discussion and the re-
quest for such discussion always re-
ceives due consideration. (Questions
affecting service conditions are  in-
variably raised and discussed in the
Staff Councils of various Ministries
which hold regular periodical meet-
ings. In view of these facts, it is
not considered necessary to hold re-
gular periodical meetings with  the
Service Associations or Unions,

Senierity of LD.C's vis a vizs WD.C's

1240, Shri Daji:
Shri Warler:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether he is aware that in the
officea participating in the Central
Secretariat Service Scheme, Lower
Division Clerks have become senier
to Upper Division Clerks; and

(b) if so, whether it conforms to the
principles of equity and fairplay and
whether it is in the interest of ef-
ciency in the Secretariat?

The Depuiy Minister in the Minis-
try of Home Affairs (Shri L. N
Mishra): (a) and (b). A statement
is laid on the table of the House.
[Placed in Library, See No. LT-5228/
],

Premetion of the Lewer Divisien
Clerks

1241, Shri Dap:
Shri Warlor:

Will the Minister of Home Afairs
be pleased to state:

(a) whether it is a fact that aec-
eording to the findings of the Second
Pay Commission, the promotional
avenues of the Lower Division Clerks
in the Central Secretariat Offices are
leeg than their counterparts in other
Departments; and

(b) if so, the steps taken to increase
the promotional avenues for thera, es-
pecially in view of the fact that they
are recruited on the basis of an All-
India Competitive Examination, which
makes selection in their case very stiff
and enables Government to attract to
the Secretariat Clerical Service the
best available talent in the country?

The Deputy Minister in the Minls-
try of Home Affairs (Shri L. N.
Mishra): (a) No. Sir. Taking all fac-
torg into consideration, the Pay Com-
mission had remarked that there does
not seem to be any significunt diffe-
rence in the total promotion pros-
pects available to a Lower Division
Clerk in the Secretariat and his coun-
terpart in the other offices.

(b) Does not arise.

Kerala Culitvaters

1242. Shri Vasndevan Nair:
Bhri Warler:

Will the Minister of Mome Affairs
be pleased to state:

(a) whether Government are aware
of the sufferings of the cultivators re-
settled at Manja Mara in Kerala Biate;
and

(b) if so, the steps taken to  help
them ressttle without difficulty?

The Minister of Staie in the Mials-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defenes (Bri Hathl): (a) Goverr-
ment have received representations
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from the settlers pointing out
difficulties and asking for
concessions;

their
further

(b) Proposal to give more bamboos
and cadjan leaves, free supply of
bannana suckers, vegetable seedsg etc.
are under consideration of Govern-
ment.

Study Leave to Government Officers

1243. Bhri Madhu Limaye: Wil the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No, 108 on the 4th
November, 1965 and state:

(a) whether the restriction on offl-
cers whereby they cannot retain Gev-
ernment accommodation for a period
cxceeding six months goes against the
intentions of the Second Pay Com-
mission who had recommended liberal
grant of study leave to Government
officers who intended to pursue higher
studies in India or abroad;

(b) if so, the action proposed to be
taken to rectify the position; and

(c) the facilities, other than leave
which are provided to officers whe
undertake higher studies?

The Deputy Minister in the Minis-
iry of Home Affairs (S8hri L. N,
Mishra): (a) to (c). The relevant in-
formation is being collected and will
be placed on the Table of the House
as soon as possible.

Communist Actlvity in Kashmir

1244. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that several
pro-China Communists of Punjab have
entered Kashmir; and

(®) if so, the action being taken in
the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The Gov-
ernment have no information to this
cflect,
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(b} Does not arise.
Albmeat of M.PF Detmnus
1245, Shri Biren Dutta: Will the

Minister of Home Affairs be pleased
to state:

(a) whether Shri Dasaratha Deb,
MP. detained in Damka Jail is sul-
foring from T.B.;

(b) whether he has besn kept in the
Rajendra Prasad Hospital, Ranchi; and

(c) whether Government
tn relemse him on parole for
ment?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies jn the Ministry of
Defence (Shri Hathi): (a) and (b).
Shri Dasaratha Deb is suffering from
slipped inter verteberal discandis and
is under treatment in the Rajendra
Medical College, Ranchi.

Propose
weat-

(e) As he is already under specia-
lised treatment, the Government of
Tripura do not consider it neccssary
to release him on parole.

Undertrials in Tripura

1246. Shri Biren Dutta: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that a large
number of under-trials in Tripura
are refused bail even though they are
arrested under ballable section;

(b) whether all the under-trials,
including MLAs are denied class I;

(c) whether all are handcuffed and
reped while taken to court; and

d) if se, the reasons therefer?

The Minister of State in the Minis-
try of Home Afflairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No under-
trial prisoner arrested for a hailable
offence is refused bail.

{b) The classification is made in
ccnsideration of  status, education,
mode of living and nature of offence
alleged to have been committed. One
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MLA, arrested in connection with a
wolitical murder, was denied Class L

He was released by court on bail
later on.
() and (d). Undertrials are not

generally handcuffed and roped while
taken Lo court except when the alleg-
ed crime iz serious and there is ap-
prehension of escape of the prisoner
or of his being violent.

Kerosens Quotn in Nerala

7. Shrd Pollakkath:
Shri A V., Raghavan:

Wil] the Minister of Petroleum and
Chemieals be pleased to gtate:

(a) the quota of Kerosene allowed
to » #umily per monih in Kerala; snd

(b) whether there ic any proposal to
increase this quow 7

The Minister of Petroleum and

Chemicals (Shri Humayun Kabin:
(a) For non-electriied houses—3
litres per month.

For electrified houses—1 litre per
month.

Over and above  these quotas,

special permits are being issued for
cooking purpuses in Municipal areas.

(b) No, Sir, but the matter is
wnder constant serutiny and the guota
will be increased when the supply
pusition justifies it.

Vatancies ia NEFA Administration

1248 Shri Rishang Keishing: Will
the Minister of Home  Affairs be
pleased to state:

(a) the number of posts of Base
Buperintendents or Circle Officers that
have fallen vacant and creatsd im
NEFA gince 1963;

(b) the respective number of local

€
The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathd): (a) Year-wise
figures are furnisheg below:.—

Number of posts that have fallen
vacant including newly created posts
in NEFA in 1862, 1963, 1964 and
1965 are 15, 22, 16 and 28 1espective-
l¥. The number of posts which have
been created in NEFA jn 1962, 1963,
1464 and 1965 are 6, 3, 14 and 1 res-
pectively.

(b} The number of local personnel
eppointed to these posts is given be-
low —

1962—5, 1963—2, 1964—Nil, 1965--7,

The other posts have been filled by
non-local personnel.

(e} To attract local personnel inlo
this service, relaxations have been
made in  educational qualifications
Normally the minimum  educational
qualification for becoming a  Bas»
Superintendent or Circle Oflicer is o
University Degree. However NEFA
Loys who have passed Intermediate
examination or the pre-University
course are also  eligible for  these
rosts. The gqualifying markg in the
written examination have also been
relaxed in the case of NEFA candi-
dates, for whom the age limit  has
been preseribed at 32, Two special
examinations were conducted in 1965
te recruit NEFA boys in this parti-
cular cadre.

NEFA Becretariat Building

1249, Shri Rishang Keishing: Will
the Minister of Home Affairs be
pleased o state:

(a) the estimated cost of the cone-
truction of NEFA Secretariat Bufl-
ding; and

(b) the progrees made In He come-

The Minister of State in the Minis.

and non-local p 1 appointad %o tr
these posts; and
{c) the special attempt made to

' recrait local men for this particulas
eadre of posts?

try of Home Affairs and Minister of
Defence Eupplies in the Ministry of
Defence (Shri Hathl): (a) According
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fo the information supplied by NEFA
Aaministration the estimateq cost is
Hs. 20,10,000 (Rupees twenty lakhs
ten thousand) approximately.

(b) Re-inforced concrete structura!
work ig reported to have been taken
up and is in progress.

12 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

(i) InTRUSIONS BY CHINA
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The Minister of Defence (Shri Y. B.
Chavan): On November 18, 1965 at
12.00 hours a party of fifty Chinese
soldiers intruded, for a distance of
about one mile, into North Sikkim
across the Bomchola Pass on the
Sikkim-Tibet border. An Indian pat-
rol party moved into the area and
on seeing the party, the Chinese
intruders withdrew to the Tibetan side
of the border. This was at about
13.00 hours the same day.

On November 20, 1985 at 10.00
hours, forty armed Chinese soldiers
crossed the Sikkim border through
Kongrala and intruded nearly two and
a half miles deep into Sikkim terri-
tory in the vicinity of Gayum Chhona
lake approximately three miles north-
east of Dongkung in North Sikkim.
An Indian patrol was sent aut to the
area of intrusion. When the Indian
patrol party was about 500 yards from
the Chinese, the Chinese started with-
-drawing into Tibet. The withdrawal
- wpa corapleted by 18.00 hours.
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Again, on November 21, 1985 at
18.00 hours over 30 armed Chinese
soldlers intruded inte Sikkim to a
depth of 1500 yards in area north-
west of Bam Chho. On seeing our
patrol, however, they withdrew into
Tibetan territory.

Protests have been lodged with the
Chinese Government regarding the
above-mentioned intrusgions.

As the House is aware, there has
been of late a number of Chinese
intrusions into Bikkim territory.
Government cannot but view with
grave concern these continued and
increasingly unprovoked aggressive
activities of the Chinese troops. Gov-
ernment are, however, keeping a close
watdh on the situation, and I can
assure the House that we are pre-
pared to meet any eventuality.

Mr. Speaker: Has he any informa-
tion about Daulet Beg Oldi in Ladakh
also, because I have received another
notice on that?

Bhri Y. B. Chavan: Yes; I have some
information about that.

On the morning of November 19 at
08.00 hours about 60 Chinese soldiers
in two heavy vehicles intruded into
Indian territory near the track junc-
tion in the Daulet Beg Oldi area well
to the west of the ‘line of actual con-
trol’.

This is my information. .

oft osarw fem : |7 ATETC 4w
e AT § R TESl WA @ wry
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wrar 4 fe ag wfreaw v g £7

Shri Y. B. Chavan: It is true that
singe September onwards basides

these, nearly 25 intrusions have taken
place in all the areas, in the demili-



360;.' Intrusions by

tarised zone in Ladakh, in Sikkim, in
NEFA. That is why I have made a
reference about the number of intru-
sions that the Chinese are making in
these areas. When the intrusions take
place, it is rather very difficult to
anticipate where they are going to
intrude; otherwise, they won't be
intrusions. So one has to keep a
watch on these matters, as to where
the intrusions are taking place.

Shri Harl Vishny Kamath (Hoshan-
gabad): Is it not aggression?

Shri ¥. B. Chavan: Intrusions. The
intentions are aggressive; there is no
use denying that fact. But it is not
that type of aggression where they
want to come in and stick to those
places when they have come in. I have
given my own assessment about It,
because they want to provoke us into
something, 1 think we should be
rather very careful in not getting pro-
voked by these things.

Shri Hem Barua (Gauhati): On a
point of order. He says we must be
very careful in not getting provoked
by these intrusions. Even when the
Chinese intrude two miles into our
territory, our Government do not
know about that. When they have
come inside of two miles, then they
wake up. Now he says we must not
get provoked. Why should we not be
provoked? Why should we not beat
them hack, drive them out? T do mot
understand.

Shri Y. B. Chavan: You do not
understand. But this is our position;
this i= our attitude, If you do not
understand it, T cannot help it

Mr. Speaker: Unless I agree to a
question being put, the hon. Minister
would not answer. [ was going to
ask the hon. Member which article of
the Constitution or rule of procedure
had been violated where I was called
upon to give a ruling on the point of
order.

uemwm{M}:
arefe st A ans. .
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Shri P. B. Chakraverti (Dhanbad):
In the context of the Chinese aggres-
sive designs against India as evidenc-
ed by these increasing intrusions in
that well-defined international border,
may I know whether Government has
made it sbundantly clear to China
that Government will not stop at that
frontier but will go ahead and make
its own aggressive designs also
evident?

Shri ¥. B. Chavan: We have cer-
tainly made it very clear to them that
they are carrying on these aggressive
activities and we certainly take a
very serious note of them. But cer-
tainly we have not sald that we would
like to do the same thing as they are
doing; we have not sald that.

mmﬁm‘lmt{ltﬂ"ﬂ‘ﬂ!

# sy 3 w7 o W T ey
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Bhri Y. B. Chavan: I have under-

stood the hon. Member's opinion about

it. Abgut Daulet Beg Oldi, we are
trying to get further facts.
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I must wait for further confirmation.
‘We will have to watch the situation
from time to time. That is why 1
have said that we are certainly taking
the necessary action about that matter
also.

Shri Daji (Indore): The hon.
Minister said that there have been a
number of intrusions, and some of the
questions put here suggest that our
armed forces are not equally vigilant.
I want the Minister to make it clear
to us whether there have been any
clashes where we have actually driven
them out, or whether in each case
they came as they liked.

Shri ¥. B. Chavan: In some cases,
as the hon. Member is aware, clashes
did take place, and there were casual-
ties on both sides.

wo TW wAWT wifgwr ¢ @
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Shri ¥. B. Chavan: As a matter of
fact, in Sikkim there is no demili-
tarised zone. The demilitarised zone
is only in Ladakh and NEFA area.
So, as far as Sikkim is concerned,
this is well defined international
frontier, and they are coming across
the international frontier.

Shri D. C. Sharma (Gurdaspur):
The depth to which they are pene-
trating is increasing day by day, and
from 50 yards it has become 1,500
yards or something like that. Also,
they are having these intrusions not
only in Sikkim, but also in Ladakh.
May T know if the Government has
taken any steps to see to it that our
border forces are adequate enough to
deal with these intrusions which may
lead some day to fresh aggression?

-Shri Y. B. Chavan: I think I have
mentioned this particular aspect in my
statement. I can tell the hon. Mem-
ber that it iz true that in some cases
they are coming rather more inside,
but we will have to see the signi-
ficance. Possibly they are trying to
probe our defence preparations. We
will have to interpret these intrusions
from that point of view.

Shri P. K. Deo (Kalghandi): In
season and out of season we learn
with distress that China has taken to
the law of the jungle in committing
aggression on India &and has forfeited
her right to a place In civilised society.
May I know why, in spite of this, we
of all persons, who are the victims
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of this naked aggression, should advo-

cate the seating of China in the United

Nations, which is a civilised body?

Mr. Speaker: Should that be decided
in this?

Shri P. K Deo: A categorical
answer is d ded. It has ded
all limits of endurance. Of all
nations, why do we advocate the seat-
ing of China in the United Nations?

ft qermrar (wizaT) @ =0 fF waly
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Bhri Y. B. Chavan: Well, Sir, I
think I have made it very clear that
from most of the places they have
intruded, they have returned back.
We were careful to see that they did
not stay on there,
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12,16 hrs.
PAPERS LAID ON THE TABLE

NotiricATioNs unpER ALl Inpa
Services  Act

The Minister of State in the Minis.
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Bhri Hathl): I beg to lay on
the Table a copy each of the follow-
ing Notifications under sub-section
(2) of section 3 of the All India Ser-
vices Act, 1851:

(1) The Indian Police Service
(Recruitment) Amendment
Rules, 1885, published in

Notification No. G.S.R. 1556
in Gazette of India dated the
23rd October, 1065.

(2) The Indian Administrative
Service (Recruitment)
Amendment Rules, 1085, pub-
lished in Notification No.
G.SR. 1558 in Gazette of
India dated the 23rd October,
1965.

(3) The Indian Administrative
Service (Probation) Amend-
ment Rules, 1865 published
in Notification No. G.8.R.
1560 in Gazette of India dated
the 30th October, 10965

(4) The Indiam Pollce Service
(Probation) Amendment
Rules, 1865, published in
Notification No. G.SR. 1581,
in Gazette of India dated the
30th October, 1965,
[Placed in Library. See No.
8222/65).

LT-
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LEAVE OF ABSENCE
Mr. Speaker: The C ittee on

Absence of Members from the Sit-
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tings of the House in their Fifteenth
Report have recommended that leave
of absence be granted to following
members for the periods indicated
against each:

(1) Shri Kolla Venkaiah:

42) Shri A. K. Gopalan

{3) Shri Ananda Nambiar
(4) Shri V. T. Patil
«5) Shri Biren Dutta

«6) Shri R. Umanath

(7) Shri V. Govindasamy Naidu
(8) Dr. Saradish Roy
(9) Shri P. Kunhan
410) Shri Vijaya Bhushan Singh

Deo
411) Shri Kamalnayan Bajaj

19th Sepiember to 24th September,

1865 (Twelfth Session) and 3rd

November to 10th December, 1865
(Thirteenth Session).

16th August to 24th September, 1965
(Twelfth Session) and 3rd to 2lst
November, 1865 (Thirteenth Ses-
sion).

8th to 24th September, 1865 (Twelfth
Session).

Tth to 24th September, 1965 (Twelfth
Session).

16th August to 24th September, 1865
(Twelfth Session).

Bth to 24th September, 1965 (Twelfth
Session) and 3rd November to 10th
December, 1985 (Thirteenth Ses-
sion).

3rd November to 10th December,
1965 (Thirteenth Session).

drd November to 10th December,
1865 (Thirteenth Session).

3rd November to 10th December,
1965 (Thirteenth Session).

3rd to 25th November, 1985
teenth Session).

3rd November to Znd December, 1965
(Thirteenth Session).

(Thir-

I take it that the House agrees with
‘the recommendations of the Com-
mittee.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, 1 have to submit with
regard to two items mentioned here—
Nos. 3 and 7. No. 3 is with regard to
hon. friend Shri Ananda Nambiar and
unlike the other colleagues he has ap-
plied for leave, not due to his illness
but his mother's illness. 1 want to
know whether the government is
making an experiment with regard to
the release of left communists . . .

Mr. Speaker: He has gone back
again. If he sees that, he would know
that he was on parole for sometime.

Shri Harl Vishne Kamath: That
was not mentioned here, No. T is
about Mr. Govindaswamy Naidu., Ap-
parently he has applied for leave be-
fore the beginning of the i1 and
the period applied for is from the be.
ginning, that iz 3rd November, 1865
to the end of the session. Does it
mean that unfortunately he is rather
badly ill. We would like to know
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whether it is on account of any seri-
ous illness, and whether he is getting
proper treatment.

Shri Vasudevan Nalr (Ambala-
puzha): I think a little clarification
is necessary. Even when he is on
parvle I think he has a right to leave
of absence from this House on the
basis that he is under detention though
due to his mother's illness he is on
paroie, Actually, the reason for giv-
ing him leave of absence all these days
was that he was under detention.
There is difficulty because even if he
is on parole he cannot attend this
House.

Mr. Speaker: The difficulty of the
Commitlee is that Mr. Nambjar must
have applied on that ground and
therefore they have recommended
that. I agree with him that he must
have put in that ground in the appli-
cation.

Shri Harl Vishnu Kamath: Can he
attend the House while on parole?

Mr. Speaker: I
information.

cannot give that

Shri Ranga (Chitteor): That is a
point which ought to be considered by
you. When a Member has been kept
under detention and government
thought it fit to release him on parole,
he ought to be allowed 1o come to the
House during that period, if he chooses
and if he finds time to go over here.

Mr. Speaker: That parole is for a
particular purpose, not for all other
purposes. How can he do that?

Now, may I take it that the Mem-
bers agree to the report?

Several hon. Members: Yes

Mr. Speaker: The hon. Members
concerned will be informed accord-
ingly.
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12.20 h“

COMMITTEE ON FPRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

SEVENTY-FOURTH REpPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Seventy-
fourth Report of the Committee on
Private Members' Bills and Resolu-
tions,
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ALL-INDIA SERVICES
MENT) BILL*

(AMEND-

The Minister of State in the Minks-
try of Home Affairs and Minister of
Defsnce in the Ministry of
Defence (Shri Hathl): 1 beg to move
for leave to introduce a Bill further
to amend the All-Indla Services Act,
1851,

“Published in Gazette of India Extraordinary, Pert I, Section 2,

dated 24-11-88.
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Mr, Bpeaker: The gquestion is:

“That leave be granted to
introduce a Bill further to amend
the All-India Services Act, 1951."

The motion was adopted.

Bhri Hathi: I introduce the Bill.

12.22 hrs.
BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL

The Minister of Education (Shri M.
C. Chagla): I beg tp move:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, as passed by Rajya Sabha,
be taken into consideration.”

An hon. Member: What is the time
allotted?

Mr. Speaker: Seven hours.

ot g W v (3AW): iy
e §TH 7 WL, W AL Y ATET |

Shri M. C. Chagla: Sir, since the
Bill was introduced, it has gone
through many transformations both
in the Joint Committee and in the
Rajya Sabha. I should straightway
eome to the most controversial mat-
ter which is the question of the name.
We took a decision as Government,
and I think it was a right decision,

that we should leave the question of .

the name to the free vote of the
House. 1 myself feel that there are
certain matters which cut across
party lines, and in a matter like this,
where strong feelings are held, it is
much better that Parliament by a
free vote should declare what its view
is. Therefore, the Government offi-
cially has taken up no attitude on that
matter,

May I now shortly trace the history
of this Bill? When the Bill was In-
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troduced, the origina] name was kept.
It was then referred to the Joint Com-
mittee, and the Joint Committee by a
very narrow majority came to the
eonclusion that the same name should
be continued. Then the matter came
to the Rajys Sabha and the Rajya
Sabha, by an overwhelming majority,
decided to change the name, the name
that now appears in the Bill, namely,
“Madan Mohan Malaviya, Kashi Vish-
wavidyalaya”. Now, in fairness ‘to
the other House, when I gaid, “by an
overwhelming majority”, I must say
that only two Members of the Rajya
Sabha voted against it. My impres-
sion is two. Was it three? (Inter-

ruption).

3618

Shri M. R. Masani (Rajkot):
Ruthnaswami spoke against it.

Prof.

Shri M, C. Chagla: Only two voted
against it. At the voting only two
voted. In any case, an overwhelming
majority of the Rajya Sabha took that
view. In fairness to the other House,
I must point out to this House, what
were the considerations that weighed
with that House in not accepting the
decision of the Joint Committee in
changing the name. The first, and the
main consideration, was that the
Banaras Hindu University is a natio-
nal institution, an all-India institution,
and it should not have a denomina-
tiona] name. That was the main con-
siderstion. The second consideration
was that the Banaras Hindu Univer-
sity owed its existence, its inspiration,
to Pandit Madan Mohan Malaviya.

Shrimati Lakshmikanthamma
(Khammam): ‘The hon. Minister
said. . .

Some hon. Members: Not at
stage.

this

Mr. Speaker: Has confusion arisen
now, even in the beginning?

Shrimat! Lakshmikanthamma: He
said Government have not taken any
stand on this. Is he pleading now for
a change? (Interruption).



3619 Banaras

8hri M. C. Chagla: I do not think
I have said anything which requires
clarification. The second considera-
tion that weighed with the Rajya
Sabha was that this university was a
memorial to Malaviyaji and his name
should be associated with the univer-
sity.

The third consideration was that the
principle for which the university has
stood, the emphasis it has placed upon
the study of Hindu culture, Hindu
philosophy, Hindu literature and
Hindu background should be main-
tained. While removing the name
‘Hindu’, it made it clear that no dis-
respect whatever was intended to
‘Hindus. This was made clear from
the fact that the name of Mala-

viyaji who represented the best
traditions of Hindusim was made
part of the name of the uni-

versity. Also, the name “Kashi”.
which if T may say so calls up many
ideas, many aspects of Hindu philo-
sophy and Hindu culture was also
made part of the name of the univer-
sity. You will notice that it is not
Varanasi, but Kashi. For any Hindu,
Kashi stands for something very im-
portant. These were the considera-
tions which weighed with the Rajya
‘Sabha.

Shri Bade (Khargone): If there is
no difference between ‘Hindu’ and
‘Kashi’ why this change?

Shri M, C. Chagla: I am telling
this House in fairness to the Rajya
Sabha what weighed with the Rajya
Sabha in coming to this decision. Ul-
timately it is for the Lok Sabha to
decide on merits whether it should
accept the view taken by the Rajya
Sabha or alter it.

Let me put the arguments against
changing the name. I want to be fair
to this House, because the House has
to decide on merits. The arguments
against the change are: this is not the
time to raise a controversy. We are
facing Pakistani aggression. We have
many more important problems to
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deal witl’gnd we should rather think
of those problems than raise an un-
necessary controversy at this juncture.
My request to this House is that
whatever view it might take, the
decision should be on merits and we
should not be influenced in any
way. . . .

Shri Hari Vishnu Kamath (Hoshan-
gabad): No whip at all?

Shri M, C. Chagla: I am mention-
ing something much more important.
We should not be influenced by what
is happening in the Banaras Univer-
sity today. We should not give the
impression either to the Banaras Uni-
versity or to the country as a whole
that we are going to be pressurised
by the agitation carried on by the
students. I think it wil] be a danger-
ous precedent to lay down. I have
been telling the students that Parlia-
ment is supreme. Parliament must
assert and re-assert its supremacy.

Dr. M. S. Aney (Nagpur): I can
understand we should not take into
consideration the students’ agitation.
But why should we not take into con-
sideration what is going on in the
whole country against this?

Shri M, C. Chagla: 1 say this to
the whole country, if it is necessary.
Parliament represents the whole of
India and Parliament is supreme. My
friend Dr. Aney, for whom I have the
greatest regard will permit me to
say—I do wish to emphasise this—it
would be a terrible precedent if it was
felt by the students of the university
that they can pressurise Parliament to
change its view by their agitation.

Shri Bhagwat Jha Azad (Bhagal-
pur): If Parliament takes a decision,
how can it be said that it took the
decision under pressure? (Interrup-
tions).

Mr. Speaker: Members are free to
exercise their discretion. Whatever
they think is desirable in the interests
of the country, they will take ali those
things into consideration.
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Mr. Speaker: Order, order. No
discussion can be allowed now.
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Shri Vidya Charan Shukla (Maha-
samund): Sir, they should mot be
allowed to interrupt the Minister like
this.

Shri M. C. Chagla: Sir, 1 want to
clear up this misunderstanding, parti-
cularly with reference to what......
(Interruptions).

Mr. Speaker: Order, order. The
hon. Minister should be allowed to
eontinue his speech. There should be
no interruptions at this moment.

Shri M. C. Chagla: 1 wani to clear
up this misunderstanding, particularly
with regard to what my hon. friend,
Shri Bhagwat Jha Azad said. If this
House takes the view that the origi-
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nal name should stand, we will accept
it, we will bow to it and say that this
is the view of the House on merits:
All that I am saying is that in the
course of our debate we should make

it clear to the students......
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An hon. Member; That 1s correct.

Shri M, C. Chagla: We should make
it clear to the students that we are
not encouraging indiscipline, that it is
wrong to have these strikes and it is
wrong to have this agitation. That is
all that I am saying. No country can
be great without discipline. A coun-
try can have all the qualities in the
world, but if it does not possess dis-
cipline it cannot go forward, I think
this has been proved by the fact that
we have resisted Pakistani aggression
and given a beating to Pakistan be-
cause we were disciplined and united.
Therefure, we must deplore and con-
demn the agitation that is going on in
Banaras. That is all that T am asking
this House to do. T am not suggest-
ing that we should not reverse the
decision of Rajya Sabha. This is the
House of the People. You have every
right to reverse the decision. I have
pointed out the consideration that
weighed with the Rajya Sabha. I am
only saying—not that you will not ul-
timately decide on merits—far be it
from me—that in the course of the
debate—1 am saying this specially for
my friends on the opposite side—let
us make it clear to the students that
this is a wrong way to approach Par-
liament. They should not have struck
work, they should not have closed the
gates of the University, they should
not have done all that they have
done. Therefore, we should deplore
and condemn indiscipline. As I said,
our decision is based on merits and
not because the students have done
this or done that.

Shri Brij Baj Simgh: Then suggest
the right way for them.

Mr, Speaker: Order, order. The
hon. Minister may continue. He
should not give way to anybody.
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Shri M, C. Chagla: This is, Sir, as
far as the name is concerned.

Let me now turn to the other altera-
tions made by Rajya Sabha. First of
all, let us see what happened in the
Joint Committee. I will not weary
the House by pointing out what the
original proposals of the Bill as intro-
duced were because this House is
famiiiar. But what the Joint Com-
mittee did was this. The offices of
Rector, who was the Governor of
Uttar Pradesh, the Pro-Chancellor
and the Pro-Vice Chancellor were
abolished, The designation of the
Treasurer was changed to “Finance
Officer”. In place of the post of Pro-
Vice Chancellor a new post of Rector
was created which shall be whole
time and salaried. The compaosition
of the Committee constituted for selec-
tion of Vice Chancellor was changed.
That was an important change made
in the Draft Bill, the proposal that it
shou!d consist of two persons of the
Executive Council and a nominee of
the Visitor. Now it will consist of
two nominees of the Court and a
nominee of the Visitor who shall also
be the Chairman of the Committee.
The other important change iz that
the Vice Chancellor will not be eligi-
ble for appointment for a second term
of five years. The Joint Committee
aleo restored the Standing Committee
of the Academic Council. The provi-
sions that the Court shall not interfere
with the Executive Counci] in the day-
to.day administration of the Univer-
gity was deleted and the Committee
left it to be regulated by convention.

Next comes a gquestion which was
also controversial, and that is the
power of affiliation. (Interruptions).

Mr, Speaker: It seems my voice
eannot reach the hon. Members. The
hon. Minisier may kindly resume his
seat. Even my voice does not reach
some Members. They are oblivious
that the whole proceedings have stop-
ped They are still continuing their
talks.
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Shri Barua  (Gauhati): It
reaches us all right.

Mr, Speaker:
it.

But only they ignore

Shri M. C. Chagla: T am dealing
with the question of affiliation. If you
wil] note, in the principal Bill the
idea of Banaras University was that it
should be a residential university.
The principal Bill says “An Act to es-
tablish and incorporate a teaching and
residential university”. Now, two or
three colleges were affiliasted. When
we introduced the Bill we said that
no further college should be affiliated.
The Joint Committce took the contrary
view and said that any college esiab-
lished within a radius of 15 miles may
be affiliated Lo the Banaras University.
When it came before the Rajya Sabha
they changed that position and the
provision that has now come before
you is I think a very satisfactory one.
namely, that no new college establish-
ed after the Act is passed should be
affiliated. There are two or three col-
leges still within 15 miles radius which
are not affiliated. If they want to be
affliated, they should be affiliated:
but the process of affiliation should
stop there. I think it is very impor-
tant that we should maintain the resi-
dential character of the Banaras Uni-
versity. The preamble itself says so.
That was Malaviyaji’s conception of
this University and I do not think it
will be right to change that concep-
tion.

There is a new statute vesting fyli
powers regarding discipline and dis-
ciplinary matters of students on the
Vice-Chancellor. In view of what is
happening now, the House will agree
that the Vice.Chancellor should hm
ful} powers to maintain discipline.
There is & statute which vests the
power of discipline in the Vice-Chan-
cellor.

The Joint Committee took the view
that the present incumbent of the
office of Vice-Chancellor and the Re-

<o RO I tiately vacate
office as soon as the Act came into
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force. The Rajya Sabha has altered
this provision. This was also a very
controversial provision. 1 would ap-
peal to the House to maintain the
position taken up by the Rajya
Babha . . .

An hon. Member: No, no.

Bhri M. C. Chagla; I hear “no, no"
from somewhere. Let me explain the
point. What Joint Committeg was
trying to do was by a legislative fiat
remove two officials without giving
them any opportunity to show cause
against any charge that might be lev-
elled against them. The Vice-Chan-
cellor came and gave evidence before
us. It was never suggested to him
that he was guilty of any maladmin-
istration. The Registrar did not even
come before us as witness. And yet
the provision as passed by the Joint
Committee was that, as I said, by a
legislative flat they should be remov-
ed from their offices. This will be a
very bad precedent. We have article
311 of the Constitution guaranteeing
certain rights to services. Article 311
does not apply to these officers but the
spirit of that article must apply. I do
not think this House will be a party
to a proposition that anyone should
be punished unless he has been given
an opportunity to show cause in his
own defence. Therefore, with respect
T think the other House was right in
not accepting the proposal of the Joint
Committee.

Then, as far as the composition of
the Court was concerned—I need not
go into the details—the composition
was altered to have a less number of
officials and to give a greater repre-
sentation to graduates and to donors.
Similarly, the composition of the Exe-
cutive Council was changed. There
also the official element was reduced.
You will find that in all these provi-
sions the Visitor has been given the

* right to nominate less members than
it was when the Bill was first intro-
duced.
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Then, representation was also given
to the principals of affiliated colleges
and instead of the existing number
five persons will now be elected to the
Executive Council. The number of
Visitor’s nominees was reduced from
4 to 3. This is as far as the
Executive Council iz concerned.

Then, we have given further secu-
rity to teachers under statutes 30 and
31 relating to the powers of the Vice-
Chancellor and the Executive Council
with regard to the removal of teachers.
That has been redrafted. The Vice-
Chancellor has now to report to the
Executive Council the circumstances
under which the order of suspension
is made and the Executive Council
has power to revoke that order. The
Executive Council can remove a
teacher only by two-thirds majority
of its members.

Then, there is one important statute
which also led to a great deal of
debate. There is a new statute pro-
viding that the membership of stu-
dents’' organisation shall not be com-
pulsory. May I say a word about this?
A students' union can play a very
important role in academic life. Those
of us who have been to English uni-
versities know what role they play.
Take the Oxford Union for example.
It is one of the greatest student socie-
ties perhaps in the world. It has
produced a large number of British
Prime Ministers and people of great
eminence, but the admission is volun-
tary. It would be unthinkable in
Oxford for anybody to say that a
person who does not want to join the
Oxford Union should compulsorily
join it and pay fees. That is the
provision in some of our Central uni-
versities and, if 1 might say so, all
our trouble is due to this fact. The
students’ unions become powerful
organisations. They are often made
the playthings of politicians. The
President and the Secretary acquire
powers because finances are large.
Therefore, what we have proposed
is—I think, it is a very salutary pro-
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vision—that no one should be com-
pelled to join the unien. They are
perfectly free to eslablish aseociations
and unions, but I do not see why there
should be compulsion as far as mem-
berghip is concerned.

o M AT Wifgar (waaAT-
arr) - W A g Aa K wedqeadl
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I may add thai while we have made
the admiss on 10 membership of stu-
dents voluntary, we have introduced
a new statute which will set up a
students’ council on which there will
be rep esentatives of teachers and
students to look after the welfare of
students. This i a new provision and
a very salulery provision. I think,
one of the causes of trouble in our
universit.es is that there is not suffi-
cient contact between teachers and
students and very often teachers do
not know what the grievances of stu-
dents are and the students do not
understand the difficulties of teachers.
To avoid this we have provided that
a students' council should be set up
em which theu should be rlprouu-

hers and |
that they sit round the table a:u!
discuss each other’s problems.

Shri Hari Vishen EKamath: Good

idea.

Bhri M. C. Chagla: These are the
main provisions of the Bill. I do not
want to take up more of the time of
the House because when we discuss
it clause by clause 1 may have to say
something on various clauses. I will
mow ssk the House to eomsider the

WY (Al) LB
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Bill as ]r‘gd by the Rajya Sabha.
As fa. a3 the nume is concerned, as
1 said, it is lefl to the free vote of
the House and the House will decide
n its wisiem, in its judgement, after
considering all aspects of the matter
as to whether the name should be
retained or not.

Shri H. N. Mukerjee (Calcutta Cen-

tral): What is Government's view?
(‘nterrup.ion).
Bhri M. C. Chagla: Government's

view is to leave it to Parliament. My
hon. friend no'mally accuses us of
being subjected to whips and not
being free to express our opinion.

Dr. L. M. Singhvi (Jodhpur): Let
us have it more often than when it is
embarrassing to the Government.

Shri M. C. Chagla: There is no
question of embarrassment at all.

o T wAIgT wifgw ;@ AW
ARG, FUFT GUAL A X, A7 AT
wHT § fF T Gur 9ol raay 09
TaR, Afwa wowT w1 AT |OTAT
q1ga &1 WA 7 gzt A gy o
W g AF qAA § Al LAET WE
qamm § fmager & winam &

Mr. Speaker: Order, order. I cannot
force him to say anything. Motion
moved:

“That the Bill turther to amend
the Banaras Hindu University
Act, 1815, as pessed by Ralya
Sabha, be taken into considera-
tion.”

Shri Harl Vishne Kamaih:
are amendments.

Mr., Speaker: Those amendments
are not opportune. At this moment
they t be d, 1 suf

Shri Harl Vishnw Kamath: Why
not?

Mr. Speaker: If he has to say any-
thing, he might say.

There
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Shri Hari Vishnu Kamath: I have
an amendment in my name which I
seek to move . . .

" Mr. Speaker:  Moving of it will
come afterwards.

Shrl Hari Vishou Kamath: I am
not moving it actually. This is an
amendment which 1 seek to move:

“That the Banaras Hindu Uni-
versity (Amendment) Bill, 1965,
as passed by Rajya Sabha, be re.
committed to the Joint Commit-
tee.”

Mr. Speaker: Under what rule?

Bhri Harl Vishnu Kamath: May !
invite your attention to Rule 77(2)
read with Rules 126 and 127. I do not
go strictly by the letter of the Rule
but by the spirit of it also. Therefore,
I would like to argue on that basis.

Mr. Speaker: That is
culty . ..

my diffi-

Shri Harl Vishou Kamath: You can
apply your judicial mind and appre-
ciate the spirit of the Rule also. I
would make a brief submission that
under these Rules it is admissible.

At the outset, may 1 say that my
amendment is solely motivated by the
consideration which has been sg very
wel] put by the Minister before the
House that the House should not be
pressurised, that it should not even
give an impression of having been
pressurised by violent agitation by
any section of the community outside?
Therefore, the amendment will give
an opportunity to this House, to Par-
liament to reconsider this matter in
a calmer atmosphere—it will give time
for frayed tempers to cool down—and
to reconsider the whole thing in a
sober and a judicious atmosphere.

Mr. Speaker: The whole purpose
is that the discusslon of the Bill be
adjourned. That is the purpose.
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Shri Hari Vishnn Kamath:  That

is the purpose—that is rather unfor-
lunate. Only yesterday the Prime
Minister annovunced that it would
come up today. May I request you to
construc Rule 77(2) somewhat liber-
ally? What does Rule 77, sub-rule (2)
say?

It reads:

“If the member in charge ...
—that is, the Minister here—

“ ... moves that the Bill as
reported by the Select Committee
of the House or the Joint Com.
mittee of the Houses, as the case
may be, be taken into considera-
tion . . .

—the only difference here is that it
has come from Rajya Sabha; that is
all; that is the only difference—

. any member . . .

—I am one of those members—

" ... may move as an amend-
ment that the Bill be recommit-
ted . . "
Mr. Speaker: 1 follow that.

Shri Hari Vishnu Kamath: Now,
Rule 127 also refers to a motion that
can be made in the House with refer-
ence to a Bil] originating in the Coun-
cil when a Bill has come back from
Rajya Sabha. Rule 127 applies to
Bills which have been transmited by
Rajya Sabha and Rule 77 applies to
Bills which are taken up in this House
after the Joint Committee stage. If
you put these two Rules together and
be liberal in the interpretation of the
Rules, as the spirit of the Rules de-
mands on the present occasion, in’
these extraordinary circumstances, I
would very humbly and in all earnest-
ness appeal to you that the House
will be within its competence—it will
be within the powers of the House—
to recommit this Bill to the Joint
Committee of both the Houses so that
the Joint Committee can sit and deli-
berate on this matter and the Bill can
come within two or three days or by
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next week before this House for its
passing.

Dr. L. M. Singhvi: I have a brief
submission to make on this either now
or later. I had also written to you
in this connection.

Mr. Speaker: That is a different
thing. You want the discussion to be
adjourned?

Dr. L. M. Singhvi: No, Sir. What
I wanted to say was that under Rule
77, it seems that only the member
in charge can do any of these
things. ...

Shri Hari Vishnu Kamath: Any
member can move an ‘amendment.

Dr. L. M. Singhvi: My submission
is that in order that the temper on
this whole thing may cool off, that a
proper consideration of this whole
matter may take place and that this
House may be better able to gauge
public opinion and to see the pros and
cons of the whole situation, the hon.
Minister himself should bring a
motion before this House that this
Bill be re-committed either to the
Select Committee of this House or the
Joint Committee of both the Houses.
But this must be decided before the
matter is raised in thiz House. My
brief submission is that the Govern-
ment has also to make up its mind
in respect of such vital matters; it
cannot abdicate its respomsibility; it
must come forward; it must review
its stand. They are leaving it to the
free vote of the House as if they have
always been persuaded to leave
things to the free vote of the House.
They are doing it now only because
it is embarrassing to the Government.
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The recommittal can only be made
when the Bill comes in & report form
after the Select Committee or the
Joint Committee 'has considered it,

but not after one House has passed
it.

Shri Hari Vishnu Kamath: Liberal
construction, I think?

Mr., Speaker: How can that be
liberalised? Any member Is entitled
to move that amendment to the



3633 . Banaras

[Mr. Speaker]

motion for consideration when it is
first brought before the House fo-
consideration after the report is
received from the Select Committee
or the Joint Committee. If it had
been done in the Rajya Sabha when
the report was presented and the
motion was made that the Bill, as
received from the Joint Committee,
be considered, then it would have
been the proper time for this motion.
But at this time when one House has
passed it and we have to consider it
as passed by Rajya Sabha, then this
connot be made. I am sorry I am
unable to agree.

Bhri Harl Vishnu Kamath: T only
submit that the spirit of the rule is
more comprehensive.

Mr. Bpeaker: Even the spirit does
not allow me to agree to it

Dr. L. M. Singhvi: Then the sug-
gestion for adjournment of the motion
may be taken up. I have reliable
information that the Government is
going to reconsider the matter,

Mr. Bpeaker: If a regular motion is
moved, then I can put it before the
House.

Shri Harl Vishnu Kamath: 1 move
that further discussion on this motion
be adjourned.

“Shrl H. N. Mukerjes: You will put
this motion without discussion? Thisis
a peculiar method, a backd thod
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more details so thal I can vote accord-
ingly.

Mr. Speaker:

I am sorry these are
not the rules.

Shri M. R. Masani: The only argu-
ment given for postponement is that
the Government is abdicating its res-
vonsibilities. . ..

Mr. Speaker: Those who want to
oppose it can oppose it. It was only
vesterday that we took a decis'on to
disruss this here today. Now a motion
is made for adjournment of discus-
sion. I am helpless.

The question is:

“That further discussion on this
motion be adjourned.”

The motion was negatived.

Mr. Speaker: Now this motion for
consideration is before the House.

Shri Harl Vishnu Kamath; Have
vou ruled out my amendment for re-
committal of the Bill to the Joint
Committee”

Mr. Speaker:
aut.

Yes, I have ruled it

Now it is only the time that has to
be discussed. Seven hours have al-
ready been fixed. The Business Ad-
visory Committee and the House have
taken that decision. I have now to
fix the time limit for individual

of doing something which affects a
matter of principle. Is the House pre-
cluded fromr discussing matters of
principle?

. Mr. Bpeaker: This is a motion for
adjournment of the discussion. If they
do not want it, they can vote against
it.

Shri H. N. Mukerjee: Members are
‘entitled to know. Whatever reasons
I give may not be flattering to my
hon. friend. T am entitled to know

h Will 15 minutes be all
right?

Shri Hari Vishru Kamath: 20
minutes.

Dr. L. M. Singhvi: 30 minutes.

An hon. Member:;
each member.

Mr. Speaker: Then we shall have
to curtail it at the end. I find that a
very large number of members want
Lo participate.

20 minutes for

P
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Shri Inder J. Malhotra (Jammu and
Kashmir): You fix 15 minutes fur
earh, bul what happens usua.ly 1s
that more time is laken by the speak-
ers who participate early and uitimai-
ly those who are al the end hardly get
any chance to speak.

Mr. Speaker: It is for the members
to apply some restraint on themselves.
What can I do? If the Congress mem-
ber wants a larger number to be
accommodated, they shou'd be con.
tent with ten minutes each.

Bhri Hanumanthalya (Bangalore
City): 15 minutes is the rcasonable
limit.

Mr. Speaker: Would 4, 2 and 1 be
all right?

An hon. Member: There are not
many amendments.

Mr. Speaker: Then we shall have
5 hours for general discussion, I hour
for clause-by-clause vonsideration and
1 hour for the Third Reading.

Shri Krishnapal Siogh (Jalesar):
I quite appreciate the desire on the
part of Mr. Kamath and others that
the discussion of this Bill should have
taken place at a later date. But due
to the unfortunate decision of the
Rajya Sabha to tamper with the name
of the University, a situa‘ion has aris-
en which requires that consideration
of the Bil' should be taken up carlier.
Therefore, we are left with no other
choice than to start with the conside-
ration of the Bill.

1 personally am vehemently opposed
to any change in the existing name of
the Banaras Hindu Universitv. My
Deputy Leader, Shri Masani, while
speaking on the Ameniment Bill to
the Muslim Allgarh University Act
made it absolutely clear that our Con-
jtitution and our community are nel
weular, We have a multi-religious
ecommunity. Our countrymen are in-
tensely religious. If you think it over
for a moment, you will come ta that
conelusion, 1 come from a plase—it
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is Malhuri-‘-wherr we get lakhs of
pilg.ims every vear  without amy
kind of propaganda, they come and
visit the place because is holy.

i3 hrs,
|Mr. DEPUTY-SPEAKER in the Chair]

Only the other day | read in the
papers that at Allahabad we are going
10 have a fair which wiil attract as
many as iwo million people to the
mela and Gevernment are spending
something tke Rs. 27 to 28 lakhs on
the ar.angements. Calling people
like this them as secular is rather un-
fortunate. I think that these enthu-
siasts of secularism who in season and
out of season want to impose their
will have brought about this situation
witn whizh we are faced today.

Therelore, 1 wish to make it clear
that although [ am personally opposed
lo un. change in the name of the uni-
versity, my party is libera] enough to
permit [revedom to every individual
Member to vote as he likes.

Ghrl Gaori Shankar Kakkar (Fateh-
pur): As the Congress Party bas

done.

8hri Krishnapal Singh: [ am glad
to say that in this particular matter
the Congress Party is following our
exampe.

Those who wish to introduce a
change in the name of the university
oul forward arguments that the name
Hindu' or 'Muslim' or sny other
such name in the names oi' certaln
institutions in our country would
have some unfortunate and undesir-
able effect on the people or on the
products of these lnstitutions. 1 say
that this is contrary to what has ac-
tually happened. Especially, the Bana-
ras Hindu University bas produced
some prople who are known for their
patriotism ang for their pationalfst
views.

Secularism, even if we were a gacu-
lar State, does not prevent people
trom following any religion they like
nor does it preven' them from having
institutions as they like. I suppose in
1 secular State people are free to
have the right to pame their inetitu-
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tions as they like; the Muslimg are
free to have a Muslim institution or
call their own institutions as Muslim
institutions, Christians can name their
own institution as Christian institu-
tions, and so on; I do not suppose that
these names will do any harm even
to a secular State. But in a State or
a community which is multi-religious,
and which believes intensely in reli-
glon, it will be very unfortunate if
people have not the freedom to call
their institution in the manner they
want it to be called. Therefore, this
fear of the enthusiasts of secularism
that the retention of the name will
bring in a conflict among communi-
ties is absolutely baseless. What we
need is that we should see that all
the communities live in harmony and
that can only be done by a proper
study of religion.

No religion teaches conflict. No re-
ligion wants that people should fight
with one another. Therefore, I think,
instead of discouraging the study of
religion, we should encourage the
study of religion. When 1 say this,
1 am conscious of the fact that this
preaching of secularism had a very
unfortunate effect on our young men.
We see people complaining about
various kinds of corruption, various
kinds of adulteration, black-market-
ing, this, that and the other, which I
must say, have sprung up only recent-
ly. One of the reasons for this state
of affairs is that we have tried to
divoree religlon from our lives and
that has had a very unfortunate effect
on the character of the people. There-
fore, it is time that instead of preach-
ing secularism, we should preach that
people should follow their respective
religions.

Then, some people argue that the

name Banaras Hindu University or.

Aligarh Muslim university or the
name of any other institution founded
for the purpose of any religious study
will do harm to a democra'ic system
of government. That argument has
been repeated several times I would
like to draw the sttention of those
people who put forward this argu-
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ment to the fact that some of the
oldest democracies at present are
non-secular; they are religious States.
If no harm has been done to any of
the religious communities who live in
those countries, I do not see why we
should be afraid that the retention of
the name will do us any harm or do
any harm to any of our communities.

Besides, there is something peculiar
about. Hinduism, and I think that it
is recognised by everybody. It has
been the most tolerant religion, We
see that from the most devotional forms
of preaching we have had peopls who
have not had any faith in God such
as the Charvakas, and they alsp had
a position in society.

Then, let us take the question of
the treatment of the different com-
munities. Some people think that
Hinduism has beepn rather hard, and
I am prepared to concede that in some
cases it has been hard, but still com-
pared to what treatment has been
meted out by the people in democra-
tic America or in the British colonies
to the aboriginal inhabitants in Hindu-
ism they have fared better. What has
happened to the Red Indians? What
has happened to the Negroes in
America? How have they been treat-
ed? Compared to that Hinduism gave
a deflnite place in the society to mem-
bers of every community and I am
glad to say that now it has given
equal opportunity to members of any
communily to rise to the highest level,
That, I think, stands to the credit of
Hinduism, and therefore, those who
think that the name ‘Hindu' in a uni-
versity would do any harm to any
other community are taking up a
rather unfortunate attitude.

Finally, on this point I would like
to say that the founder, the late
Maden Mohan Malaviyaji was no less
a patriot and no less a nationalist than
any man living in India today. I had
the honour of being assoclated with
this University in the very beginning.
My brother being a donor, nominated
me to the Court of the University in
1920-21. 1 was there for three years
and T was able to see how Malaviyzji
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was devoted to the
how he loved this
Hindu University,

University and
name Banaras

An Hon, Member: No.

Shri Krishnapal Singh: I am per-
fec.ly right in this. 1 think I can
claim that I know Malaviyaji much
better than probably you do. He was
my father's great friend. He treated
me as & kid. I used to go to him
without any announcement or intima-
tion, I just used to enter his house.
He used to send me to different places
on behalf of the University for rais-
ing little subscriptions or on some
other work, he used to take me with
him when he was visiting places like
Bharatpur and other places where |
was known. He used to introduce
me to people. In fact, it was he who
introduced me to Mahatma Gandhi in
Mr. Srinivasashastrie’s House in Delhi
in 1818. So I claim a little acquaint-
ance with this University and the way
in which this name was given fo il
I am sure it would be a great mistake
on the part of this House to tamper
with that sacred name Banaras Hindu
University. So much for the name of
the Banaras Hindu University.

As regards the other changes which
have been introduced by the Joint
Committee, the hon Education Minis-
ter has described them in detail, I
need not repeat all of them
I would just mention one or two
points. The Standing Committee of
the Academic Council, which  was
proposed to be abolished in the draft
Bill was restored. That was a very
important change. Also, the com-
position and powers of the University
Court were endarged. These two
h have imp d the Bill a
good deal.

There is one point, however, which
I would like to mention, that is the
way in which affiliated colleges will
be treated by the University. That
was one point which was not decided
in a very happy manner. According
to statute 36, every membr of the
board of management of an afliated
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colleges ‘rﬁich seeks to be admitted tc
the privileges of the University will
have to be approved by the Univer-
gity. I think this is not fair from the
point of view of the University; it is
not fair from the point of people who
will be offering themselves for mem-
bership of such boards or managing
committecs, After all, the colleges
are situated within a radius of 15
miles of the University. They are
old colleges; they are very good
colleges and the membership of the
board is intended for those who are
either related to the donors or are
people who hold respectable positions
in the society. I ask the House to
consider whether it is fair that a man
who offers himself for membership of
such a board or managing committee
should allow his name to be approved
by the University body. I think in
that case most people will fight shy
of offering themselves for member-
ship. It is absolutely unnecessary
because after all, before a college is
admitted to the privileges of the Uni-
versity, the University will send out
a team of inspectors who will go into
every detail including the type of
managing committee that that insti-
tution possesses. There is, therefore,
no need to get the name vetted, I do
not think It looks very well; I think
that the proviso under statute 38
should be deleted and it should be
left open to the managing committee
to elect any member they like to be-
come their colleague As I said, from
time to time, the University would be
sending out inspectors and if there is
any change needed, they will certain-
ly take that into consideration.

e wifem ww : IITSaw A,
aw ¥ og® A & ag guiw € AW
mghmmwmwm
W gn  fogos & fadeer frg
frvafagreg & A &  ofowdw evd
W awW AR gwA ST ko uF
sezeni  aftfegfe § Wi €@ dve-
wrety  ofefecfa ¥ g w@ wwT ¥
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faarzaes fya7 ¥1 9 7 &1 754 W=7
(AL A T E i O A0 (EURY: (1
gz fadi & (157 A1 FAIFT 7T IW
iRE Ag ®T FF | AFT afe
IH  AETT R FASFT FT FAT AGT
fordt o wF # A ag iTew A6
oG AW A0 IFT WS G

ot A% AW wr owad ¥ o9
T w1 §iv fawer § o gy
favafya=a & 5i0 % Frdl TF.T R
CECEENE D (N S E O |
aftaga 1 A1 AraT § 3T ATIAT HI
aregTifas qrar miqar § 1 wfan
ag grAr & [% @ awm ¥ vz Aw
wedl  wiawa Wl F e, ITE
gaifas  wmdA] 7, ITF A9 F
wigw A, WO FF g W § Al
X AM wEET glawa A F IH K
gy ¥ gan ausgfer woar wan
ty T@ W W go vava
wt A T & fasg o1 oo A wgd
¢ & w7 grgariys g g ot giar
I TWAAE WA O

& &4 W Tl qewTios @eq
¥ oAz aff wr o Wi AEA ¥
wroy # g aq 1920 ¥ ¥ whaw ¥
o 91 W XTIl § ST § 6
W W A e ag e TR
fir x7aqr ¥ o | Far qurra @ §
adt gart R P we dieEw
& X7 g dfer maq Aigy wedw
MiE e ydwmg & g o
fiog & ¥8 & w2y 7, agT aF wgw
 w ¥ sy A, feg e
ey oz agn af wgwr ¥ gg &
F oagn WOFT M F G g AW
aé wEr T REET ) WA A
g ¥ gmw ¥ WEC wed i
vy ow ¥ stwa ¥ @, Wi T W
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#a7 ¥ w1 wmyw rary A A
ar 1 agd <% o4 g

fag @ag {1g ‘malaeTa
#ta g FT F FigaTm oA
ofer amga & | 4, e AT A
FArrg ¥ WA LA A F 5 AAX
qr 1 A faE W AT em §
@ ¥ ToaE 9, AT 58 3R
Fga AN R ILT A G FIE
g5g W w4 J, INH I@ TU-
W NaRg 3Ty b fam e
¥ et wor o AT gt Am oW
e 4 gz gvoq ¥ Tad g
qr ] Rpeqr ol We's KaW g1 39
g AT ww e ¥ AE G OV WAy
IE RER/ GT 474, A W TGHT A0
gar ar faw ¥ 30 A7 Eo XA
# ALT WA WAAL EowaAT AT | A
or gfagm w1 fegm & ) oav fgeg
favafawrerr & am & w0 fgeg
W WEX ® FAT ag WG AQY
guwr mar F 7z :€ grgafax fava-
fagrer @7 | Wiv a9 ¥ A FL A
% % qo fog fwafaasm & od
wfogre & #1€ 77 717 73 T@wr &wO
s agt fFdy W avlea-& w1 (RdY
THE ¥ $7% 0T 60T 74 §r o afew
fegat &t ma & 9 g3 axtawe
qgt X ¥ TOR T O T T2 TTT W
qr 1 @ oA gy lasifemey & ATH
¥ ofrady #7X & A T AT A
T CF CAGE F7 T Ay
st ar gagE AT eveE § A WU &
fades weAT ArgaT § @ gn A
®1 qCAN &7 N A wE

for @ ad fredear & FI97 4T,
FPATR ¥ AR 97, 39 a¥ 4§ wAY
@ R § 0 fpy v & wIumEm
we wT o T & WG www ¥ gy
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av o w1 K& Freg #1 aw WA
LY Weg AT § 1 ® AUA F WA
9gH WA wAAr § WIT ATAT
¥ T AN B v A wE A g war
f A7 5% 7 §mr g W A g g
fot frgal & & w7 {ag W
By | iy ¥ doavardi . faegat
¥ Frdreavardy 1 &, g & Tz ATE
g & A7 o & Tam @i & | Faay At
aat w1 FegeaTa # wgeiT g 4 I
aw gaf 1 oqoT¥ 3 Cgael ® w
oy ¥ Tgg Wi A wirrnfow weg
qFAT T g7y ACod A1 woeRafaw
wepfa araar, ar Gagdl w1 oA qiar
fg4 & 99% swg1r wa aA W
geaaga Yy qiAAT, &g AT -0 FF
gt & Tiq ih saAa { oAea
UG Fa g sa 44F 60 raq g
& qma X Frd 9 TAde |

xgt aF farafaqran & am §
AT A F A & §7 FT g 8,
fey favafaaroa am a1y 3q ot ar=-
g At w1 AR TAR XA WG
cad wrf wmiw A g1 wwd (e
TAF AW & (6 AEAT A F AT
¥ WY ¥ A0 QX W wTHeAT B e
W mfew & w3 & S § A
QATA Y & #9414 § 1 OF fawrTam,
gat qada WX AT AR, qAT
a7 F1 WTAqT, §F R A(KGT FT wiig
& arAqT | AAAT A1 37 AT g0 AT
¥ R A ) CF T AT TG FAIAYT
qart ¥ &1 AT OF WA 9T TR
wZfr | a APt T § g A
fowr @1 “mgfe qfed wov W
wrwirg”’ o wpfa wex A1 IAF AW
& ot W TAT qF A TIF wEAT
FILFT 97, 977 TFA IT FATAT O
&7 IT TF T IX A% F wgly waw
Y wa fan 1w fpg m= oW
v oT afe W s @ e AT
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# AT wgr A WA T A K WPHT gIAT
IAF TAFAT A A3 LT AG R
TT AT M TaoaE g ma W
B & A5 QF T4 4T 84 fe g
WET IH K & gela @ FwE wEAG K
FT ATH  AEAT WA g, qF OF TAA
TR
amy Faad; w17 1% £5 Haaw ¥
& 37 ¥ & 7q7 A7 041 & %1 ot §,
T /T fLq E AN I wy At
¥ graed § I/ 81§ 709 AT FRA &
& a1 %7 or whTar f g Wi
AT & qrd wigaifedt § § 1% 3¢
€8 A7 ¥ wfradx ¥ wiar favg f,
s wrm g1 28 Srerw v f R
T A F A BT T Ha qE AH
w1 {4 F1 a7 rwA & 9w vw & 0

agi 97 OF Id w41t (w gA0w
| A1 AT §1 737 & 99 & g wwrlam
gt gram e o & wAar g fEogE
TFT ¥ qrWAT & gd o Al
g afed o ey gdt & A g
ug W &EAT i R gEy TA AW
SURPY KT WOAT W & | wEAA
# ¥® THT F AaeiEAl €, 03 TR
T WGT TR OB TF L AT R
*! wTEAT qF FEAT § ® IH 7 T
Afgr ' § gg TFC X W T X AT
feg wRT X T X | OF WA A AN
gwifawr « &, qF % § FwA AT
¥R W § gAFEA A7 A f § Al
x| W q%g AfY & % T & A
AT F1 TTq § AAAT § TART WA
¥ aft & ar med o g gErd
fret-za €, xATA JAL K1, K7 AT
gt W fag Fow A{4dTT AT TAT A0
% gg qw X q; [F qq3 IWA ATK &
IO AT A1EF—WIT IgF wE gl
fowtran famn e g Aoy fear
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FAT, AN GAT AFAT (F £4 T FT AFAA
g % g9 99 ¥ ¥ fgrg fama-
fawrerg & atv & fgrg wex 7 geman
A@ | WA G AN F AT o| A
& qfrada & ow § adf § 2 F @
&1 T faiams w7 g (% 38 1% @wr
¥ @gey wodr fosdEard Sewa &
wfa @98 T ATH F1 AT F7 F47 @AT
ATF T9T TSA FAL A AT gAHYr Foig
fwa & 3 fAvig w1 aadd | ST @I
a1 #i% gwr afz F€ gafed a@ @
# a1 3% TJwem AT | gqEt 9T &1 ANE
gaifag § fw fwdy qar & gft &g
wifaa favia grm § &1 3@ g I
TR WWT T OF wqfad @ F R
it waen & § i afz $7§ wqfag ana
A FTET § A1 4 FIF A9 TERT AT
& for o A & ) 5w oy & g
™ f froaw 7 e gfeda A
faram oy

Shri H. N. Mukerjee: 1 cannot claim
the kind of intimate iation with
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founder of the University would be
best served if we have today the name
changed to Kashi Vishva Vidyalaya.

Dr. Govind Das has told us that
Pandit Madan Mohan Malviya, ag was
very characleristic of him, had the
humility to ask for deletion of the
honorific ‘maharishi’ from his name
and he told us that he was such a
modest man, as all great men ought
to be, that wherever his soul might be
he would be pained if he discovered
that we here in this wretched planet
have named a university after Madan
Mohan Malaviva. I am not particu-
larly in the know of the where abouts
of people after death but this I know
that if I were a believer like Dr.
Govind Das presumably is, that if a
soul inhabits heaven according to his
computation, Malaviyaji would have
gone to heaven and not to the other
place. If a soul goes to heaven it no
longer is bothered by the impulses
and emotions which trouble us here
on earth and we need pot bother
about the soul being disturbed by
what we are doing. Onp the contrary
we have a duty by the people who

the Banaras Hindu University to
which reference has been made by
my hon. and respected friend Dr.
Govind Das, whom we are very happy
1o see here after a long period of
absence, nor of my hon. and gallant
friend Shri Krishnapal Singh, and I
can recall only ome item of associa-
tion. That was, when I was a stu-
dent I went over to Banaras for parti-
cipation in a debat tition, and

inhabit this planet; we have a duty
by the people who live in our India;
we have a duty from time to time to
reming them of the great men of our
country, particularly a man of the
stature of Madan Mohan Malaviya.
Therefore, though generally I am not
in favour of naming universities after
individuals, there may very well be
exceptions just as there is in Berlin
a university named after a great

I happened to have been a recipient
of a gold medal. I am referring to it
not because of the gold which the
Prime Minister may wish to draw
away, I refer to it because I remem-
ber that on that medal were inscribed
the words Kashi Vishva Vidalaya—
not Banaras Hindu University, but in
Nagari the words written were Kashi
Vishva Vidalaya. And 1 am glad to
notice that this fact has been in the
minds of many of my friends in the
Jolpt Committee who have pointed
out that the original intention of the

hol Humbolds. Here we might
very well name a university in very
exceptional, cases after a particular
person. Pandit Madan Mohan Mala-
viya was the heart and soul of the
institution in such a fashion that he
was the creater of the university.
and he was the person who sustained
it and caught hold of Dr. Govind
Das's father and Shri Krishna Pal
Singh's father bedause they  were
among those who answered the sum-
mons to come and assist him in the
foundation of a great institution, =
national institution and im these days
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that was why it came later to be
known as Banaras Hindu University.

Shri Kashi Ram Gupta
What about personality cult?

(Alwar):

Shri H. N. Mukerjee: The difficulty
today is that everything is overshad-
owed by this question of nomencla-
ture and I was very sorry, and I
should say, almost indignant—Mr.
Chagla is not here for, I suppose, some

satisfactory reason; I am not so sure—.

1 was very disturbed when he told us
as if it was a very innocent matter and
that government had made a very
liberal gesture by asking the House to
vote just as it pleased; government
had not made up its mind about it.
Is this the way the government of this
country functions? Government had
nothing to say; he said that the House
can discuss this matter on its merits.
What has the government to say with
regard to the merits of the case? What
is the business of government, when
it proposes a matter for consideration?
How is it that after having taken a
forthright stand on so many issues be-
fore, how is it that having appeared
before the Joint Committee as well as
all the other committees with almost
synonymous objectives—government
took part in discussions and were par-
ticipators in decisions—now how is i
that government comes forward be-
fore this House and says that govern.
ment does not know its mind or a
least if it knows is rather chary abou!
it, apprehensive and nervous about
expressing it because, God knows,
whose corns they might be treading
on, what communal difficulties might
arise in U.P.? And therefore gdvern-
ment chooses to keep mum about the
whole thing. 1 protest against it
taking shelter under the cover, whict
is quite patently an absurd cover, that
it is a liberal gesture that government
is making to this House, the House can
decide this matter on its merits; they
are taking shelter like this on this
very important issue which is agitat-
ing the country. You cannot run
away from it merely by postponing
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discus"n here and now. Govern-
ment does not tell us what its mind
is. Somebody might say: after all
what is in a name, a rose called by
any other name would smell just @
sweet,

Shri D. C. Sharma
Certainly not.

(Gurdaspur):

Shri H. N, Mtkerjee: Communal-
ism stinks wherever it is, whatever
you call it, in whichever language,
would stink and all that sort of thing.
But in this case what happened? I
presume that after some thought—I
credit Mr. Chagla with some capacity
for thought—I presume after some
thought some measures were going to
be adopted by the country in order to
fight communalism in certain centres,
particularly in certain centres of learn-
ing. It has so happened that the Edu-
cation Ministry is such a particularly
capable todi of its responsibili
ties that the Central universities—
for the honourable exception of Delhi
perhaps where academicians rather
than government are responsible for
whatever credit the university has
won—all the central universities are
a hot-bed of the kind of activity
which ought to be anathema to &
decent society, and the supervision of
the Central government has been so
effective that whether you look at
Visva Bharati or Banaras or Aligarh,
you find an unsavoury scene, the less
said about which the better. In regard
to Aligarh University the other day
when the Minister was here having
discussion—that was also a sort of &
discussion largely on sccount of gov-
ernment’s ineptitude and inability to
make up its mind, inability to keep its
own house in order—at that point of
time it was suggested, and the Joint
Committee worked upon that hypo-
theses, that while merely by deleting
the word Hindu from here, Muslim
from there, Jain from a third place.
or Buddhist or Sikh, whatever it may
be from other designations, we could
not solve the problem of communal-
ism, though that is granted, that we
cannot merely by eliminating the
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word Hindu or Musim from a parti-
cu.ar institutlon make it really and
tru.y noa-communal and secular and
democratic, sumelimes symbolic ac-
tions be:ome very imporiaal; some
times & beginning has gol lo be made,
a beginmning whi.h might have very
serious and very important repurcus-
sions .ater on, and it was on this hypo-
thesis and this hypothesis alone that I
take it our colleagues of the Joint
Committee thought, so many of them
who had given their separate notes
and the Members of the Rajva Sabha
who by an overwhelming majority ac-
cepted this change, they gave thought
to this aspect of the matter and they
decided that we should make a begin-
ning with the Banaras Hindu Univer-
sity and we should go ahead aimost
straightaway; in regard to the Aligarh
Muslim University also Mr. Chagla
has promised only the other day tc
introduce a measure in this very ses-
sion and said that the nomenclature
would be changed more or less corres-
pondingly. As a result, all of India
would not b non al;
everything would not smell 'ovely in
the Indian garden but a beginning
would have been made and the attack
on symbols and other things whieh
savour of communalism would be pur-
sued properly and therefore we would
get that image of secularity about
whi*h we are really and tru'y proud
in India ‘e shine in the eves of our
own people a: well as the rest of the
world. It is & very serious matter in-
deed. 1f Mr. Chagla or his friends—
T do not know whal kind of [riends
he has go! now; | find him so often
being embairrassed by the friendships
he has recently acquired in political
life—I do not know whe'her they do
or do not take seriously this idea of
a secular programme. In that case
our faces are going to be tarred all
over the world over the icsue of Kash-
mir. If we at all take seriously the
idea that Tndia is & secu'ar demo-ratic
State which 1 claim it is, while Pak.
istan is not, if we treasure the notion
which 1 am sure we all do that Kash-
mir is a part of India—a Muslim majo-
ity State as part of the Iadian Union
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is a fact which is in itself a tribute
0 the des of indian secuiariiy—it on
Llal Dasls wu Ldee aun wne world, if it
i5 ba:ause o: Lhat that the Mus.m in
Kasumu unus it in order 1o remain
within the tramework of the Indian
Unien, it these are important matters,
nothing shouid be said or done by
governmen. or by Parliament which
would tar the image of India which
we have put up before the world.
What we are saying today is being
watched by men like President Ayub
Khan. What would they say? I
wouid nol blame them if they said
that. They would say, they tried in
India to start ap anti-communal cam-
paign by changing the names of cer.
tain universities where the communal
label had occasionally given rise to
difficulties, as it did In the Aligarh
Muslim University only recently and
us it continues to do in a place like
Banaras; they would say there is an
agitation that is got up in Banaras—
vesterday the Minister told us that
the Jan Sangh and the Hindu Maha-
-ibha gol up an agitation; we read in
the papers that the hon. Member for
Banaras City, Shri Raghunath Singh,
a former Secre'ary of the Congress
Par'iamentary Party, was telling the
Members of Parliament that he had
zent a statement to the press asking
for the retention of the name of Bana-
ras Hindu University—they wou'd
<1l e that Parlinment! was j:n-cssuris-
ed into accenting the ki:d of thing
which thrse propagandists, ~ommunal

prapag mndists in Banoraz and  else-
where, are now trving tn do. This is
exactly what they would sav, You

rould not sav they are far wrong. It
is a wery serious matter.

1 know Mr. Chagla personally, sure-
ly, must be very periurbed about this
matter. Mr. Chagla has a secular
mind; as 1 fun-tiening po'itician he is
trvitpe to adjust himse!f to the kind
of surroundings h~ has chosen to keep
company with, which he does at the
present moment. Tt would be a very
difficu’t job for him, but perhaps as
& decent, human iadividual be i a
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very secu'sr personality. I am sure
he [ecis thal pere was a beginning of
the atlack on communalism. 1L was
not the end of a story; merely making
Baniras Hivdu University the Kashi
Vishwavidyvalayva, we do not eliminate
communalism. Merely by deleting the
word “Muslim” from the Aligarh Mus-
lim University, we do not eliminate
communalism. Bui il is a beginning,
a symbo'ic beginning, an important
beginning, something which is going
to be followed up, and to that extent,
1 am sure personally he must be per-
turbed—he ought to be—if my reading
of him is at al' ~orreel. But Govern-
ment does not seem to take it serious-
ly. Here is & measure which suggests
to the enemies of this country that
India is tarring her own image of
secularitv, that India is beginning to
take a certaln course of things—

8hri Vasudevan Nalr {Ambalapuz-
hu): Skri Raghunath Singh is can-
vasiing inside the House. (Interrup-
tion ).

Shri Raghunath Singh (Varanasi):
Canvassing for you.

Mr. Deputy-Speaker: Order, order.

Shri H. N. Mukerjoe: I should say
in regard to Banaras, as Rome is
claimed to he the efernal eity in
Europe, so Kashi is our elernal oity.
Here in Kashi is the Vishwavidyalaya
which had been started by Pandit
Madan Mohan Malaviva, something of
the svmbol which this country surely
wants to preserve and develop.

Quite a number of interesting things
were sald by my good friend, Shri
Krishnapal Singh, and he zald some
rather peculiar things also. He said,
for instance, that many great States in
the world are religious States and we
can also be a religious State. Of
course we can be. Pakistan is an Is-
lamic State; may be some great States
are religious States. We might
choose to be a religious State; if that
was the view of the Swatantra Party,
1 would not mind it. because after
all, the views of the Swatantry Party
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do n&{mtter so far as the people and
their future ure concerned. But he
said this; that some great States are
religious States, and we may also be
s0. He talked—correctly talked about
some puculiar features of Hinduism
which are very grand—the tolerance
of Hinduism and all that sort of thing.
1t is exactly because of this that the
character of Hindu civilisation can
come out in the words “Kashi Vish-
wavidyalaya” named in that way and
not with the addition of the word
“Hindu",

This is a country where our civilisa-
tion hag been predominantly of Hindu
thought. But our forefathers never
tried to use that word “Hindu" in an
exclusive manner. After all the
result has been that “Hindu, Hindi,
Hindustan"—even though that trinity
of words has been arrogated
by certain people to take to near-
faseist connotation—these words have
been useq by Hindus and Muslims
alike with reference to the whole
country.

“xrggw T ferwrar wTow F dT won
fgdt § aw 77 £ et gomr”

ot ggAie faa (wgrmme) : @ife-
A & FrEve T ag wgw A §

Shry H. N. Mukerjee: This is the
kind of thing which was sald by
Muhammad lqbal who was one of the
proganitors of Pakistan. (Interrup-
tion).

Mr. Depuiy-Bpeaker: Order, order.

Shri H. N. Mukerjoe: When we
talk about Hindu civilisation, we
should have a sense of proportion. In
so far as Shri Krishnapal Singh has
pointed out, it is very good—this to-
Ierance of Hirduism the expansive-
ness of Hindu thought, ils comprehen-
siveness of approach. As Dr. Govind
Das also said, the Hindus comprise not
only the believers but also the non-
believers. We have been, many of us,
brought up in the Hindu faith; that
does not mean that a secular State
giveg its support to purely communal,
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denominational institutions which, in
their actual working, are found to
encourage fissiparous and communal
tendencies. How can we get away
from the fact that over and over again,
in Banaras, in Aligarh and in Visva
Bharati and other places, particularly
in Banaras and Aligarh, the communal
poison has been found to work? We
have seen that when the communal
poison works, the Hindu and the Mus-
lim extreme communalists combine, as
they did in the case of Aligarh only
the other day. This kind of thing has
gone on far too long, and we must try
to stop it. That is why I take it that
the overwhelming majority in the
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long to Kashi, do please try to pro-
ject your ideas on the sublimest
things. Do not think of the petty,
little, communal lollipops which you
can pick out of your political confec-
tionery. Do not let yourselves be ex-
ploited by the miserable communal
element and try to pull back the
wheels of history. And do not forget
that if today, we do this,—if after all
this discussion, if after a prolonged
confabulation in the Joint Committee
‘which met for several months and
after the Rajya Sabha, by an over-
whelming majority, decides something
—the addition of the word “Hindu"—
because of the anti-communal, and

Rajya Sabha d to change the
name to Pandit Madan Mohan
Malaviya's name as part of the no-
menclature of the university and to
call it “Kashi Vishwavidyalaya”.

If in normal circumstances we were
discussing this matter, I would have
pointed out certain things which I have
felt; there is the Kashi Vidyapeeth
and we are now having the Kashi
Vishwavidyalaya. All these things
would have come up, but 1 am not
going to stress those things because in
Banaras and elsewhere & certain agi-
tation has been started against it
Everything clse has been evershadow-
ed by the fact of this agitation, and
I would ask my Hindu friends, who
are practising Hindus, professing
Hinduism, enthusiastic Hindus, evan-
gelist Hindus—whatever else they
might be—please do not forget the
basic things in Hindulsm. If you are
a real, good Hindu, what would you
like to feel like * Would you not
rather say, quoting something like
this, from Nirwanshatak:

v F g  F ATWHE ey A
#w wraETwTY:
T gt 7 argt T Wy A
wafragrrey fratgy fnarey”

That is what we want to be.
If you belong to Banaras, if you be-

, democratic posture which we
have taken up—very rightly taken
up—at this posture of time, when we
ore flghting Pakistan over Kashmir,
then, our face will be smeared with
dirt to go on in the fashion in which
Shri Raghunath Singh, for instance,
wishes the House to go.

I ask the Government not to abdi-
cate its responsibility. Government
must take courage in both hands. I
know that Government always likes
to take the line of least resistance,
whenever communal factors come up.
But Government should have that
much courage to whip up its Members
to find out if there are people who
want us to tarnish the image of India,
and to see that they would not be
allowed that kind of freedom, in the
name of freedom to vote, in the name
of the liberal opportunity given to
Parliament, to vote whichever way it
likes. This kind of miserable thing
should not be permitted to be practis-
ed in this country. I would not have
put it in this way, like this; if it was
in that context, T would try to put it
in that context. I have tried to re-
mind Government of this, though Mr.
Chagla, who is busy otherwise, is not
giving his attention to whatever I say.
1 know he is much too busy otherwise,
He has got a very difficult task. He
would not be able to do it if he has
not that courage to do it, if the Gov-
ernment has not got the courage and
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the imagination to act today in the
way in which it should.

Therefore, I say—quite apart from
the little matters, small matters about
which I had a good deal to say but I
would not say—that this is one matter
which has overshadowed the whole
thing. If you fail it here, you fall the
country. You fail the future, History
will not forgive you if today by lack
of courage you fail. That is
exactly the point. Whateyer
Hindudom might say, if India
today does not stand on her
feet and say, “we are launched on
a course of secular democratic pro-
gress; we shall not be deflected from
it by any kind of propaganda in Ba-
naras or Aligarh or elsewhere and we
are  going forward”, if we do not
choose to do that, we shall be dirtying
our own face. I do hope Mr. Chagle
has the courage to tell the Parliament
that he would not like the Parliament
to be a party to that kind of miser-
able thing.

ot fedway W (AT
ISR WEET

ot worafr o (weHT WRT)

FaTeae wETEg, § WY w1t favafaarey
*t #Y ST § o AT & wrE-arg o
wrft et g ot dwad o
YT wrg q7 T aEi @ e
€1, o fauw & wqy WA &, a7 & qwr
Fat e § o gufaw aw o sler
ey sy

oft fagdrare wuw : IITET wWEET,
et Pt st & aew fgg gfa-
afadt & graeg & 3 qw i fadas gar
ar wan &, & s wlw sl oft
T %1 qAAGA F7ATE, e @ aai
wvaew o & favia w9 & 5w w1 we
QTESE FTAT ATEAT |

axeft wr favafaqem & o &
weweg A oot 7Y o & 2 awt A

¢ (Amdt.) Bill
58 deaw & e frendt o v}
91T W A KT WIT §ORT W 6T
iy fwar ¢ e form ammor & gw ™
faiaw a7 fawiw &= 72 ¥, 37 avvaoor
#1 ot Ft qfcfrafaat gt a8,
FART ST F T Y FH T e
& ®TY, HTA-HUN w7, O WAy §
fav & anfee 1 Agee afafe & ama
ag |1 WTHET TAT 47 W S E §1N-
faare & arz 397 g0 qwr fog
IqE Az Tem war A W), fAeem
wTw Are-faere & a1g, 0@ woaew
gy e s fed o gek wqEw
w fadaw & Aoraw o weaa fid mo o
afew g afrfeafa & ¥ gfez & sfen
ag grm fa gw favafaaqg & amw @
&€ @ ofrada 7 w3, forme) awg &
frafy fart oY favafaamedi & a1
% wvaew §, o forerer st & waw
& gearg ¥ gmT @A A1 Avgar
&, ot fawre 1 &, wowr o 9 qeyA
A oft &, 3a% wAw A g 7 el
a1 yafam g gfee & & £t A e
¥ farerd seqa v ATEAT R

gEl a1 AT ag & frope A9 g
favafaerera wqma a7 avww &
qA R AT %[ 0F gArT A7 91 f
safeet &% i 97 favafamimai & a1y
T v W@ A7 @i A% 3 WAy,
TIETT A W W qRE T 7w et
oz ) ot | vtz § F oy IFe o
wTavew " § i arR el e
1 forwr s=e X W ) TR T
forgi wame 7y 3faa g {6 b
favafaarerdi % A & sufeai & am
THET AT |

Q% WAAIT WRE AATET A
mqﬁthiiirlﬁiimmm
gk’
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=t fagmae wag gy aaag &
fe a1 ot %:drq Trsafaqmn & 3
gregzifiw w A Ar W d ) wewmfor
AWl ®1 WEA F {970 ¥ fogh waw
a3l & oF waH A f1 WiT gH wEA T
g WY A FrEe wrara 350 AT
Y & W7 WAT AT 34T waA F oFE
fwar wfexgt & cq o7 w1 & agafa
A%z A A7 37 TIFT F wivaraa faw
¢ T v Poafagmai § o1 qrew-
eifaw aiw g, fgrg an Afiwm, gast g
9T R TEAICAG S Famr s

& £q 919 & wgaA § fw Fam 71w
ATHAA & T WA ATHAT & 1T A fava-
fraram & araran qear &1 6%
faq o ft agar 33 ®oar agar &
afwa &g §1 & ag w maa g fw
ot gW AW # gfeada w7 gy §, At
ag Wt sfFwow fe & oF TwTAET
waw, 9T favafaameg & aameor w1
wEq 77 (fa & oF smrvaw wam,
AT 1 5w Fr s e ag § e g
fasatagierg 5 7w 7 a1 “awrew fgg,
qfaafadi” &y amt g1 7 “weA wigA
wradg wift favafag g e oy )
afer oF gizr & am Vsl foe-
fagmeg” w@r @i |

agi aw A wrowrl g, S e
oA miAd & sara 7 o, forgiy ow
wgq weqr w1 w7 fo, faegiy 9w
A # T Forear & wraw &1 qop
T ¥T §q4 7 favafawiwg o AYs
T, aEt a1 G0 | IAE TUA WTINT &Y
quA & Tz gar Fean § fr o WY 3R
favafaare %1 amw o, 9ai s
“fgg” wex w1 aam A@ e, afer
“wrft frafaarm’” wgr 1 =9 fam-
ferareg & wart & oY €€ ol g€ §, A
¥ sl farafroeg” foar e
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¥ g9 7% ¥ & g INa A7 wrAvAw
AAST § A @FT K AR Og
qA17 7@ Tga g (v ga favafaar
I F AW Faq FwoA frvalsaem”
T A |

gait wgeaqe ama ag & (v agew
afafa & 75 gam fam o fs faegre
&1 ger faa g 1 wigr aw RO FAE
g adma fqegr 3y favafawwm
#1 7. wwenEl F1 w7 § ) A aw
fwad ft gogawfe 3a freafaarag &
ZCE, 3T A ®1 oW aw IEAFIAY
A fem & o owRfa vy
wE gy & WU 9TIFA I AT 9T
FAM R rvafrarAg AT AT ¥R K
farg w1 1 AT Agr 3w gw g,
agt & 1 wARTTE wATACT §, WIT
IF qI7 A°9F Foeqody fpdl o
syfet g7 &, 41 2z afara Ao g

zq faq wr wgaw afafa 7 03
qu1a foar q1 fF a0 & ag ®7q o
g1, ax & favafaarag & adwm dagic
%1 g1 faun 9w, &1 W97 W7 K1 IE
AT F1 @ATeTT FTAT A1 47 | Afewwr
oF wvad &1 I § fx wgwa afafa &
weTer A £H FRAH & wW9AT Al uTH
fede fear § 1 wgt aw 78 amwrd §,
o aw fedt @ spa wfufa &
oW ¥ A wE fedz ot T
T §6 qFOE § 974 aga AW W
ngd fawre @, o oWy feafn & et
afafs N mowm ¥ @eow ¥
wifeg a1, AfweT a® mved & awr Ay
& fw st woe fa= Y s wfafa
o7 wreR K1 Fiferw €7 9 AW g w
# wHww gU, a1 IFA A W frde
2 famm

T g agE §, e fawn
grrR wTgen &, Wt gEit sl
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frarr welt s § i xw favafaarsg
W[ ACAEIT 499, A WIA WIEW ¥
WS OF qEIq AaT 4, a1 39% fag
ag W wTATaF & fn agn & dogr
&1 g2 fear oy

w7 oft f ag 4, fom v &
¥ wemea w9 & frde w1 Agan g
qeefl ara At ag § i wolt g & i
1 sl favafaarrg & oy v &
fae g fadaw & 9 geare fwar mar
& =g afar I & | oy T faegw
w513 A g5 § fF sl e &
3 Faw a1 w1 favafaamey & aag
§I 9§, 31 o% Fierw, gas favafaar-
®qi ¥ g & 1 ag feafa faeger
wifwm, wmw o o T@ ¥
wagAg W1t RewragEE o | 5w fon
ug faar & fs wrft mex & ot s
el favafagem & qeg §i 7

wrat farmm w=h & AR W §S
it FT A T fear g ag A Ew
firsret s Frenfadt % frwear =mar
& e favafaran & szizw offam
e # Ay 1 & G gwwen g e
0z W gT a7g & wave & qim §
o 7 ¥ o favafagew § afes
¥ & oY ga favafaara § o fave-
faaeai & W G =2Ezw ey
%l EqIOAT A1 WX & AfwT wEw
FBE | W WA HEE Tlo fiA
qaft ¥ @ A A g ad e g
fi faeet favafawem & foar #=dig
o & W WY qi Favafrre £,
adnTy, w9 favwrEy, g
feafa sowrirg wff §, wredt i £
T K W qd 97 frere s
wifgd v war oo § s et fame
frgrea #t fegfy gardere o=@ gt

1917 (Ai) LS—8.
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mrﬂtfmmm@mw
e &, fore &7 gfez & ai g awTO Y
gfaend gew g1 a1 Y § AT gudt
aws fied aary & adfire Wi wTei
favafrnag w1 9t g S @ o«
g frar e | SEw T AT
foa wrawt #1 e F @ &7 AR
AT ST A favadra #f eqreAT
¥ 47 I wrEwt w7 oy favawret
¥ 9T w1 T § @ &, I wER
AT #41 A AT a1 @ § ag
I T T & | YT T R aS
ST qOHTC %7 AT AT wfEd |

14 hra.

#far ot @ w1t favafraren &1
gaTe § & wATAT W W | Ty
o favy w7 & v woar wgn
fir Gar woran § T fafas oo aeerdt
#1 a7g ¥ gUerT W fawfraregt
1 TqTyT F fg oF TR ¥ {7 §T
ot § 1 oF ¥ o ¥ g Frmfraey
T A W AT gF A AR
gow fr ¢ frafeosmt & @@
feg w@wm & gfd wGd 0 AT
Gar g & fe =W goec w®
favafaarem & et T Siw
& wr arfed ot weaw favafmamen
¥ frdl faviw faog & wepeeem W1X
IS WU ¥ wEeqT w4 ) 9T
T 2wl | Afew ag aF T @
t % wowre & O oedm s@mmmg
TTE §, A ¥ favafawrery amd €
a1 Iv% geqgE & Ft giqT any §
o7 g% ¥ w1 groemag sraear 6 4,
Fai wrf guwm A 8, TH oS
wraRt agg A & 1 freef favafaareg
& &1 g frare P & et & A
qTY gg arw @i @ e agr e w9
T &7 g0 8, AT gy
w1t wrdr wrmgA foam om g &,



3

661 Banaras

"I“l‘h : L]

[+t fagvaw wam]’
gaw fam w6 gaofa w1 sqaegr A7
T g FiwT FeAry favafaaragt
Ta 3oz & Frear §1 @ & 1 ag feafa
IAT TG & | I T g7a Fava-
forarerg & gare & fam, 9% =
w1 93 & fow o7 g7 awt & At wi
oY guTL T, I w01 A7 qfF & fag
o fadre wman @, sy awt £ g
% a1z uF fadws wmar @ v & fos
weAT WIET F TH AT w7 W1 TEAIT
& % f& ag 9q favafearsm & gar
T aaa fema @y & g
i Favafarerg foemor o7 o wea-
qui &g 1 "% 7 agr d47 forer &Y
st A Faw foerfadt # g &Y
F7 A w0 afer TAH W A AT
ol €T 2T AT TEAT HEAEA | OF
T & ®7 § a7 TF FqT7 T F4T )
wa ¥ o ag oy wEww @ O
& o art fawafraem § 97 ar fama-
foamgt #v fafey faggt & fog,
FeRa s ¥ fag fadty &9 & gfam
a7 fawfere fwar s 1

wgt aw e fawfemem &
warer g & foreyr sl wgRm & e &
# 7g a9 AT AgAr § i 99 & oy
favafaarea & avaew ¥ = W@ a A
IFT 7g *@1 91 fF T@ weAog w7
el qepfa F wegw & fag
o FINAT A9 F w7 #, Is9aAY
rq7 & ®7 § fawiga wEm gy &0
% g8 fdeT s agn § fr ag
wit favafrag ®) wedw gepld
# TRAT HOGT ¥ OF ARV WOAGA
¥ & wy ¥ fasfaa v A1 Fifew
W | I T W G T N 8,
wr Fepfa ¥ foy ey
g, W aepfa & e 99 gEd

NOVEMBER 24, 1085

Hindu University
(Amdt.) Bill

gezpfaat wt § it gwrd ¥ o oy
faemsr qoqu § S s § @
g1 WX gw s fawfraem w®)
fawfod & &1 99 AG w @
frvaz @ rfew o2 WA awEE @
7 frw 5= wmw w2 ¥ | WY
st favafagrem & e @ 9@
EX IA% 99 WTEW W7 9T A9 6%
w1 o gurd ¥ ey o & s
favafaarem 1 een #71 6 9w @A
% gart aw ¥ 91T ot gt fawafaueg
¥, a¥ favafaarag & ) fise & weeT
I 7wy favafagma 7 waf e
w1, T A 1 g e § ey arfgd
WAt g % 83 OF aw & o W
FoaT g9 fomr oafy ¥ Fder it
o 9t 1 T gwET ® ogfa & fag,
et ¥ ggfoa faww & forg aredig
ot ¥ wrvit favafrarem # s Y
91 | 7g ¥ A2 w7 a7 ¢ fv frod g9
agt & st fawfaaeg § dar qa-
o 99 T faeay a9 & g9 wed
1 9 g Fff faar s @ AR
oF 47 feafa &g oow @t o
g favafaarm & w03 oF gi7 a#
¥ fagmi ) w0 fawafaaeg S
5T wa qAT 9% 1 gafaw fosn
forer weait & & 9ol @@ g R w®
T ¥aw wTret ofEd T 9g favafageg
¥ @it afew 99 favafrneg 1 grem
1 o GaT ®9 37, IaF AT A1 WY
STFTYT ST, QAT AT FET AN
fom# w993 3¢ §¥@ 7a AigA AW-
AT FT AT ECE g1 qAF | TG
g% T @ w1 wry § A gy fe
&% 39 favafaars w1 ofew w1 wgA
AT A ¥ A Y a4 w0, TER!
g AT IFT FANT FEAT THIF gy
AT GRX § | g1 TR A1 9% a%
grm Jafs W gew I e
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a1 37 "rew # gfa § ag fawafaarem
G

o el & wra ¥ gewr gwda
w7 § WK e e g e AT A
guidl 9 A frer gdr q@
s &7 |

wit faveame qeEm (wEwgl)
IO WETH, 979 ¥ @A A7 g4
g ¥ faqaw wiqa (wm § ag e
€ wgEg § 1w wgey o fae
s §, fer femig § odao
@ I E R w alF A v
% glewr w1 giar ofiez § maa
foqr § 96 g &) "EY, WERA G
afi afew ArE & wwET i q0ar &
qTE qg 41 § | 4T @ ¥ W1q qaF
wgar gyt § fis o ofcfeafaat ¥
g ug faqow weaq fean g, sw+
qE W | WA W AN &F WAL AIHF
qFAT AT w7 wTTOW W <§ E, wWOF
WET qFAT #1 vl 9hT % & A Sw
FEaET H §W atg &1 fawama
weary ar, frdaw @ gafew a8
g7 1| ¥ faqow ¥ s smw g
gfarfadl & @ ov afen  weawRga
wrad ofr £1 A wfed w3 & fag
g ¥ 1 & gewr o7 fadiy g g
& argan g oy fpg afmafid &
WS ® YA 9T AEIAAT  HEA HYEA
wvedig o wive 7 fawn oo zars fig
gfraedi & 17 F1 2T ¥ W AGHAT
s off 1 A TEF @ wiew
fwar srar ¢ oY & awaar g o gawy
wreRt ®1 A g ) feg e v
arxeifor w afy §, wlow Wi
depfa #1 ag ow § 1 feg v
¥ wr¢ aoeifavar aft zond & )
fy faeafaeery 3 st oft avwafos
wren gt o & afes g fr xer
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W AT sy & | wEmET
ardrr f e @ff ¥ W W
wegpfr & dew ¥ | T R OFr
Fr f5dt wwre & arwafew woaEAT
adY ot 9T 7 a1 gregnfow qrraT
ST 3 T/ 3T R O A o1 e
frar qr 1 g7 TF TW WIEEA W gy
§ o sy fpy favafaaisa & aim
®t ww g1 w1 &, 99 wrEew & v
wgma A §rm il g fer ow
gy qalowr § Fix Fa.fw sl &
Fra § s fog gfafedn &1 am
T AT EEAT §, W @ I A
TR ST AT | wgl aw s gy
w1 arey §, 39 % gfy @ fedier o
wE agwfe g AfEa § saam
gl £ o wa 2w % age & 0 Tiw
fofram amw ¢, fogwmw §
YT FAT §, TA waw § .

% AP Wy . 3AR ATH Wl
wEH Wil )

sft fwworre qodlg ¢ 97 & Tt ¥
W & o1 &1 fane @ 1 & wwmar
fr =¥ gf frdam & wren @ ol
TAG AR W agEA w7 (w5 6w,
afr o W wor 1 Fmw feg
gfrfedt & wat fiog o @7 &,
wEewT ot oga §, dq droaa £ imf
T e o1 agir & o7 womow AT R o
o gfrafadt & weaw gaR w7 A@TeE-
arfas wraAr 4ff & o1 & wwwat § (6
T fgrg afrafsdl 1 ain 2 W3,
wE A wredm gfrafed mwoa
T FT

et it e 3 e fn wref
ot ¥ sfa g e §, o i R,
#few & e 6 wrenfig ot o
i £ fi Ie1 anfar S0 & oft
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[+t favammg awvia)

% | wear q ag oA fw aedw o
& AT & HrE THTOE I, JR i i of
% AR Y, sATETATH AgE A1 &
o gHTEE QW E AW F o
IR A wra (v gaw f 97 & amy
& aiq @ & gemat § 5 gafew
T g o

oft IOt § qawat fF 9 '
g wifem ag gfmafedr §, 3=
FTHET W guw folr av Bt & Y
w1 ag wd A8 § fr 1o dag Hofia
"4A MEA weA AT ¥ oemEw 9}
g fagrai # w1 afada feat i
g g F ofvadq & £ woer af
¢ 1 afx &=w 7w & ofadw ¥ ud
fAcaaar wmaw g adr § ar qur
wam AT =gy, HfEw avewarfawar
ar i F fewi ¥ &, w90 H &, =R
¥ Y owaogw g a0 ¥ I )
RETAT WA T oF  Ag A€ g 0
xufad g9 I1a q¢ g¥ wdre § fa=r
st ofel | & wE wwa fs e
fog ofmfedr & fg wss #1 @
¥ & a1 weirg gafaw gfafeE &
wafem wez & gar 29 ¥ gmy wEi ¥
qreqETfasar @ g1 A | §eE-
wTfawat 59 g A @ ALY &Y EAAT
qreafaFar 79 & gt a%dl § 99
gw @i ®1 foerr &, fenr § 1 afy
wreEifuwat #t @ w0 ¥ @7 0@
T AT amar § @1 gHR ©F I A
qfa 7€ g st

wf gz dreafors TwT g
fay 38 =ifed fe ot 5= wre g,
aw & o A AT A gE g AW
w7 gl F1 AT, ¥ 99 1 ag WA
w1z &% § fv e ogwr ¥ ww
fauaw ®Y wW.5la qma &1 §, dfew

NOVEMBER 24, 1965

Hindu University
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dqaa afufa ¥ gwe @ adf fea
qr | @1 st w@qad afefe 5 owx
df ff S¥ @ TR WA w0 faar
MT T Fiot IV Tw% 41 SR guA H WL
agt fwar | oE% W1 TEH A W
AT aar §

wAdr wd@ 7 agt amemar fw
gAY qTe wad § ey frard sy
W fod 9T A 3§ fA,
g @Y weot ata § 1 K A ¥ ooy
T STgat § fw gt ax foad ot dr
ot § & oar ¥ 99 %< W § ag
&rr &, fe ara Y T & o ST
wATET & IEET T A g e sfed
wuew wfafy & avqw o g fagas
s far Tt SER ogy ag wed
q1 fs SAAT A1 wrAT qET AT
7 & greA ug fadaw wmar L W
ug agt A€l w@ & &t & wiwg ¥ wgAr
atgmn g T aqwr afefe & o am
wfiwT A § I¥ wg et v o
W @39 F1 QU wfawrT §, ag amad
ardt §, gty ardt &, ag A o sfam
guW wT T

H & §19 §T9 IJogedfa wEed
w1 3 wfaere gad faar mm § 9w o
Wt 59 frdan T wfgd wife
o JuEt waw wiiwr famn o §
&1 T T A T FWTIAT € qHIAw
Wamar g | wgi 9T WA @
SigET % fod qi af 1 wafa el
& o9 w1 &7 q9 frmm ol

oot & frll wgy T & e § oy
§Y % O TERT § ¥EY W WK
6 ¥ fod T ¥ sar § | E g
# & frazT s wTgEt § ag faw
7 ¥wT g fag Ay ¥ W I A
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g & W | agt Fawra a4 fe e
w4l ¥ a% ¥ fagm W A frwerdy §
o gy W IITEr WY fEar
& g g oE® I sfaww 7
T AT |

W oW % e o ww fily
fad o § 97wt & qada WA

oft gran fag : Jorrw wEg,
wrew fgg afafad fasr o a9
gq o waw & ag faisy went s &
o fawr wr wdar facds, wamirs
o gt WA T TG 1 o
wifaeg &g ¥ ¥ 3oz wed H aaeman
foF agraaT ATy ST e WA
¥ afrr @ % 977 AT B wH A4
ArEr 1 g g gEe Wi & faw
= T gF A A7 qaw A @ "t
w1, 7 qowen wrar AT 7 W fgg
oI

ot we oW e oWt oA
Lol

oft gwor Teg : gww & T 9w
aTAT K1 AT AL AH qroAT AE
g a far waqfier & waw
am ¢ 9m § warfua o 4t w7 eq
AEt B TR TEE A oW oad
qfeww g7 %7 & Ft mag F aoy g
WG i W A A FT qUAT ) I
YA wE gz @k A qfver g
w7 &1 ag qafieT ag O fe & oA
wTao i ¥To MifasT 21 & wadi w7 fee
v g @ 5 frg ok uw
Tz adie wlmmm A g wmH
¥ NE & faarara ani w1 o gt
faare v wgwiE & 1 Tt aw qrgwiw
# fx ot frarea fareft § a9 &) o g
fgg w7 wT =X § o

ot ferw aroow (aiwt) ;- srgwbr
& =t w afad
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st gwax fag - o feerrd
@ A | agt faw awdt &) wmw o}
fordr wreet § 1 g T & W ey
¥ qomr e & wieny feverdr @ €
Y FaET wEs @ )

oft @1t goff et ¥ fawere o
X, qoareny ¥ fawarw 4 WY, et
W wE qf=h § dw A W, Afe
WTag ag AT & FATGT W RN giA,
ax ot gw e fig way £oo®
swTT & wor o fgeg & A ® waw
sor off e wwoft & 1 orae ow Ay
w1 & oot weEl § T qwAT 9T |

% ox frizs won wmgan § fe
ag 91 wez fey 2, Py goi & fordk
ot wrren w oy fadas @A o,
v & g=rw & wly a wrac b f
afz ¥gafon o o ofannd 97
7 ¥ § At ag ¥ g mE A frg
& 7Ty Frge o g & ara fEeg
T wETE gA wer A A Wl
a% 7@ famg # 78 wrm faewy &
qeT §% | 9 W A & A
at wrft FEew ¥ | g FIETW AN
T g1 AL §, w7 T Av
AT g & ¥ WD AT A
grerr qfmz & g8 gan 7 fzar A
TAT g7 ¥T g TA 917 | EATd
e W gaTil R T AT Rt
@t frgw aw TT AR A
e St S 4 A Ad e,
o it fir g Ty w17 77 707 awaY
&, wrr ot § ot T o0 & TR
forr il # Wzt Avew & ww ¥ Ty
g7 # w8 a3 ¥
ag wrez {1 ot § Fe g & wfos @
Fffggmed R
voy agt M fent gt § 9 A
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[+t gorers ferg]

WA WIEAT A Y TE A F
frradmeadi ¥ s a@anm
w7 37 1 waAT F wfa g www
w1, 9 € owa g I | gE
o A, 37 F wwrdr A wETeAT oY A
HEY WI 9T oY, taer 9 faim
fom | o 9k T § med o
femr fx faui & 9 formt & fige o
are &t AT 4yt f® g w@)
ot agir 1 Wi gAWT ¥ dar
A A T § ) T FE A fawiT
U AT AT A4 AT WA IE @A F
g &3 A H faga At g
37 F1 wra {1 § agm v oy fgg
w=x g, a3 F§ Aoy ag § 1 et
g1 & sagw ¢ fE wiw fag wr
oA qe, faop w1 wew ame, d9
gernm & Awr, fa@ wr Wi A o
Wi # T ga fggal ® § o fgg ad
IAF T T4 X F1 gL AT 41T
§ 1 @ gaE (e aeRT & g
T 41 5T w3 B arereifiE WA,
U4 ¢ wAIg w AT § | gEET A &
WA T G AT F

TF AT A qasii ot ¥ Wi
i AT & @0 | qg w6 ogr
foi 2 fefufr g7 2 & e 1 g
fafrsr 7 z &Y ¥e? §agafe =
|13 ® &+ wfom- g i
W a0 f, & g1 ad w fag,
I F §4 ¥ @ fawdr g1,
TEA vy fe g fufafm ga g &
AT | A1 IAE a1 A1 & WA W
&t § 1 o afk eI Ay Ay
YR il Wgw qg %% (% ag
fey (frafadc a1 fyry qufog wrer
w1 g fr wdmg g gfaied
w qleqw wzn ¢, o4 O @ W
oy ul; gy A T wEiey
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§ifi—zafar 7 & & T w8
wad $14 Wl @, FEl w1 qfan nw
®e s, g wré qund s@ g
feargw ot qomdr 7 Tl A g,
qq swAT gofr 9w & et g (W
ag oF geawg § o7 @erifiew aw
@ wg Iwe @F Ag § HagET
wadHz § fag, oog aumd, 3 i ?
o qg 1 % s g w8 fawr
#wer & g @, wu @i &.fv@w, &
@ g A, oy I wens faa ok
¥ fa qa €1 w2 faw o7 o wogEl
& T ¥ MIAT | oGy W A A
fesge s At 0 & a1 sEwT o)
HAGA AT § Agl IO gRY AWE T
g T gw qdaw @ gmt FgfRE
faa ¥ g F 4 AT gES qd.a@ gmt
Wiy @i T g@ ¥ &, gH e
o5l &7 @ {& $Hi & (=41 a3 9T
¢, femn am waT g fog sl
% & so wfowe & 1 IAHAT S 80
sfawe & w1q Swdl TG | I ¥
e § 1 wiftesT | W aE, A
T 9T WeGWa, TR ®1q SR § 0
wiT 40 30T F wald o § wg
giegeifer § W OF W ATT &0
ot mEafid, § ag &, bawgian ?
werreifew & 7 ferg wE faw Al
o, Wit adhowh gt 8 wa R
wgal § (% ag §@U o9 §, §FU
TR0} &5 @16 %1 1% WL g 40 AT
am avd wa w0 qréi o sfafen W
A X AW AW F AT ATw qiW ¥TE
WT &1 T, ST gl dgaC el § 4
gGy & wae § e menifow § feg
Wi | T T % BE @ I
sfefawer sidi A | v W qT W A
&3, i fewr | ww qfer & eiw
gE & fadi w1 e A 1 gl
qift ¥ wearae & wior afr oqFo gy
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wotR a9 gaTt §TRY 9 St §
T gw 37 o favarw & &5 @Y
E ) ¥ ey 7l ¢ 1 afk mam
wat ot fedfr & orar at ag fog A
#rar ot wix w afy galww fog
weE Y gerT ey § e wiw 7 et
t fr sud qaewmy wifew off § oY
q& Tl & ufees 9T 1 anya
g, K WAy R o anay
agt T, 9y Al oA & qraw &
&7 97, T mg™ fara & arew & v
9% 48 WU AT @A e WY
wafag gum e 1 a1 g1 § 917 g
¥ a1z q¥ &t & 93, §, @ A ol
97 9T % gw ®TT NF AT AT qAWT
wdiat wTq & a1 IAHT or agr F Fy
&Y 947 qwaT Wy § Aw w4
[aaatd @aE §, o £ fogam &
a1 el quemm g § g
ST %7 o #71 fiedr vz § faq Aoy
wadt 91T ggi Fog Wl &, AF awr
maAT a1 & 1 Ay, g wen H, £
fama mex & =g a1 Wi wfaat g,
£ wiawTT 1 J153 37 9w &.fud,
g w1t #1 T F foqy =gy
5% WiaeTT &1 &4 & fag ay ag
gl fater s g L .

Mr. Deputy-Speaker: Please address
the Chair.

Shri Brij Raj Singh: I may face
anybody, but I am add-essing you,
Sir. When I say, karaten hain, I plead
that they do it.

Mr. Deputy-Speaker: You must
look at me.

Shri Brij Raj Singh: It is not necese
sary. Why should I look at you
always? I will be looking at the
House but I will be addressing you

off weawf ww e (wgwT) ¢
fydt wfet amw, o g amiz T
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wri‘g; | & urifaw wwaT § Tl
gt § (wwarr) & Amda T @
937 e g . (rzwarr)
fow w1 ¥ frg mew qr o w8
& qanfewa agy w1 @l g, & s
g § fe dke v ¥ g w
g1 a1 7f ?

Mr. Deputy-Speaker: You may

have your own vew. There is no
point of order. Please sit down.

it warerw fay © et wENT,
gt fog g A T fpg g 1 &
B #1 of1 Forw W § 1 gee e off
F wg gl 7 I W |
N & A wrg &1 it wmw waT g,
&5 @rga, g1 w05 Asgwfaw e
W WY WY 7 g T § At W
#.f57 | W oo & A O wE
1 % oF iz @ frdew wE g
SF B WA § T GF WA T,
Y EMAT qFAT |

oot W W@ (2T9T)
JmMaw FEiRd 9% WEW g4 &
QTR A8 ¢ g o &1 o Farf
wrad g gerg & gt i &) 97 wwsaw
wour 1 (wmwamy) fedt w1 wea wgAT
gz Aegm w4 ¥ wiew A &
(waware)

L qmﬁug ST AT £
T & A1 W9 w1 A FET TG AW
w1 % § fn wmr w ot 0

o i (@AT) AT &
¥ oY 1wt giam o (sawey)

ot gwew fog ©  FTGw SERA
q& wr won At e ST
qee qR qorW ¥ worw won fewr

§ &1 & xyr wuw 0y
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# fatm w6m, 9 91 T &,
IR Y FmAT 9¥w | wrgw fafaeet
HIEE gRTL A AgRL Wl At X qF
wg AfY, TwAraT eI F o Mg
# 1z FF AT TR g F w0
¥ owix A WY qF § IJAF waw F
T ¥ wx fra ¥ Fom w71
| A AL FAT & 1 TEA wET AT
ek frg 1 Qat sy ar, 3t
awgarfs & fgg 1, fog g mifssra
A 4\ TATH |1 T, O (55T
wTT g, F3TT & fF Ay A9 {AFE
g g 1 w1 f5g Far w1 gran wa
) g AN, ar A FFT R AT
AT FI7T FIU T 7 AT TG AEAT
&1 971 %1 f7g §27 & 719 T IA H
areaIfaw &7 & omww AwmT FT
1 ? &qifw 3oy w90 fr & feg §
oY 71 aff &% fs & gaaw frg |er
N AR g fF & fg 4, o7 atar
"Iz § TATA, w1 TR qOF A
g AT, T TIA A FY AT AN
TTY A2 megi F o % A Jlz 0w
T F A sd §fF & feg 8
11 717 77 A faT 77 7 grwafes
w1 A dr ¥ oafy 2 A femr g
qr frare &7 1ifan 1+ & ww § qa7T
g % wa7 wrg { arsdin o wv ATH
Ay 4 Far | avyi 1 Fry &7 faa,
T ¥ w4 f& AramAT &1 A8y
wrAy, aqifs fgg mend § gafem
it WAY, AT A AEN, THEN
Y 7Y, WA AT ATAT A7 WAt
w1 A ¥, ITH AW F A 3w
"I FT ZH A FF K ARS & 98
w3t ar wy & w2 gy e &
a1 ¥ G377 § s &7 waA Higa wrerdrg
wgl ¥T 5T 91X g1 &7 wgww &t
a3t §3 T ¥ Wy fg W e
$TRT 5 a9 v AT ' w opEw
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wgF 5 727 HigT medT w2 g
¥ a1 Targe Wi T g8 w=Y
¥aw . . . (wwwmw) | A AT
&, & &w & T 3m § o frey 9w
a% widg & & v & avwn §
uTY A1 & ¥ Ky TTEEew ATy §
f g3 fgmy & Tafeg o qaema
arx wifgd | 9 ¥ W1 Tg o F
T WET 33T w oforg = g =
g I1F W WY ¥ Ffew gafeay I
fiF ag quawTT &1 g A oo faed-
qfem F3§ | R ;A g afq
TIF=NT F1 ATH W0T TIT FgHa &l
T 3, 17 79a77 F1 afe www @ifF
goa

Mr, Deputy-Speaker: Order, order.

The hon. Member should not make
light of those names.

Shrl Brij Raj Singh: They can
change the name of such an institu-
tion, and they cannot change the
name of a human being? (Interrup-
tions),

Sh<i Shinkre (Marmagoa): Sir,
these remarks should be expunged.

Mr. Deputy-Speaker: You would
not talk so lightly of such persons.

Sh-i Brij Raj Singh: I am talking
of names; I do not know to whom it
pertains,

Mr. Deputy-Speaker: You should
use more dignified language. You
should conclude now.

ot worerw fay ¢ & <o AT
fadza w7 WoA W w1 awrT Ay
W|E

& o & g § fr arew ey
Frvafaarm aw wemg afew adi-
wfwdt 3 W F At GS T 9% |
s & afog & fafaeet agica w1 w0
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g g e fafree §, o0 ¥ w
wit gut fafreT @ 1w Wi §ORTT
18 69 ¥ T FTT AT G ) IER
wIq aF @ O & aff g, g6
uTA a5 (X %1 wggyw g fear e
fegmr qa g, qfem e qU )
gt fr3x fedl o welftmg qfew
grrdfas § adte qe § o, -
faTe q€ § T aq Wiy w1 W fw
Tzt AT, WX W& Al agr 9
FF ArT SR EXT FITA FZAY 7 AATH |
3% {71 a1t midi & ¢F wgraa
w0 w1 g w29 (miw) wgam araw
g mat & At £z3 wft 5 ¥ § Wy
ZI FIZZF & TTAT 41T ®1 17 IV
qril w7 IW I & gAA & fag,
I 9% & far a1 fadaw a5
wE T TEX TFT AT

% ot fatm w0 f5 fam w9
FN A¢ ATTATA L51F AU § 44T AT
IO 730 1% A6T 24970 F ar ¥
T &, §T6 ITA ETMA QG T 4§
YT

Shri Ansar Harvanl (Bisauli): Mr.
Deputy-Speaker, Sir, the real test of
nationalism comes when the members
of a community have to face the hos-
tile members of their own commun.ty.
I find right here my hon. friend Mr.
Mohammedali  Currimbhey  Chagla
who in spite of the opposition of the
communal Muslims all over India
stoud like a rock in the matter of the
Aligarh Muslim  University, I still
rem:mber those dark days of the
Muslim League agitation when the
majority of the Indian Muslims were
betind Mohammed Ali Jinnah; but
then there was Maulana Abul Kalam
Azad who faced the hostile Muslims
and stood by the principles of
nationalism. 1 still remember those
days when for ten solid years 1 couia
not go to a Muslim marriage or a
Musl'm funeral because I was con-
sideed to be a Hindu stooge. But [
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stood by my principles and faced my
comrades. I hope and trust that at
this hour of trial our Hindu friends
will face the Hindu communalism in
the same way as Maulana Azad and

Mr. Chagla have faced the Muslim
communalism,

I find different tendencies. I have
not much of an opinion about the
change of the name, but we should
not to the 1 pres-
sures and the communal energies. [
find a friend of mine here, Shri
Raghunath Singh, a former Secretary
of the Congress Party had, while
speaking on the Aligarh Muslim Uni-
versity Bill, said as follows:

AT /W ¥ v fw
T frg gawded famw €
fadaz wieT 9% gw & oofifem 4t
f& fog’ won &1 ger fear oy
HENEIE G ol DT T
aran g & o1 v w1 g ¥
iy ow wwa ooy omav & fe
g4 7t fomr w7 Aow avr o mn
a7t fmg wraw, afeaw e,
&F @ O I e d o
At g 6 T s @,
T wrAE aew f a g

But what do we find? When he
finds the communal agitations in his
own constituency, when he finds
hordes of men belonging to the H:ndu
Mahasabhua and the Jan Sangh march-
ing the streets of Banaras and closing
the doors of the University, he issues
& statement that the name Banaras
Hindu University should be main-
tained. (Interruptions). Yes, I know
my friend Mr. Bade is today a great
votary that the name should continue,
of the Banaras Hindu University. But
I st'1l remember his speech when he
was speaking on the Aligarh Muslim
University Bill. and he sald that the
name Aligarh Muslim  Unijversity
should be changed to Allgarh Nationai
University. He was prepared to
change the name ‘Muslim', but he is



Banaras

3677

[Shri Ansar Harvani]
not prepared to change the name
‘Hindu'. And that shows the menta-
lity from which the Jan Sangh
suffers—and he says that the Jan
Sangh has nothing to do with it.

Coming to the name, secularism
does not mean banning the name
‘Hindu’ or ‘Muslim’. Secularism means

that in this country Hindus,
Muslims, Parsis, Sikhs and every
community will live in peace,

will have equal right to deve-
lop and grow and to come to their
own. Therefore I consider that too
much insistence that the name of
Banaras Hindu University should be
changed is a sort of premature and in-
fantile secularism. It is not that by
changing the name of Banaras Hindu
University we can change the charac-
ter of the university: the character of
the university will continue, what-
ever the name may be. There are in
this country many kinds of institu-
tions:  Christian colleges are there,
Sikh colleges are there, DAV colleges
are there; a number of denominatio-
nal institutions are there which have
produced very good nationalists and
very good patriots. It is not that by
changing the name we will change
the character of the university.

Therefore, 1 think that we should
see this question in that light and not
think that by dropping the word
‘Hindu’ from the name of the Banaras
Hindu University we will change the
charucter of the university and that
overnight the university will become
a nationalist university. I hope and
trust that this House will take this
into consideration. In this country
there are many religions, communi-
ties and languages. All the commu-
nities, all the languages and all the
religions should get equal opportunity
to develop and get enough opportunity
to grow. :

The Banaras Hindu Unijversity is a
great heritage of the Indian people.
I still remember that it was an Irish
woman, Mrs. Annie Beasant, who had
founded the Central Ifirdu College
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which was the nucleus of the Bana-
ras Hindu University. And I still re-
member that it was a great Hindu
leader, Pandit Madan Mohan Malavi-
ya, who developed it into a great
University.

Shri Yudhvir Singh: Please hear
him. He says: great Hindu leader.

Shri Ansar Harvani: Of course, he
was President of the Hindu Maha-
sabha as well as its founder.

As Mr. Mukerjee pointed out that
he had the great opportunity of going
to the University and speaking in the
debate, I had also that opportunity
when I wag a student of the Aligarh
Muslim University and I have a great
love for that University. That Uni-
versity should develop and prosper.

But unfortunately, while discussing
this Bill, instead of discussing the real
provisions, we are just discussing its
name. The University shoulq be a
real university. For instance, I should
like Dbetter provisions about the
appointments of teachers; I would have
liked that nepotism and favouritism
which are the bane of the Central uni-
versities of the Banaras Hindu Univer-
sity as well as of the Aligarh Muslim
University and also Visva Bharati,
would have been eliminated. I wish
if this House could have discussed the
various academic aspects of the Bill
and the academic things. But things
have becn clouded, anqd clouded to
this extent that instead of talking of
academic things we are talking of
names.

I therefore urge betore this Houss
that while deciding upon this Bill it
should take inty its mind the fact that
Banaras Hindu University has a great
tradition and a great history which
should be maintained and that by just
changing the name, the character of
the University cannot be changed.
With these words I shall conclude.

Shri G. N. Dixit (Etawah): Mr.
Deputy-Speaker, Sir, my hon. friend
Mr. Mukerjee pointed out that the
Members of the Congress Party have
been enchained by the Government
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or by the Chief Whip. Here I was
reminded of a film which I saw the
ather day wherein a jailor was entrus-
ted with the work of reforming the
habitual prisoners. These prisoners
were taken out of jail and their chains
were taken off. But in the night they
found that they could not sieep with-
out the chains, and so they put on,
by themselves, those chains. Mr,
Mukerjeq finds himself in a similar
position, that there was a system in
this House when the Congress Party
acted on & whip without exerling
their mind as to what to vote for and
what not to vote for; and Mr. Muker-
jee had also not to exert his mind, he
had only to oppose whatever came
from the Congress Benches!

Now, an entirely new situation has
been created and, I think, the motion
moved by Mr, Kamath and supported
by Mr. K. D. Malaviva was a very
proper molion which if it had been
accepted by the House would have
given an occasion and an opportunity
to these unchaineq persons to discuss
among themselves and to decide which
way to go because it is a very scrious
matter. [ do not know what ig going
to be the attitude of the hon. Minister
and whether he could think of this
that some more time is allowed. It
is a very important measure. It is not
80 much from the point of view of the
name. I do not give that importance
to the change in the name, whether
you call it Hindu University or you
do not call it Hindu University. That
is not so important. I attach impor-
tance to the amendment of Section 4A
by which you are changing the strue-
ture of the Banarsg Hindu University
from what it was to what it would
be. There is such a big change in the
structurs of the Baparas Hindu Uni-
versity. 1 find it a little different
from what or
the hon. Minister had made with re-
gard to the Aligarh Muslim Univer-
sity, when he was making his speech,
and the House had supported him on
that, that the character of the Univer-
sity., whether it ia the Banarss Unl
wersity or it is the Aligarh University
or sny other University, shail be
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mnint&ntd. I find from the amend-
ment of Section 4A that the character
of the University js being changed.
I would read out both the previous
Section 4A and the present Section
4A. The amendment is to sub-Section
(2) of Section 4A and, therefore, I

would read out only that portion. It
reads:

“to promote Orlental Studies
and in particular Vedic, Hindu,
Buddhist and Jain studies and to
give instructions in Hindu religion
and to impart moral and physical
training;"

What is the position now?
ended position is like this:

The am-

“to promote the study of reli-
gion, literature, history, science
and art of Vedic, Hindu, Buddhist,
Jain, Islamie, Sikh, Christian,
Zoroastrian ang other civilisations
and cultures;"

Now, the study of Zoroastrian and
Christian  religions has also come in
and the ‘culture' also has kome in
which was not there before. So, the
character of the Universily is bring
changed. 1 say, there were certain
principles or certain characters laid
when this University was founded,
When Pandit Madan Mohan Malaviva
and other founders of this University
founded this University, then there
was something in their mind and thev
founded the University for that cause
and you will find that uptill now it
is on that character that the organi-
sation of the University has subsisted.
May I invite yvour attention to p. 55
of this Bill! What sre the Deport-
ments that are functioning under the
Faculty of Oriental Learning and
Theology? Under that Faculty, vou
find the Department of Sahitya, De-
partment of Darshan Department of
Vyakaran, Department of Religious
Instructions, Department of Jvolish,
Department of Theology and Depart-
ment of Dharmashastra and Mimansa.
In my opinion, this is a point on which
you would have to think over be-
causs, in & way, you will have to
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.adopt the same thing about the Ali-
garh Muslim University also. The
Government is taking the stand to
«<hange the character of the Banaras
Hindu University from what it was
before to a new phase. We want to
know whether that is the policy of
the Government. The Government
and hon, Minister have to apply their
mind a little more carefully to this.
‘We want to know whether that is what
they mean or whether their intention
is to keep the character of the Bana-
ras Hindu University or the Aligarh
Muslim University as it wag before.
It it is the purpose that it should con-
tinue to be what it was before, then,
I think, they will have to go into this
amendment of Section 4A a little more
carefully over again.

My submission so far as the change
in the name is concerned is this. The
point has been raised, and rightly so,
that when the Government policy, not
only the Government policy but the
policy of the whole House and the
entire nation, is not to consider any-
thing which is a disputed point—we
have given up the language question;
we have given up or postponed so
many other questions for the time
being—there is no reason  why this
should not wait. 1 say, as soon as you
bring up the Aligarh Muslim Univer-
sity question also, beware there is go-
ing to be as big or bigger agitation
than what you are facing today. Do
you want all this agitation?

It you cannot defer it ang it you
want it now, ] want to make one sug-
gestion here. Whatever be the policy
of the Government, the hon. Minister
said that what he intended was to
commemorate the name of Pandit
Modan Mohan Malaviya and, I think,
when he said that, there was some-
thing else also lurking in his mind and
that was to do away with all these
communal epithets, So, there iz an
Idea lurking somewhere in the mind
of the Minister, somewhere in the
mind of Rajya Sabhe, that 1
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Universities and these institutions.

It that is there, then there could have
been one composite Act for all the
Central Universities and, I think, there
cannot be any difference in case of
one particular University, The basic
structure could have been one and
there could have been one Act govern-
ing all these Universities and that
could have very well provided an
opportunity to this House to lay down
one policy for all such institutions.

About the change in the name of
the University, my friend Mr. Brij
Raj Singh said that while you are
changing the name from the Banaras
Hindu University to Madan Mohan
Malaviya Kashi Vishwavidyalaya,
there is also an idea lurking in your
mind that you are going to do it about
the Aligarh Muslim University also.
Suppose something happens in the
meantime and you do not change the
name of the Aligarh Muslim Univer-
sity. There may be some gricvance
left in the minds of the Hindus that
while vou have changed the name of
the Banaras Hindu University, wou
have not done it in respect of the Ali-
garh Muslim University. Therefore,
it might have been wiser if the chanae
in both the names could have heen
combined in one Act. You can amend
this Aect in respect of other things.
There can be another Act about the
chanpge of names. Let us fare the
hostile opposition, whatever it is st
one time and do it at one time and
not separately. Let us not face it
once about the Banaras Hindu Univer-
sity and again about the Alirarh Mus-
lim University. What vou could do is
to amend the Act in respect of other
things now and so far as the name
is concerned, you could chanee the
names in respect of both the Univer-
sities by one composite Bill at one
time. The things will become easier
that way.

I have to say only one thing more
ang that is about the discipline among
the students. I think this is a bhig

tsm should be weeded out from thess

ibility of the Eduecation Mini-
nry For 18 years we have not con-
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sidered this basic question. It is the
question of national character. These
students are to be the citizens of this
conntry tomorrow and it will be these
students who will shoulder the res-
ponsibility of running the Government
and i1unning this country. Therefore,
it is a question of human element and
the human character. There is some
flaw in the present educational system
of this country which is responsible
for this. For 18 years we have been
carrying on the educational system as
we had inherited from the British, the
educational system which was laid
down by Macaulay for minting clerks
in this country. Let us consider what
was our stand before the national
freedom and what was the stand of
the Father of the Nation, Mahatma
Gandhi, Let us consider these things
and let us change the very system of
education and have a system which
creati:g better citizens and more dis-
ciplined citizens of moral character.
That is a basic question for the Edu-
cation Minister. So far as the tem-
porary phase is concerned, 1 entirely
agree with all my friends who have
advocated this. Everybody knows
this “ouse will take no decision on
account of any agitation going on any-
whers, But all the same, the first
thing should be first and the second
thing should be second. The first
thing is the security of this country
and, therefore, for security r
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Pi!'lt"li and, to put it in a nutshell,
in our national life and that is because
of the rich tradition of its birth and
also because of the high traditions
that it has been trying to buid up,
since its emergenre, during all these
years. The people even today look
upon the University as the temple of
all that is finest in our national cul-
ture,

When the University was establish-
ed by the great Madan Mohan Mala=
viya, as far as I know the University
was visualised as a centre of univer-
sal learning and nat as a petty citadel
of isolated thinking and approach; we
must not forget this aspest of the Uni-
versity; we must not be ob-
livious to this aspe-t of the persona-
lity of the University.

I must congratulate the Education
Minister for bringing forward this
piece of legislation to resuscitate the
Banaras Hindu University to its ini-
tial glory and high standard of uni-
versal achievement. It is a fact that
there was a deterioration in the life
of this University; as pointed out by
the Mudaliar Committee Report, the
fair name of the University deterioral-
ed to unfathomable depths; there i
no doubt about it; I am sorry to know
that even some professors were in-
volved in this sordid state of affairs.

we huve taken a decision that we will
try t» avoid considering those things
whicl raise disputes. Apart from
this, whenever a decision has to be
taken it has to be from the i

An awakening was generated in &
very vital and energetic way by this
report to the ideals that must inspire
a University; because of this report I
would say that much of the dross that

of the House and that will be always
0.

I would appeal to the hon. Minister
to consider all these points from these
angles and then let the House know
the mind of the Government as to
what their stand is so that we may
be guided by that.

Shri Hem Baraa (Gauhati): Let me
begin by saying that the Banaras
Hindu University occupies an excep-
tiona] position in our dreams and as-

had lated for long in the por-
ta's of the University was removed
and an impression was created In the
country that the University would
stand up to its ideals.

I do not know what gnaws and cats
into the vitals of a University. Natu-
rally enough, I think it is group pey-
chologv, group po'itics, that eats into
the vitals of a University and this
Univeraity somehow or other was not
free from this group psvchology or
group politics. When this group psy-
chology contaminates even the minds
of those people who are supposed to
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be the custodians of all that is finest
in the Universi.y, there sets in the rut.
Somehow this Banaras Hindu Univer-
gity was not free from this bane and
as; a rcsult of that, the who.e atmos-
phere of the University is corrupt,
polluted and vitiated and the ideals of
research and resurgence, and know-
ledge and learning have evaporated.
I would say that the things in the
University deteriorated. The obvious
manifestation of this deterioration is
evident in the students' demonstra-
tions today. There is no denying this
fact.

I shall, in this connection, draw the
atten‘lon of the hon. Minister to the
staterient made by Shri Mukud Behari
Lal. He was a victim of vanda ism.
If his statement can be believed—I do
not know why his statement cannot be
believed; he is a responsible member
of the other House—he said on the
floor of the House that it was ‘the
Vice-Chancellor of the university who
let out the canard that Prof. Mukud
Behari Lal was instrumental in chang-
ing the name of the Banaras Hindu
University to Madan Mohan Malaviya
Kashi Vishwa Vidyalaya. I do not
understand the conduct of this official
of the University who is suppposed to
be the highest administrator, who is
supprsed to ho'd the highest portfolio
in the Unive-sity, What happened as
a result of that? Perhaos this honour-
able gentleman, this Vice-Chancellor,
could not foresee what mischief he
was launching on the students by this
irresfonsible statement. That reper-
cussion went as far as to a very ugly
point —the students mobbed and sur-
rounded Prof. Mukud Beharl Lal and
brandished shoes and chnopals against
the man who had served this Univer-
sitv with distinction and devotion for
years.

Shri Bakar All Mirsa (Warrangal):
The students have now sent an apo-
logy to him.

Shri Aem Barua: We are happy to
hear that. The Government must
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know that universities cannot be dor-
mitoriea for o.d and retired persons
nor can they be museums for dilapi-
dated human fossils. The Minister
must know that,

Dynamism is the keys‘one of a uni~
versity and that can be restored only
by people who are in tune with the
pulses of the time or the impulse of
the emerging gene:ation.

The Rajya Sabha has changed the
name of the Banaras Hindu Univers.ty
to Madan Mohan Ma aviya Kashi
Vishwa Vidyalaya. True it is that it
was Malaviyajl—who has becn aptly
described as the richest beggar in
India—who laid the foundation of this
University with the devotion of a
votary in a temple. I want to make
one thing clear. We yield to no one
in this coun‘'ry in our reverence for
that great son of Irdia. Yet, I would
strike a note of caution. In the Joint
Committee's Report on Jawaharlal
Nehtu University, we have said one
thing. No university should be nam-
ed after an individual, however great
and eminent he may be. Pandit Nehru
was the greatest son of India and no-
bodv can deny that. Yet, we obiect-
ed to it. Why? Be-suse this tenden-
cy to name universities after indivi-
duals, however great or eminent they
mav be, is fraught wi‘h dangerous
proclivities.  If one fine mornine I
find & universitv belng named affer
me, T will not be surprised. 1 told
mv wife a'so about this. She asked
me how da T think that a university
wou'd be named after me and said
that on'y an elementarv school may
be named after me. (Interruptions).

To name a university after an indi-
vidual, however grent or eminent he
may be, is to limit the dimension of
the universitv., Similarlv, to name &
universitv after a communitv, however
big or small that community might be,
is to Timit the dimension of the uni-
versitv. [ would say one thing. A
university must not asnire for anv-
thing less than universal. That
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what Cardinal Newman said. What is
a university if it is not universal in
character and inspiration! So to name
28 universicy after an individual or
community would be to limit s
dimension. 1 would even say that a
man of the intellectuai eminence of
Cardinal Newman wanted to estab-
lish a university during 1851—1858 in
Ireland called the Irish Catholic Uni-
versity and rightly did the people of
Ireland objert to the propo-al, Be-
sides this, I am opposed to the name
of the Banaras Hindu University be-
ing zhanged into Madan Mohan Mala-
viya Kashi Vishwa Vidyalaya, dfor
ancther reason also.

15 hrs,

Shri Bakar A'l Mirxa: Then there
is the question of the name of the Act
also.

Shri Hem Barua: What a jaw-
breaking name it is! It is something
like ealing into a huge hunk of ha.f-
baked meal. That is what I feel. As
a maitter of fact, I am opposed to all
longish names in fact, even to Shri
Chagla's full name I am opposed. I
think that names must be ag simple as
Nath Pai's or Hem Barua's; these are
very simple names.

While opposing all ¢ 1 tags
affixed to universities, may 1 draw
your atlenlion to a very relevant fact
ol recent history? While the Hindu
Code Bill was introduced in Parlia-
ment, an objection was raised to a
very significant fact that no legisla-
tion could be on a sectarian basis and
that all legisiation must be compre-
hensive and all-embracing; it legisla-
ticns are no! comprehensive and all.
embracing, thev violate the Directive
Principles of the Constitution. That
was the obje-tion that was raised dur-
ing the discussion on the Hindu Code
Biil. On that occasion, our late Prime
Minister Mr. Nehru gave an assurance
to the House that the Hindu Code Bill
was only the beginning of a process
and there wou'd be more legislations
of that sort embracing all Indians
But unfortunately nothing has been
done s0 far by our Government in that
direction.
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Secularism is a much misundersiood
word. As I understood the word ‘se-
cularism’, secularism is not a philo-
sophy that goes counter to any reli=
gion, nor s it something that is irre-
ligious. 1 understand by the word
‘secu'arism® that it offers similar,
equal considerations for all religions.
That is what 1 understand by that
word. That being so, the attitude of
those who are the custodians of the
State machinery, that is, the Govern-
ment, must not be lopsided. One at-
tiLude for one community and another
attitude for another community should
not be the attitude of Government;
the attitude of Government shou'd be
all-comprehensive and a’l-embra-ing.
But at present I am afriid that Gov-
ernment are indulging in a sort of
arissors-ahd-paste-work, cutting out &
piece here with a pair of scicsors and
pasting it there; s-issors-and-paste-
work is what the Government are do-
ing at present.

In conclusion, T would say that the
name of the Baniris Hindu University
must not be changed 1i-to Maden
Mbohan Malaviva Kashi Vishwavidva.
lava. I would say that even Mala-
vivaji, the founder of this university
did never even for a moment dream
that his name would one day be as-
so-iated with this university. If he
did not dream like that. whv shou'd
we try to disturb his soul that lies in
peace in heaven todav? I am not a
beltever in the existence of the soul
or in heaven, vet then, T wou'd ask:
Why shou'd we disturb him there?
Let him remain in peace.

But T would make another submis-
sion. I wvou must chanee the name,
it vou are bent on changing the name
of the Banaras Hindu University,
make it Kashi Vishwavifva'aya. That
will sound more reasonable.

Bhri Bakar All Mi-sa: Does my
hon. friend want it or not?

Shri Hem Barma: T want it, and
that is why I say like that; that would
sound more reasonable.
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I am convinced of one thing that
the hon. Education Minister has said
this morning. He has said a very fine
thing this morning. No impression
should be created in this country that
this Parliament and this sovereign
forum of the nation is hustled into
taking a decision because of demon-
strations elsewhere. We must not and
we cannot allow the history of South.
Korea to be repeated in our country.
We cannot allow that . . .

Shri Hari Vishnu Kamath:
Korea.

South

Shri Hem Barma: We carnot allow
the history of South Korea to be re-
peated in our country.

My submission is this that Govern-
ment should come forward with a
more comprehensive legislation, When
it comes to the changing of the nom-
enclatures of universities, there should
be a more comprehensive legislation,
and not a slipshod and haphazard le-
gislation like this. I am opposed to
all communal Acts, because commu-
nalism in a secular community is an
anachronism, and al]l that is anachro-
nistic is fraught with grave mischief.

I have not liked one thing partizu-
larly in the present context. Qur
jawans have done wvery well in
the battle-field. There is no doubt
about it. But there is an unfortunate
tendency in this country of people
taking sectarian pride in their ex-
ploits; the Hindus taking pride in the
exploits of the Hindu jawans, the
Muslims taking pride in the exploits
of the Muslim jawans, the Anglo-
Indians taking pride in the exploits of
the Anglo-Indian jawans. That is a
tendency which I do not like because
it goes counter to the secular ideals
of this State.

During the last World War, the
Jews and the Negroes fought side by
side with other Americans. They are
not known as Jews and Negroes, but
they are known as Americans. Dur-
ing the World War, nobody tried to
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enquire into the ancestry of either
Eisenhower or Roosevelt. That is why
I say that the secular idea's must be
upheld in this country and that can
be done not by piece-meal scissors-
and-paste.work, but by a comprehen-
sive attitude towards things as they
stand today in this country.

Maharajkumar Vijaya Ananda
(Visakhapatnam): At the wvery outset,
I would like to say that the Educa-
tion Minister has done his best to see
that this Bill is pushed through. This
Bill has been pending for the last
seven years and there has been no
impetus given to it. But since Shri
M. C. Chagla took over, he felt that
this Bill should go through and
smoothly too.

in this connection, I would like to
say that when he was present at the
Joint Committee meeting, he made it
absolutely clear that he would not in-
fluence anybody and he would allow
every Member to have a free say and
to express his own opinion, for which
he was acclaimed as one of the finest
Ministers to conduct meetings. This is
the background in which the Joint
Committee came to some findings.

The word ‘Hindu' is an unfortunate
thing tha: is coming up here. If ins-
tead of dealing with that, as my hon.
friend who is a Supreme Court lawyer
has said, we had discussed all the
difficulties and the intrigues of the
Banaras Hindu University and tried
to mend them, it would have been far
better. But circumstances have so0
arisen that we must take cognisance
of what has happened more so be-
cause Pakistan has called herself an
Islamic country. At these very touchy
moments when we have had thes_e
hostilities for people who are sensi-
tive, if we drop the word Hindu’, it
is poing to hurt their feelings. I am
gaying it for this reason that because
an Islamic State has cropped up in
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Pakistan, the Hindus would certainly
resent the taking away of the word
‘Hindu’ from the name of the Banaras
Hindu University,

Malaviyaji, as 1 know him—I had
the honour of knowing him—never
said ‘No’ to any community; he was
all-embracing. He liked the Chris-
tians as much as he liked the Hindus.
Unfortunately we have forgotten
Pandit Madan Mohan Malaviya; he
was ong of the greatest sons of this
country. I have often asked in this
House, and I have made an appral to
the Education Min.sier also, that a
statue of his should bz aroand Parlia-
ment. Hs was a very great man; he
was in ths Central Legislative Assem-
bly. He was called the silver-tongu-
ed orator. We have forgotten him.
Therefore, let ug make azmends by
having a statue of his. But at the
same time, because of the tezlings
that have so poisoned the country's
outlzok on account of the most un-
naly invasion of Kashmir by Pakis-
tan, we can ill afford at the moment
to drop the word Hindu from  the
name Banaras Hindu University.)
This is my information. I happened
to be a member of th: Executive
Counci! for 9 years in succession, I
saw what was going on; much to my
regret, [ saow rarr incidents. Qur
Presidont was at that time the Viee-
Chancellor. He had o leave the
place. Ha had been specially asked
by Malaviyvaji to come to that Univer-
sity, despite the fact that he wasz
working at Oxford as a great profes-
sor of philosophy. He was asked to
give up somp of his work there and
coma to Banaras Universi'y. He
tried his best to improve matters, and
towards the end he was ahsolutcly
fed up and said: “This is a hotbed of
Intrigue. We are here to uplift, to do
our best for -ducati~n. But here we
gettle peonle’s quarrels and intriguss’
That was the reason for his leaving.

Then came Dr. C, P. Ramaswamy
Iyar, a very great edu-ationist, pro-
#ably one of the finest speakers today
in India, a person B6 years of age,
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who can still talk for ap hour and
a half. He then told me, “What is the
work here? Have I come to improve
the lot of the students, or to see that
there is no intrigue. I am asked to
g2t up at 2 o'clock in the night to set-
tle professors’ quarrels’. This was
how it happened. If this Housz had
been discussing that aspect more than
this word ‘Hindu’, I would have been
happy.

I would here guoie to you just one

paragraph of the Mudaliar Commit-
tee’s Report:

“Secondly we have had very
clear indication that indiscipline
prevails amongst students because
of indiscipline amongst  teacher:

as weil. There can bz no doubt
whatever thai several of the acts
of indiscipline amongst students
have bzen due directly or indirectly
to the manner in which certain tea-
chers have played a role in regavd
to the activities of the student
population, We have some npames
mentioned of such teach:ys hold'ng
.very responsible positions and we
note with a great deal of regret
that the present state of indis.ipline
in the Univarsity is due as much
to some of the teachers in the Uni-
versity as to the students thereof

I am putting thiz in a nutsheli to
you. Then there was the Radhzkri-
shnan Comittee. Referring to th»
word ‘Hindu’, Dr. Radhakrishar whan
he was Chairman of the Inquiry Com-
mittee had observed in the Report:

“The Banaras Hindu University
is charged tp give religious insruc-
tion to Hindu siudents. Even the
new constitution permits it. While,
therefore, the Banaras and Aligarh

Universities may give rel'gious ins-

truction in Hinduism and Islam res-

pectively to the Hindu and the

Muslim studrrts who desire to learn

it, we hope that they will adopt

our recommendations in the chap-
ter on religious instruction and give
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to thzir students instruction in  the

ciiznial  principles  of the other

religions and unity of all religions”.

This is from one of the
education 8.s. He had no real objec-
tion to the continuation of the word
‘Hindu' T conclud: from thai very
recording of his that he was not op-
posed to it.

Now, I ask what is the need for us
W start troubling this country? We
have had enough of it. On thy one
side, there is China; on the other,
Pakistan is still very very aggressive,
Why should we have internal trouble
when we can do away with it by not
pressing this issue? I belizve in gecu-
larism in the truest way, in the truest
manner. We have proved to the
world that this country is secular to
a fantastic degree, Knowing what hap-
pened during this war, Pakistan was
surprised. Ayub's calculation mir-
fired; he thought there would be
Hindu-Muslim riots herz, thers would
be uprising, this that and the other.
We have disproved all that. But on a
sensitive issue of this kind, T would
b-g of the House to bear with me
and sllow this word to remain. As I
to'd you, I am not a communalist.
But I dp want peace after having had
such g war with Pakistan, a war for-
ced on us by Pakistan.

Then again I would like to men-
tion that T had appended a minute of
dissent. Th-re was an amendment by
a~other cnlleagur of ours in the Rajya
Sabha who rluhbed the Registrar and
the Viee-Chancellor and said that
both of them should give up offi-e
tmmedintelv the new Act came into
foree 1 for nme feht very strongly
that when the n~w Acrf came into
beirg, a new Vice-Chan-ellnr shou'd
take over the responsibilities and
gnid- the des'inies of th- University,
boca'ss of ity past re-ord. because of
th~ past intrieurs and what 1 may
«all the mishaps that occurred.
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Now, in that I also votid. I did not
realise at that moment that the H.gis=
trar was a salaried officer and his
pusition was quite different from that
of the Vice-Caancellor. So I put in a
minute of dissent tp the effecy that
the Registrar who is a salaried offi:er
like any other oflicer of Government,
should not be asked to quit when
the new Act comes into being. But aa
regards the Vice-Chancellor, I can
only say that it will be an act of
grace on his part if he leaves, The
Rajya Sabhu has already passed that—
1 agres, But it will be an acrt of
grace for the Viece-Chancellor whose
term is to last only a few months
more, till April or May, to hand over
to his successor the grrat responsibl-
lities of running the biggest univer-
sity in this country. As for the Re-
gistrar, I strongly feel that we can-
not and weg should not r-move him
becanse h- is a salaried offi-er; it is
for the Council of the University to
say that ‘we will not continue you,
we will trrminate your services’.
That is & different matter. Th- Vice~
Chaneellnr is on a fanting differemd
from that of the Registrar.

I congratulate the Edura'ion Min‘s-
ter on having brought this after 7
tong years of waiting. But for him,
it would not have beern pushed
through. 1 am only sorry that all
this hullabalog hag been caused be-
cause of the word 'Hindu’, b1t be-
cause of the circumstances as T m n-
tioned to you, because of thr sensiti-
veness of peopl- at the mom~nt—if
this wers done a year or two later
and al! sich denomina‘ional nomen-
clatures w-rg removed from all Uni-
wersiti®s, I'ke Annamnlai and so on,
it would not hav. been <o difi ut—
because of the environmrnt at the
moment. let us nnt Ao anv  such
thing. Let us corsider this ‘kat ™e
bhav: a hug- Hind: maoritv who
would not lik~ th's, although the
Hindu maijority has proved to be very
gond brothers of the Mnuslims,

good friends that no upheava! took
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place during the hostilities that were
#o.ced on us by Pakistan. So, I think
that in the interests of the country at
larg:, this word should be retained,
and I also beg of the Education Mi-
mister to perpetuate the name of that

greal man, Pandit Madan Mo-
han Malviya, who was known  as
the boggar. He used to say that he

was the biggest beggar in India, and
with the begging bowl he went from
plare to place and built up a univer-
sity that is probably the envy of many
a country. That was hiz greatness.
Tn the end he never disclaimed other
eommunitirs; he did not say that be-
eause he was a Hindu, he would not
shnke hands with a man of another
eommunity, though there were other
rrligious leaders who were somewhat
like that.

So, 1 conclude by saying that iIn
the interests of the country we should
retain what was in existen~, at the
time of Pandit Madan Moh~n Malviva,
namely the Ranaras Hindn Univereity,
The word Banaras may alsn be keot.
Po'itir'ans may chang- the ward fram
Banaras tnp Varanoasi, Toma row
gome other noliticlan mavy chanre
Varanael int, anmathing elen That
s besidn tha naint. Rot T would like
the word Banaras ta r-m~in  a'ong
with the words Hindu Univorsity,

Mr. Deputy-Speaker: Dr. C. B.
Singh:
8h-i J. B. Krivalanl (Amroha):

Mav 1 submit that T may be told whe-
ther T will be ralled or not as I
cannot sit for long.  (Interruptions),

Shri Harl Vishnu Kamath: The
Hous> wants to hear him. Dr. Singh
is prepared to yield.

Mr.  Deputy-Spraker:
him next.

Ny Mhandribhan Singh (Bilaspur):
1 hav: heard with grea* intzrest the
deb te on this v ry imp rant issue.
It seems thil the minds of pzr.ous
have bren dsracied by ext'an:ous
evenls in the countiy. | personally
feel that this mae to brirg  about
thiz change n nim- is imp-rtant and
¥ery necessary.

I will eall
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Af S‘me Bill has emerged from the
Upper House, there are thice wvery
important points to be considered. One
is the change in name. There has
been a lot of gbjection to the change
in name. Some have objected to the
omission of the word Hindu, o.hers to
the addition of the words Mah:manah
Pandit Madan Mohan Malviya, and
still others to the word Kashi in
place of Banaras. 1 personully feel
that the change brought about has
got a very important bearing. Let us
not go by words. After all, “what 8
in a name?,—as Shakespeare said.
1524 hrs.

[Stmr SoNAVANE in the Chair]

The first addition is the nome of
Pandit Madan Mohan Malviva. My
mind goes back to the years 1917-18B
when Pandit Malviya used tn go to
the Hindu Boarding House in Allaha-
bad. At that time there was no Hinda
university, and the venerabls figure
used to rome with graat charm, grrat
humility and ereat learning He used
to be sttracted: at that time the
id-a of the Hindu university was
starting in his mind in the Hindu
Boarding House, Allshabad.

It is a very well known fact that
he has created this university by his
own effort. As ment'ond by the
Maharijkumar of Vija'anagaram he
was known as the world's bizgest
beggar, and with a beggar's bowl
h» collected cror's and cror's and
created an inst!itution whih is one
of the best of its kind in the whole
world. In the whol~ world you will
never find an Institution of this mag-
nitnds created by one person indivi-
dually by beegl~g alone Th's i g
very imp-rtant voint which mv hon
fri-nds hava comple‘ely forgotten.

n- ™M, 8. Apey: Nobody has for-
gotten.

n- “handrabhan Singh: 11 thore I
a good name, a good institutio , no-
‘h ng can be better th:.n bringing the
name of Pandip Malviya to this uni=
vestly. P ople have said that dur-
mg his lif2time he did not bother.
Na gr-at man will ever prther thad
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his name should be associated with
‘any institution. They will never do
it As guch it is our duly, the duty
of posterity to keep the memory of
these past great men.

I believe it is a great thing that has
been done by the Upper House to
bring the name of Pandit Malviya
and attach it to thig university. I com-
mend it to this House, and request it
to think calmly about it, not to go by
fissiparous tendencies, to keep in mind
that is the biggest tribute we can
pay to Pandit Malviya.

Then they have said about remov-
ing the word Hindu. What doos this
mean? We all know, we have agreed
that the word Hindu does not connote

" any nationalism at all. A Hindu
means one who practises Hinduism,
and what better word is there jp the
whole world than the word Kashi?
Kashi is the city of Lord Shiva who
presides over the whole destiny of
Hinduism. So, what could have been
better than to bring the word Kashi
into this? So, the bringing in of the
word Kashi is a wonderful thing that
hag been done. All those who had
objected to the removal of the word
Hindu must think deeply about it, and
keep in mind that the bringing in of
this word Kashi is a tribute to the
highest tradition of Hinduism.

What is Hinduism? Hinduism is a
great religion with a great tradition
and g great culture. It does not mean
X, Y and Z. It means everybody who
believes in great traditions, in the
higher values of life. That is what
Hinduism is. So, I believe that rhang-
ing the name from whatever it was to
Mnadan Mohan Malviya-Kashi-Vishva-
Vidyalaya is a very good thing, and I
commend to this great House to agree
to thiz change which has been brought
about by the Upper House.

What people have lost sight of is
this. The Uppsr Hous~ has got de-
finitelv verv senior and good people,
and we would not like to change a
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name that has been put in by the
Upper House. The Upper House must
be given great consideration, and so
the Bill that hag been passed by them.
I do not think we should brush this
aside so cheaply. So, to my mind, the
name which has been brought in
should be retained, and I would ap-
peal to this House to have higher
values in mind. Do not go by paro-
chialism, keep in mind the fact that
this is a good name.

I feel that most of us have been
distracted by the agitation started by
the students of the Banaras Univer-
sity. This is not e new thing
In the Banaras University a gimilar
thing happened long before, eight
yearg back, when the university was
closed for seven or eight months. As
pointed out by the Maharajkumar of
Vijayanagaram, who were responsi-
ble for the agitation started in the
university? They were outsiders,
communalists, and a good number of
teachers were T ible for it.
Those teachers got good ground “with
immature minds” and created this
trouble with these students. The
university was in a terrible mesg for
a long time. 1 know this for a fact
because I had to go there during the
timg of the vice-chancellorship of
Mr, Jha. The most important point
at that time was great ndiscipline.
The same indiscipline is being brought
about again now, and our mind is
bothered by that indiscipline which
has been brought about all over the
country today. I appeal to you and
through you to the House ani to
the country. Let us have 8 broader
aspect, let us not be guided by
indiscipline created in this institution.
Once indiscipline comes, evervthing

comreg in. Indiscipline creates chaos,
disorder and  confusion. almost
anarchy. In Banaras  University

there was once a time when anarchy
wag reigning supreme. Are we here
to listen to these students, to change
our wviews because of the agitation
going on in Banaras? Some one
mentioned that the elections were
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coming, that things would become
very difficult. Are they going to be

guided by what you call minor consi-
derations? I believe that under nw
circumstances this House should give
up its responsibility to this country
and the institution. I appeal also to
thoge students who hawve done  all
this, They must think very deeply.
1 personally feel that iy the changed
circumstances it is right to  give
greater powers to the Vice-Chancellor.
1 entirely agree with that. If you
want democracy to work properly, it
has to be worked in a decent manner.
I do not want to mentivn names but
we have seen in many institutions
that because of the poor powers of
the vice-chancellors, they are made a
scapegoal in many cases. Giving
greater poweTs to the vice chancellors
is a great thing. I entirely endorse
the FEducation Minister's view and
1 support this Bill which has been
brought here from the Upper House
and 1 appeal to hon. friends to have
a proper view and agree to this Bill.

Shri J. B. Kripalani: Mr. Chairman,
if T wanted to speak on this occasion
it was because, more than anybody
else in this House, I have been asociat
ed with this university from ils very
inception. I was present as the secre-
tary to Madan Mohan Malaviys when
the buildingg of the university were
being construclted and immediately
thereafter I was one of the professors
in the university. Therefore it is that
I thought I might say a few words
about it. It is well known that in
Hindi this university was not called
Kashi Hindu Vishwa-vidyalaya. it
was only called Kashi Vishwavidya-
laya. I do not know how and by whom
this word Hindu was added. The Hindi
name remained the same while the
English name is different. Of course
it iz true and let us face facts—Pandit
Madan Mohan Malaviya wanted this
university to be the place where in
addition to everything else, Hindu re-
ligion, whatever it may mean and
Hindu culture may be taught because
in the then unlversities existing it was
only European culture, If T may say

AGRAHAYANA 3, 1887 (SAKA) Hindu University 3700

(Amdt.) Bill

$0, even to a certnin extent something
from the Christian religion, that wus
taught, of course not directly but
indircctly. S0, Madan Mohan
Malaviya conceived of this ides of
an educational  institution which,
while calering for modern knowledge,
would also facilitote the study of
Hindu religion and Hindu cu'ture.
But this is a historical fact. What is
trwe, what may be useful in history
may not be useful always. We are
living in different circumstances
today. Wge saw what happened in the
Aligarh  University. The Vice-
Chantellor was almost done io death
and he escaped by the skin of his
teeth. This was done when he was
sitling in the midst of the executive
council or syndicate Nobody wes
good cnough to rescue him from the
students. Afterwards we have seen
that the miscreants are being support-
¢d hy almost the whole of the Muslim
community. The biggest prople—I do
not want 1o mention  names
here--have approached the authorities
by telling them that this or that ar
the other man should be released
because he is ill or something of that
sort. This is a very vicious atmos-
phere. The present agitation in t.hl_l
Hindu university shows that that uni-
versity is not free from communalism.

In public affairs it matters, not only
what you do but what other people
think you are doing and if other

people  think that you are d«?ins
something wrong, then your ngf;:
It

doing also will have no effect.
necesary for the Government in such
an atmosphere to abolish all deno-
minational names and the Government
can do it very easily by asking the
Hindu community to suppurt  their
own institutions where they want to
have their religion and culture pres-
cribeq as some subjects and telling
the Muslimg that they have to support
their own university and the tGot:er:;
i ot give any granm a
et r:"axi_e t is sald:
what is therc in a name? 1 say there
is very much jn & name in spite of
what Shakespeare sald It creates &
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psychology, and in these days to create
communal paychology is very vicious
when we are trying to bring about
unity in this nation, when the fight-
ing foices hawe secured a wonderful
unity in face of dangers from out-
gide, At this time, it is necessary for
us to think about this. Our government
when it does a good thing—I am sorry
to say, Mr. Chagla, this has been done
before you, you were not responsible
for it—they do & good thing in a bad
way. [ think Mr. Chagla was ill-
advised to bring about this change in
the name or tp suggest this change
in the name. What he should have
done is to bring a Bill before Parlia-
ment that all communal names must
be abolished and that simultaneously.
Mr. Chagla does not know—this gov-
ernment does not enjoy the confidence
of the peop'e in certain matters, and
tn this one matter, in this communal
matter, it has acted in the past in a
way which makes its words unreliable.
The illustration of this was given by
the Hindu Code Bill. While the Hindu
Code Bill was to reform the Hindu
society, the Government refused to
reform the Muslim society and they
did a great injustice to the Muslim
eommunity, especially to our Muslim
sisters, by keeping polyeemy yet alive,
which has been abolished in Turkey
and in Pakistan even. Whenever the
question of the Muslim minority
romes, government becomes nervous.
Whom does the community follow? It
it followed wise men, it could be un-
derstood. Tt follows  reactionary
maulanas and maulvis because they
think that the Muslim community con-
sizts of ignorant people who are under
the thumb of maulanas and maulvis.
1 have mv own experience; when I
wns fighting the election in Amroha,
the maulanas and maulvis from every
quarter of Indla were brought in that
constituency 1o tell the Muslims that
they were not to vote for me. And
vou wi'l not heieve it, but it is a fart
that these maulanas and maulvia
would not take ordinary meals, but
must nave a murgi at every meal, so
that the price of the murgi shot up
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from Rs. 4 to Rs. 13—15 per chicken
This was the condition. Mr. Chagla,
being new to the Congress and new
to politics, should have been more
carefui in touching this thorny pro-
biem. He has done the right thing but
in a wrong way. He did not know
the traditions of his party; they think
that ignorant people can be only ap-
proached by maulvis and maulanas
and pundits and shastris. (Interrup-
tion). Lal Bahadur is not a shastri.
Remember it. He is only a Kayasth.
Shastri only meant that he has gradu-
ated from the Kashi Vidyapeeth.

An hon. Member: He is also from
Kashi Vidyapeeth.

Bhri J. B. Kripalani: T was think-
ing of these pundits and......

Shri K. N, Tiwary (Bagaha): Acha-
ryas.

Shri J. B. Kripalani: “Acharya”, 1
may tell you, is not a religious appel-
lation. I was called Acharya because
I have been the principal of the natio-
nal university in Ahmecdabad, and the
word “principal” was translated into
“Acharya”. I am sorry I am not much
of an Acharya! 1 say this Bill, as 18
is, may for the time being should be
abrogated and it need not appear as
if we have yielded to any threat from
the students. This also Mr. Chagla
ought to know—that his Government
has always in the past vyielded to
badmashi. Wherever there has been
badmashi. As in the case of linguistic
States and in many other cases, this
Government yields to unrrasonable
pressure from outside. So, here also
it may be that the people will under-
stand that the agitation in the Bana-
ras Hindu University has obliged the
Government tn do what they wanted
them to do. But this impression also
can be obliterated if a statement is
made here, that in future no denomi-
national names would be put nn any
school or university and if such
names are used. no grant from the

Government will be given to sueh
institutions.



702 Banaras
Further, I think Pandit Madan
Mohan Malaviya's name wi:l not gain
anything by being associated with that
university. The who.e world knows
that he was the founder of that uni-
versity. I know how he used to col-
lect funds Even in the train, he
would take out the map of the univer-
sity and explain to thoswe who were
travelling first class—in those days
only the rich people travelled first
class, or only great leaders did so—
and he would spread out his map and
say that this and that iz being done,
and so on, and he would make them
promise a few thousands of rupees.
He collected the money like that. I
used to tell him plainly, because I am
rather a very irreverent person where
human beings arc concerned, *“You,
Sir, are a great plckpocket; in the
train you pick the pockets of people
which is not very reasonable.” He
used to laugh over it. Madan Mchan
Malaviya's name will not gain any-
thing by being associated with this
university. The whole world knowns
who was the founder of this university
and T agree with those who say that
no individual names must be attached
or associated with any university,

One word more. It is useless to talk
of cultures today. Nobodv,—be he a
Hindu, a Christian, a Muslim, unless
he has made a comparative study of
all the religions—can be ¢ idered
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t Quaran is their own and nobody
snbuid recite it would be & foolish
thing. It would even be an insuit te
their religion and to their Prophet
For the Christian to say that only the
Christians should read the Bible and
nobody else, would be to take away
greatness of the Bible. So, we must
understand that these are the scrip-
tures of the worid; they are the trea-
sures that are common to all human-
ity. Let us not confine them to par-
ticular religions. And the man of
culture today is he who makes a com-
parative study. He can understand
his own religion also better.

I remember the time when it was
said that one book like the Gita is
sufficient. Even Gandhiji once sald
that if we studied the Gita, that would
do. But then one must have studied
half the literature of the world be-
fore one can understand the Gita. Bo
also is the question of the Bible and
the Quoran and the scripture of the
Buddhists. All these great scriptures
are today the treasure of the world.
They are common property; to make
them the property of any particular
denomination is to degrade them, and
1 hope nobody would degrade them,
for, every university would make &
comparative study of all the religions
and all the philosophies of the world

Mr. Chairman: Kamals
Chaudhuri.

Shrimati

cultured. If a Hindu knows nothing
of the Quaran, he has not made a com-
parative study of religions and he
cannot be called fully cultured. If a
Hindu does not know what is written
in the Bible, I think he is so much
the less cultured. If a Muslim does
not know what is written in the Gita,
it is a shame for him; he cannot be
considered educated. Nobodv can be
considered really cultured or educat-
ed today unless he has made a com-
parative study of all the scriptures of
the world, because these scripturcs are
not confined to one hodv or to one
religion: they are the treasure of the
world. For the Hindu fo say that
Gita i2 his own is to limit the teach-
ings of Gita. For the Mus!ims to say

Shri Radhelal Vyag (Ujjain): On
a point of order.

Mr. Chal There t be a

point of order in a vacuum.

_Shrt Radhelal Vyas: Even before
I raise my point of order, you are say-
ing there is no point of order.

Mr. Chalrman: 1 have called en-

other hon, Member.

Shri Radhelal Vyas: T want to raise
a pnint of order. You say that there
is no point of order before T state it

Mr. Chalrman: [ said there is ne
point of order in a varuum.
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Shri Radhelal Vyas: There is no
vacuum. As soon as you called Shri-
mati Kumala Chaudhuri, I wanted to
.raise a point of order, and I rose. My
point of order is this. Under rule 350
of the Rules of Procedure, “When a
member rises to speak, his name shall
be called by the Speaker.” The wora
is “shall” and so it is imperative on
the part of the Chair to call him.
.Shrimati Kamala Chaudhuri did not
get up in her seat, whercas I got up
from my seat. If only one Member
gets up, the rule says that that Mem-
ber is entitled to be calleq and to
speak and nobody else, If more than
one person stand up, then the
Chair has the choice to call any
of them who stand up to -speak.
But here only one member stood up.
How can the Chair call a member
who has not stood up? If only ome
member stands up, under the rules it
ig imperative on the Chair to call that
member. I want your ruling on this
point of order.

Mr. Chairman: The hon. Member
will understand that so far mo lady
Member has spoken.

Shri Radhelal Vyas: Kindly read
that rule. The rule does not make
an  exception. There could be no
discrimination on that polnt.

Mr. Chairman: All the Members
who want to speak should try to catch
the eye of the Chair.

Shri Radhelal Vyas: When only one
Member has stood up, he should be
called. If there are more than one
Member who stand up, the Chair can
call any one of them.

Mr. Chairman: 1 agree with the
hon. Member, That is the procedure
which is being followed. I would
request all the Members who want to
apeak to catch my eye.

st wwen Wiwd : Fwla
wim, ga & vega frow & geaw ¥
o frdeT s g g A
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wrIeim Agfa #1 giq fagm &
|G WELY WM AT FT ) JATA
ferg gAmfadr & ¥ fpg me gz &
AT FAWI GEARH Figr AT @l & |
o faaew & e oo gwowme efirem
#1 3§ W7 WY g wiew w1 W
&1 2% AT IF F O FAT™ 04T v
& f@ avf sgaeqr @m 4 g Ew
Tt &1 § qmwdl g 5 77 sww ar fw
AW AT A7 A G TAE GG HIA
ATH FEFIS T | IEH GATET A AT
WO FTH G | ATE H AT JA0 A WA
o ww fa57 | FlEw gumr a€d e
¥ 92T W § | UF ATAAIG qEET A
g & 1% g sfoem 7 saqar arfed )
qfA § I8 @ AT A wgRA AET
2.1 & wawdr § (% swmr ag wn T
2 fie I=dt @sd1 BRI gioEE T49 W@
¢ o e wrf wiew OF G a0

UF wrAA @R A sgr g fw
wresEifaEar gt e Od gty
i & gaw # gt femn § W gy
e & fawmt & qefy gk & ) & o
fewrr wrget g 5 o @2 ¥ wferiw
§ mfir § farg andt ot & 33
A A w AT TIE 47 ) W w
am Farwafarar 1 g7 &6 g
w9 WA ¥, w699 A 97 gwa
st st & forg fear &, 99 & gt
T A, AT ST 7 gATQ gw wWEd
w1 @ 3 F weE! A q T@E
@ W A A Al @) g oA o ol
t fv aw amowfaw @ §,  gEe weT
Fuf-sqErreT T 8, gAY AET g -
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£ai @it W@ § 1 gud I qa Al F1

gLEA R FIFTw FTE | AT AT O
BIZT F1 FIT HIT FART AT ZH OF A1IA7
¥ ag Ad, qz FRaY ATz # qaq

geefi & Ay drqom At &
A FH TERTAT H AYIAT FI0 1 FAX
tar & AT qI8T &1 T97 WA AT FAR
oF g # fzarems g8 g 0 WA
q7 TF WIT F97 UTE RIAA Aq0aT ¢ |
el Aza § a3 wAg faerframg
fadws wrar oy @1 & AEAT
qzEql A ¥ AM A wqAr Agula
w%E W G ¥ a@r § A
W& FIET ANET | WIS 4 wFAT

fe qfem oF arasfas wer § "7
feq w9t } a3 aFTaw W g4I
Frard, Swagid | & ey wgar A
giwiggai ol o afl @ "
fir® grwgra § M7 g § o7 gt 7
A fafas g 7 Aifwar § 1 s gt
A% WAL W wrgd &, FET A% O
® FFAT @, A% FAMT T H g
@ B, gWT WregreAwar § Araeq
gt | ogw fgg e w1 Aaw wid
qu am & ait fgy s @A
gad am ot & fexgw few @
tiwmragfrid B oF fgg g
worr vk qiFaa wrd g A ag of e
EETM W aaT v F T § A IEH
o g A # o g arfed

g7 faa atg ®1 oA g agi
A & AET § TAH gHA €W AW
1 AT IAA § AT B Fifoww AT
fir g9 agt OF 94 fAede sae awm
A § 1 a3 2R AT0AT w7 AN @)
g 1 34 AN W gA dyT w@ AT
A TAF( AT 9T AST WHT ALY TET |
wgi aw Aepfa M t, Fag wgm
gt g e g farer w1 & Tor gw
w¥z fEar § Teq awr 3 A afcadw @
faiaw ¥ ama #) waw w7 e g, figy
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wﬁ‘llﬁr&aﬁ%ﬂ%i fasta faar &
I AFT AT T g g T B
ag &t Wt | kT 2war g P
frat ¥ gur & 1 99 ¥ wmr awt W
faand ad afenfora &1 & qeq amdt
g 7w wem e fey
depfa w1 olw @ 7w oag fgg
wexfa § 7 & 7z war Y fa g f©
st @ degfa 1 gaF  wAAiar W
78 wm Aff g wwar fr & gqumER B
AT 1 fpg desla & oF wor arn §
wWaw' ) gEIR ad &1 A7 uw AT g
‘Wuw' | wAwTEA 2 A A gadt
aff § 1 & e wgm At g e oot
aw § frar &, ¢7 faafasi & ara-
a9 & 19 At wlafearardt W dw
§ ITRILG EAE | X AT AAT wT
i § 1 qga & Ay fawet ¥ o go B
g vz faem 12 f, A dm e @ o
€q §7 &1 ¥ fao g1 §q 1 g a9
¢ 7 ww Aw fEA afarsmard wis
a1 fedt TaAtfE O o g gw
G 7§ o aF dar wwt ¥ W G
P X am oAt awd g o Awx #
qeeT gt g fe ag dar st & w1 @0
¥ ggaRmA g k.

ot yexafy ore wEgh : ATAN
&1 ATH 44T AET AN & 1 TEEr AW
wifadr |

syt weae Wy : pE T
wifgdr s ga G wdreAt & TAT 6T
wré e w7 751 &5 1 K fna ol
®1 ga ar % fan, aarf 24 g O agm
Farg T ag TR IFAT R 1 wAN
¥ g TATA ETAA, WE EEAA,
w1 ST A gl aepfa &
F7e wAw § 1w W1 3F afver ¥
|79 g1 A1 IAH 3N F OF ag ) s
araTTor AT &7 | gATY At X, kW
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[7wfr v Wwd)

W & g g 9T §T 4§ weT 9T
o ZATG R A fra faa 4r fis gw
ag™ ARy § /1 918 fgrg ar qaerm
EafamEar garf &) T ® OF
GET d1 qr| B AW g &7 WA 7
Ty I AT A A AFAT T AL AT
A FY, Tad g & fadad s argay
g oot ardlai &, et s st ¥
fi6 TF L0 TWT ATATACT §F T AW
¥ 7 T}, 1T X AWK A owAT Y,
IEHT W AWl T FATL AT, T
qraraer §t 93 AT aw dw Ay I
t 1 gEmEgmddEAS ¥ aoT wwr
® 1| 7 7EA few a9 wrHET 3 W
¥ o' feq qo 7w qawy faw ¢ fag
FEw FEr SO 9F ) g e,
qfer depfa, ag depfa, a5 dwfa
oY A ¥ gi At qwAr wifygd, W
depfa go aw 1 § o

ot awrw fag (FAT) 0 oWwI-
w A, TAEFEE  Hegpfaut 6w
T & | IE g 2w 2w A AT A
& #urden wear g r gas 3 SRR
¥ v SR ¥ & gt fawar a9

iyl woren Wty @ 4E  AT(H
Tl a1 fx A GEEm Twgd # )

sft quare fog : & wrdar W
g fr ¥ ¥ wor oamd 6l o o

Mr. Chalrman: What the hon. lady
Member has said is parliamentary.

frereft weren Wt : % e
) Y % U® 0 IEETy . ARE
|/l F1 gW AT | FHA G AT
U w gIwm ¥ s 3 oA
IUR! FTAH 1@ € T€@ G A
wEw oA g0 & e St
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fir met ot 1oy faarea &, & o w9w
2, Wt we faareg § a1 & WY Few

L &}

st quare fag : WO w9 AR
5% §g w7 § | gATL FAl weE g
vz wwdT § |

wirwet wwen whedt: ag 9T I
HATAT & 11T cqfRrTa w ¥ freeT
&Y AT g an fver €t ST wrem £,
wHTAT ag W1 T &, & A g, fiw o
T ATt At Nyat § ag @ a6
whawcr ¥ faa darc @ g
g 2w & ot Fn &, Fowr v gw it
T R §, Wmw gEie wrE Y
aware Fag o o SAET wrET wEE
Eft wrifE e T fadarwd & &
wgA § TR fzar 7% ¥, g oY
ug 717 ¥g 41 & fv &7 g fge W
AT A AW, " T T ATy
¥ wd M9 A s fis ghrar o
%t v wwa §, w2 ww o 0 g,
W IEH TEIEIT g1 T @A &
fordr ...

16 hrs.
[Mga. DepuTY-SPEARER in the Chairl

ot ayare fag : AnE & oamw
g &9 ¥ A &far ¥ | qifgEam wr
werd gwa agl & ow ot EeY
afFeFR B amt d Y A g ) gw
¥ azi fav wzarr £

sy wwa WiN IUTETH
ngreg, & fadaa a7 o 61 fe gy
w ) WX wird FrATEfa A ogaR
fadir @@ ot @ 2 97 a7 & ¥ gwd
wieHET £17 # wafa @ g, | ae
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i, gat & o9, fradt § st
ar g agt, o firg A € 1w
I A F ATHAT FF FEA WG
wepfa ®1 fraler g & (ot &<
wEeET &, ot fmd §, o wre few
2, 7 5= 9= £, 37 31 AOHla w1 AR~
A FTF OF qrEE @rgta & fAmir
% aTE gAT! JgAT AR |

W el & grg & wrn A §
fiF g gaT ¥ g fadas & o qfoEdA
foar & 99 & w9 wgww & ) Eiww
oF am@ & wgwm oagW fw dfem
W HIEA ATAHIT w7 ATH &9 gATafaE
FAm kaq Aoy fgg faw-
fraem gz Wit favafaarag @
ariy &a7 fF IR amy faar a1 )

Shri Gauri Shankar Kakkar: Mr.
Depuly-Speaker, Sir, I had the privi-
lege to be in the Joint Committee and
participate in the discussions there.
This Bill, when it was introduced and
it was referred to a Joint Committee,
created certain new pr ts and
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nccul"ism, but my charge is that they
never followed it. When the very
basis of giving tickets at the time af
general elections is that men belong-
ing to the majority of the people resid-
ing in a particular area should be
given tickets, is it not correct to say
that they do not believe in seculariam?

Sir, I would like Shri Chagla to
come forward with a motion for set-
ting up an Education Commissi
appointed for the whole country, for
all the educational institutions Which
are governed by the State Govern-
ments and are not directly concerned
with the Central Government. There
should be a rule by this time that all
those names that are existing at pre-
sent, nameg like “Kayassths Patha-
shala"”, “Khatri Pathashala" and others
should be done away with. That
should be the right step. That is the
correct manner in which this question
is to be approached. It should be a
policy matter of the Government.

My second point ig this. With re-
gard to this particular Bill the Ruling
Party say that they have a non-com-
mittal attitude, Did they have a non-

certain new sensations. To Shri M. C.
Chagla, who is not now present in the
House, I would like to pay my com-
pliments for the manner in which we
held our deliberations in the Joint
Commuttee.

In the beginning, when the draft of
the Bill was put up, it denied the
autonomous character to the univer-
sity. But, all the amendments that
were moved to the Bill were carried.
It was possible on account of the help-
ing hand which Shri Chagla extended
to the Committee,

Now I come to this controversial
issue, about the change of name and
other salient features, I charge the
ruling party for the fault they commit
in secularism. I moved an amend-
ment that it should be called “Kashi
Vishva Vidyalaya” and I still stand
for it. 1 should say that the Ruling
Party or the Congress Party stand for

c ittal attitude when the Gold
Control Ordinance was passed, when
the Land Acquisition Act was passed?
There were Members in the Congress
Party, I believe, who were not willing
to vote for those enactments if there
was no whip issued. May I take it
that this is a new precedent that is
being created for all future legisla-
tions, or is that the Ruling Party is
non-committal only in respect of this
Bill on account of this one reason that
if they say that the name “Hindu” be
continued they will be expnsed of
their belief towards seculurism nnd if
they say that let the word “Hindu"
be deleted as was done in Hajya Sabha
then they have the fear of all sorts of
agltation coming as a result of that?
That g the fear smul that is why we
find this timid, wenk and wvacillating
policy of the Government which I do
not want {o encourage.

1 would say, Sir, that of a]l the per-
sons, our hon, Minister of Fducatlon,
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frum the very inception, from the verv
day he took up this office, ventilated
nationalist views, Why should he
has fallen a prey in the hands of
such a party? He should not have
yielded. He should have the bold-
ness to say, from the very beginning,
it is timg that this word “Hindu" be
eliminated from this. There is no
reason for the Congress Party to soy
that they have got a non-committal
attitude. May I take it as I said ear-
lier, that they are running such =
democratic set up where in respect of
any legislation that is coming befo:s
this House they would follow this non-
committal attitude? | would most wel-
-come it it it is followed, anq if that
is not the idea why should they follow
it in respect of this particular Bill
that is before the House.

Then, Pandit Madan Mohan Malvi-
ya was most reluctant to accept—Shri
Govind Das himself said it—a wel-
come address which was being pre-
sented to him  because the word
“Maharishi” was added in that. Can
anybody imagine Pandit Madan Mohan
Malaviva, who was reluctant to accept
an address because the word “Maha-
rishi” was there, if his soul was in
heaven, would be jubilant by his neme
which is being added to the universi-
ty? It would be a bad precedent to
add any individual’s name to a univer-
gity. 1 would call it communal
if any name is associated with any
university, be it Jawaharlal Nehru
University or be it Mahamana Uni-
versity. That would be a very dan-
gerous thing. You are going to create
central universities. If you are asn-
ciating those universities with parti-
cular individuals that would be short-
sightedness, that would be communal
in apirit.

It is time to say safely that the per-
formance of the Banaras University
has been throughout nationalist. But
what is the policy of our Government.
But the Government has taken the
view that we belive in a secular sort
of Government. Then we have to
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follow that in all sincerity and not in
a half-hearted manner,

Coming to the other provisions that
are very material as I have said ear-
lier, this Bill, fortunately, has created
much sensation and new precedents
and conventions. One such precedent
is, the Chairman of the Joint Commit-
tee has appended a Note of Dissent
May I veniure to say that it is a new
precedent, and it is a very unfortu-
nate precedent that the Chairman of
the Joint Committee had to append a
Note of Dissent. If he was fiinding it
difficult to find favour with the mem-
bers he should have withdrawn [rom
the chairmanship instead of sending
this Note of Dissent.

Secondly, there were certain policy
matters, certain salient features which
were accepted by the Joint Com-
mittee. One of them is the transi-
tional provision saying that as soom
as this Bill becomes an Act the posts
of Vice Chancellor and the Registrar
will be deemed to have been vacated.
There is a history behind the sugges-
tion that they should vacate their
posts. Today the Education Minister
said that she House cannot afford to
frame charges against them in the
absence of the Registrar. May I
remind the hon. Education Minister
the circumstances in which the present
registrar was appcinted? He was ap-
pointed under fishy circumstances and
he was on probation for one year. You
will be surprised to know that within
20 days of his appointment not to
speak of one month, six months or
one year—he was confirmed in that
post.

Is it not a fact that on account of
the performance of this Registrar
and the Vice-Chancellor there had
been litigation leading to loss of
several lakhs of rupees and the cases
had gone up to the Supreme Court?
A brother of a member of the Exe-
cutive Council happened to be the
counsel for the Banaras University
and ultimately when the cases reach-
ed the Supreme Court he had the

ity and bold to withdraw
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those cases, making the university
suffer a loss of lakhs of rupees. The
Report also gives an indication of the
performance of these two figures on
account of which action had to be
taken and tbe Ordinance promulgated.
They were il due to these two figures,
specially the Registrar. I am very
sorry that the provisions which were
adopted by the Joint Committee,
where Shri Chagla was also present,
that after the enactment during
transitional period these two persons
will be devmed to vacate their posts
and the President will nominate per-
sons in their place, that provision has
been undons in the Rajya Sabha. I
am very soity for this. I may also
say that this is a new precedent which
Rajya Sabhi has created. In the
Joint Committee Congress had a
majority of members. In the Rajya
Babha also they had a majority of
members. Still, those sallent features
which were idered and dopted
by the Joint Committee have been
undone by the Rajya Sabha. I do not
find any logic in this.

I have got one objection against
another provision of the Bill. It is
mentioned lere that any officer con-
nected with the University, if he is
found guilty of moral turpitude and
is convicted for a period of six months
he will be lisqualified from holding
any post in the University, Suppose
he has been sentenced for 5 months
and 29 days? He can continue in
office. 1 fail to understand the logic
behind this provision. I have moved
an amendm:nt to the effect that any
person who is convicted of moral
turpitude, even if it is one day's
impri t, should be disqualified
to be an office-bearer of the univer-
sity, becaus: there is no logic behind
the provision that the disqualification
should apply only if the sentence is
for a period of six months or more.
This provision needs to be amended.

Finally, Shri Chagla said that the
Houss should not be pressurised on
sccount of the agitation which the
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students have undertaken. I myself
condemn the agitation. It is uncal-
led for and most undesirable. But is
it not & fact that the Government
themselves, not 1o speak of this Houge,
were pressurised not once, twice or
thrice bul 30 many times on accoumt
of agitation with the result that the
country has taken to this spirit that
this particular Government can be
pressurised only if an agitation is
undertaken? The example of greater
Bombay is there, apart from the
formation of many other States. It
is not a new thing. It has been en-
couraged by the ruling party. They
could themselves be pressurised by
this sort of agitation.

Shri Bhagwat Jha Azad: In demo-
cracy public opinion should be heard

Bhri Gaurl Shankar Kakkar: Of
course, public opinion should be res-
pected.

In the end, I congratulate Shri
Chagla for what he has done during
the deliberations of the Joint Com-
mittee. But I will give a warning to
Shri Chagla. As I have said, he has
been doing very good work and his
performance has been very creditable
and national to the core. But he
should not be timid and weak to take
a non-committal view on such a Bill
He should have the courage to say
that he Is running a secular govern-
ment and, therefore, he is for elimi-
pating the name of “Hindu" from the
name of the University. Why should
he fight shy? It is on account of
the influence of the party to which
he has been recruited as a new mem-
ber. Otherwise, his antecedents are
there and they are praiseworthy.

So, in the end 1 would submit that
the name Kashi Viswa Vidyalaya and
not Madan Mohan Malaviva fhould
be there, Then, the other transitional
provision which has been undone by
the Rajya Sabha should be revived.
Because, Shri Chagla who has been
present throughout the deliberations
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‘of the Joint Committee knows that the
charges  against (he Regitrar are
manileal;  they need not be proved
because they are there, The way of his
appo.niment, his conflirmation  after
20 duys und the way in which he
handlel the affairs resulling in  huge
losses on aceount of litigation  they
are sufficient proof, if any proof is
needed. Such an officer should not
be continueq in office. So, I do not
know how Shri Chagla agreed in the
Rajya Sabha to change the Sugges-
tion made by the Joint Committee.

In the end, 1 will submit that this
House is not guing to be pressurised
by the student agitation which I
condemn. But it is the logical com-
<lusion of the policy which our Gov-
ernment themselves adopted of
succumbing to pressurisation by
agitation. Finally, 1 will say that it
is high time to introduce such a
measure. 1 woud again appeal to
the hon. Members to agree to the
name Kashi Viswa Vidyalaya.

Shrl D. C. Sharma: Mr. Deputy-
Bpeaker, Sir, I have been liste-
ning to this debate with a
great deal of attention and I  have
found that people have not undar-
stood—1 should be excused for saying
so—the real import of the Banaras
Hindu University (Amendment) Bill.
I feel that there are many reasons
why we should support the new name
of thy Universitv. In order to per-
petuate the name of Madan Mohan
Malaviva it is desirab'e to re-name
this universitv ms Madan Mohan
Malaviya Kashi Viswa Vidyalaya.
There are many reasons for this. The
first  wengon {s this.  Under the
Constitution the other House, which is
as sovereign as this House, has decided
by an orerwhelming majority that
this name sh~uld be given to this
‘University. T think we do not want
to be at loggerheads with the other
House, We have to respect the other
House, the opinion of the other House
ang I believe that this House, which
is also sovereign, will not treat the
mear unanimous opinjon of the other
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House with scant attention or with
lack eof  courtesy or with any deti=
ciency of understanding. That is my
first reason.

Secondly, in all the countries of the
world the universities are named n
two or three ways. Sometimes the
universities are associated with the
name of the place or the State where
they are located. We think of
the University of Berkeley; we
think  of the University  of
Washinglon; we think of the Univer-
sity of Harvard; we think of the
University of Cambridge and we
think of the Unive:sity of Oxford.

In the same way there are certaim
universities named after great leaders
of those countries and even a conser-
vative country like Britain has named
& university after W.nston Churchill
who was a great leader of the United
Kingdom during the Second Wo.ld
War. If we have the example of the
UK before us, whicH is a very, very
orthodox country in these matters, I do
not understand why we are jibbing at

naming this university after ' Pandi
Madan Mochan Malaviya. Pandit
Madan Mohan Malaviya's portrait

adorns the Central Hall which means

that he is one of the makers of
modern India. Pandit Madan Mohan
Malaviya’s name is w-it large over

every brick of Banaras Himdu Uni-
versity as it is ¥mown today. Pandit
Madan Mohan Malaviya's name is
written in letters of gold in the his-
tory of the freedom movement of this
country. I do not understand why
my hon, friends want that the name
of that great leader, that distinguish-
ed patriot. that formidable freedom
fizhter should not be associated with
the unive 'sity.

My third reason is that communs-
lism is a hydraheaded monster and
it you cut off one of its heads, se
many more heads come into beings
but, we want p-ople like Hercules
who can fight that monster. T believe,
nothing is wrong with our country.
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I believe, our country has a great
present and a greater futu:e, if we
van do only one thing and that is, if
we can put our foot down on the
forces of communalism, whether they
are on the surface or they work
insidiously and in an  underground
way. That is the thing.

Educational institutions, more than
anything else, should be free from
the taint of communalism. No one
should say that here is an institution
where the Hindus enjoy the proprie-
tary rights; here is an institution
where the Muslims emjoy the mono-
polistic rights. No, every institution
®elongs to India, whether it is a uni-
versity or a college. I believe, when
you say that this Banaras Hindu Uni-
versity is going to be named as
Pandit Madan Mohan Malaviya Kashi
Vishwavidyalaya, you are making &
beginning in that direction when you
will come to the conclus on that these
great educational institutions are
going to he Indian in name, Indian in
opirit, Indian in character, Indian in
espirat'ons and Indian in  their
achievements. I do not think that
anybody can take objection to that.

The-e is another reason also, Un-
fortunately, the Banaras Hindu Uni-
versity has been a cockpit of intri-

gues, fights, controversies and other
things and it has been under a
quarantine for some time. I should

say, it redounds to the ered’t of our
present Education Minister that he
bas pulled it out of that quarantine
and has tied to give it a new, vigo-
rous life. 1 believe, if it wants to
have a new kind of life and a new
lease of life, everyone there—student,
teacher of whatever grade he be—
every vsitor should know that the
august presence, the hallowed pre-
sence of Pandit Madan Mohan
Malaviva i hovering over the Uni-
wersitv and that no one should speak
& word on the premises of the Uni-
wersity, no one should do anvthing
on the campus of thm Unive-sity, no
one should make any kind of attempt
in the surrormdings of that Univer-
sity which will do discredit to Pandit
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Madan Mohan Malaviya. 1 think, by
naming this University as Pandit
Mudan  Mohan Malaviya Kashi
Vishwavidyalayva, the hon. Education
Mir.ioe has seen to it that  the
prosence of Pandit Madan  Mohan
Malav ¥a should not only be in spirit
but should also be in other ways
there and that it should put the Uni-
versity on a heaithy and wholesome
path of development.

Now, something has been said aboud
the Registrar and the Vice-Chancel-
lor. 1 do not think that it is worthy
of this Parl'ament to waste its
breath upon vice-chancellors and
registrars.  What are they? They
come and go and when they come,
they come like giants but when they
go, they go like dwarfs. Thercfore,
1 believe that no time should be
wasted upon this.

One or two imporiant points more

and 1 will sit down. 1 believe that
this Bill will be a model for other
universities to follow, In the first

place, I am glad that the office of the
Pro-V:ce-Chancellor has been abol-
ished. Thesa pro-vice-chancellors are
those who are always Intriguing to be
vice-chancellors.

Jha

Shri Bhagwat Asad: Very

good; well said.

Shri D. C. Sharms: That is why we
do not have a Deputy Prime Minis-
ter here.

They are always scheming to be
vice-chancellors and 1 tell you, Sir,
they have no rest for themselves and
they do not give any peace to the
v ce-chancellors. 1 am glad th_at our
Education Minister has seen to it that
thess pro-vice-chancellors should be
d-owned in the holy river of the
Hindus and that they should not be
there.

Vice-
T em also glad that the
Cha.ellor will be there for five years
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Shri Bhagwat Jha Azad: Will you

comment on the Rector which he has
introduced?

Shri D. C. Sharma: The Rector is
& very, very inoffensive person. It is
a very inoffensive office. I think, the
Rector is not going to do any mis-
chief. I can also assure you that if
the Rector is there, the Rector is only
going to be a kind of good boy, a
good camp-follower for the Vice-
Chancellor. He is not going to be a
competitor and a rival for the Vice-
Chancellor,

1 do not understand why the Visi-
tor should have been given only
three years and why the Vice-
Chancellor has been given five years.
I would request the Minister to see to
it it he can and if he cannot, I think,
I am also helpless.

Now, I mlso think that a wvery
wholesome decision has been taken
in order that the quality of teaching
in affiliated colleges should improve.
We have the mushroom growth of
these colleges everywhere, in every
State, and anybody who wants to
win an election starts a college. Any-
body who wants to fight an election

starts a college. I do not say it
applies to all States. It is in some
States.

An hon. Member: What about you?

Bhri D. C. S8harma: I have gtarted
nothing and  atill I have won the
elections.

1 say, the Education Minister has
done well in seeing to it that the
quality of teaching in these colleges
i& improved.

I am also happy that a tribunal
has been provided there to solve the
difficult'es of the teachers. If they
have got some grievance, there is the
wribunal.

My last point is this that these
unions in some of these Universities
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and colleges have become like the
unions in some factories. Even there,
there is no compulsion. For instance,
if 1 go to any factory, I find half the
number of workers belonging to one
union and one-third of workers be-
longing to another union and so on.
But here in the Banaras Hindu Uni-
versity, every person should belong
to the same union and it is like a
conscription. I am glad that the
hon. MInister has put an end to this
conscription. He has made the
membership of the unions voluntary.
I think it will produce wvery pgood
results.

3722

With these words, I support
Bill.

the

16.33 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(ii) NoN-AvAmLABmLITY oF Crupx Om
AND Hron Speep D'esen OmwL mw
MAHARASHTRA AND BOME
OTHER STATES

Shri Jedhe (Baramati): Sir, I call
the attention of the Minister of Pet-
roleum and Chemicals to the follow-
ing matter of urgent public impor-
tance and request that he may make
a statement thereon:—

“Non-availability of Crude Oil

and High Speed Diesel 0il in
Maharashtra and some other
States.”

The Minister of Petroleom and
Chemimls (Shri Humayun Kabir):
During the last few weeks, 1 have
received several requests from Mem-
bers from Maharashtra, Gujarat and
Rajasthan as well as from the three

State Governments for incmasinF
the availability of Light Diesel 'OII
in these areas. Normally, Light

Diesel Qil which is wholly produced
in the country, is in very easy supply
and no difficulty has been felt before
in meeting all needs. Bub, owing te



3723 Scarcity of

the failure of the monsoon this year,
greatly incréased programmes of lift
Irrigatiod hive been undertaken by
& number of Siatéd and the demand
€or Light Diesel Oil has suddenly
e up. As soon as this was brought
L the not.ce of 'my ‘Ministry, steps
Were taken to o.ganise supplies té the
concerned areas and to increase the
uction of Light Diesel 011 from
reflneties.

In Maharashtra, the average month-
Iy supplies during 1984 were at the
tate of 12,700 tons. Suppliés ‘during
the winter months lAst ~"year ‘were
about 12,372 tons per month and dur-
ing October and November 1964, they
Were'9,217 'and 12,287 tond resphetive-
ly. As agamst this, the sctual supply
qlurmg October 1865 has been 17,133
tons ‘i.e. about 8,000 tor ‘miore” ‘and
arrangements have been ''made ‘for
the’ supply of 15,404 ‘tons during
Noveniber i.¢, aboat 3,000 tons more.
fn other words, * supplids ' during
October and November this' yedr will
be about 11,000 tons’ more than the
‘ébrresponding two * months of 1964
'On the special Tequest of the Govern-
ment of Maharashtra, the oil com-
panies have also been asked “to
increase supplies in the districts of
Sangli, Nasik, Ko‘lhapur, Sholspur.
Ahmed Aur
bld "Bhir, Plrbhlm and Nanded.

The consumption of Light Diesel
Oil in Gujarat during 1964 was at an
verage monthly rate of about 13,000
%ons. During the winter perlod from
October 1864 to March ~ 1885, fhe
consumption was at a higher rate of
‘atbut 18,500 tons. Actual sales dur-
‘fng October and November 1984
were 16,000 and 20,400 fons respec-
tively. As ‘agnin®t this, supplies
during October 1865 are about 20,000
tong ie. about 4000 tons more and
arrangements havé = beén made for
the aupply of 20,000 tons during the
current month. Thus, the total sup-

ly during October and November

s year will be ahout 70,000 tons as
against about 36,000 tons during the
cor ‘esponding two months of 1964
1917 (AD) LS8
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In Rajasthan, the average sales
during the winter months of 1064
were about 2,800 tons, As against
this, we have arranged for the sup-
ply of 4,000 tons during the current
monlh ilou.e.

We are aware of the need for pay-
ing special attention to the supply'df
Light Diesel Oil to all these Btates
during December and the succeeding
months, At uu moment, the plan of
supplies for Decambar is being for-
mulated and every effort w.ll be
made to increase production and
improve supplies. We shall continue
to do so for tha rest of the season.

In spite of the fact that the greater
demand for Light Diesel Oil arcse
mddenly, my Hmlltr,r has tried to do
its best to increass supplies by siep-
ping up production and by movemant

from othe: parts of India: 1 want to
assure the House that a careful
watch will be kept from daytnday

on the situation so that the agricul-
tural operations In the affected areas
do not suffer.

The supplies of High Speed Dlesel
Oil which is mainly wused in auto-
motive engi are satisfactory in all
pnm of the country.

There is no shortage of crude ofl
Crude oil cannot be used in any
engines, although the te-m i3 often
mistakenly used in place of Light
Diesel Ol '

Shrl Ranga (Chittoor): What about
Andhra and Madras?

Shri Humayun Kabir: There have
been no reports of shortage from
there.

Shrl Jedhe: When there is scarcity
conditions: grevailing in Muharashtra
Btate, 1 want to know whether Gav-
ernment is going to take immediste
sleps to divert more quota of diesel
oi} to Maharashira Stats.
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Shri Humayun Kabir: I have al-
ready stated that we have increased
it by 11,000 tong in the last two
months. That is by diverting supplies.

Shri Jedhe: May I know from the
Minister as to why the scarcity of oil
is there?

Bhri Humayun Kabir: I have al-
ready explained in the statement that
the gearcity arose because suddenly
the demand went up. We were not
given any advance notice. For the
first time, only on the 12th November,
the Maharashtra Government inform-
ed us that they were short of Light
Diesel Oil and we immediately rushed
supplies,

Bhrl Hem Raj (Kangra); May I
know whether it is a fact that due to
the shortage of Light Diesel Qil, the

kisans have to purchase it in the
black market?
Shrl Humayun Kabir: I am not

aware of that, I can guarantee the
supply of the allo:ations for every
State. But within the State, the State
Government will have to make the
arrangementg for distribution,

wlt o Ao AW | (R ) ¢
w1 g4t qafizn w1 qar 3 fF g
& a5z N17T qrad T WAA F Freow
gt AT A §AT = F Ay W vp E,
faay qavs Fr SR SR g <@
§ 91T aryEr A%T 1A S w1 I
aff &7

Shri Humayum Kabir: 1 have
already informed that as soon as an
intimation was given to us, we rushed
the supplies there. But the hon.
Members must also realise one thing.
Light Diesel Oil has to be produced
and there has to be m programme and,
therefore, unless an advance intima-
tion is given, it takes time tp make
the supplies. Here, suddenly the
demand increased almost two-fold, As
1 gave the figures, the consumption in
Maharashtras wag of the order of 9,217
fons im October, 1964 and this time
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we have given 17,133 tons, that s,
almost double the quantity,

sft o ®o qrfem (FEETATAR) :
g & a9i 4 ¥ & s e sy
oY 1wt gE 8, IE F FUEE & fog
TPIOE TAAET T 919 gT U g
framt 1 ez § @it awdaq 9ad
Y e g Ay /R § o ¥ ag
wrAT argaT f P ¥y i s agal
g ferfe %1 g 77 & o i srea
geATS £ AT AT FAfAA B g
fezmd &1t fF § oA g0 @
qg=t & W framl wy gawr faaor
T FYA g oma ?

Mr. Deputy-Speaker: He has already
answered.

Shri Humayun Kabir: In u sense,
I have already answered this question
because we have increased the quota.
1 may also add here that we have also
told the Maharashtra Government io
take steps to see that this light diesel
nil does not go into the black market
for uge in motors, as is sometimes the
case.

An hon. Member: That will ge
'more into the black market,

Shri Dighe (Kolaba): What are the
actual demamnds for the month of
MNovember, 1965, of Maharashtra,
Gujarat and Rajasthan?

Shri Humayua Kabir: Certain
demiands had been made wund they
were examined. Ultimately it was
settled that Maharashtra would get in
the month of November, 1965, 15,500
t For D ber, it is under
examination.

18:42 hre

BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—contd.
ot uy femg (wifaR) : A

IAend wEed, TgH AH %7 o

wo it & f agr ot fimer 5o o 97w

ot Amma Wl oy W A &

frdas s o weE fearmar ...
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Bhri Dajl: The Minister probably
thought that the matter wag over,

Mr. Deputy-Speaker: The Minister
bas come now,

st ww fowg : qvEmw wEew,
wgi aF wafrma 1 waw § &
wraatg e form ama w1 3T gt
T A Y, g A
TR TR I g agT § g
§ T9 A%t im ¥ @A, da wlar
faetar a1 goar w1 ware o Al
1% T T v g,
§ gwwar g fe g@d wer st oeer
oy AW fe swmiw o

Lgeind
Lurcdl

ww agt ot fgg AT qEwET
W v ¥ qrear O wemE W oaw
w4 ¥ A oaw oy § W7 ow
gEEI W IIAT Tar b, ow
fows 1 v fosr w1 8, @ &0
R # Tf et ¥ fe oww goer
W art ¥ owt sre Afa wioadi
wndt &1 s w@ f§ Srewar
¥ ani® R ez wedwi e
AT ¥ % N A ¥ oawd &
ToF a A T g A wem b,
Aer avwc &1 W A I aelt
o Aifs & w® W ¥ ¥R Oe-
g arr =ifgd | e § s
o gt &1 A I o= @, e
¥rx @1 ff weww @ e oW
gt T gE 99 g JEe
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w9 goere o froar a foen
frdt A W EE wEm Wi
s fed aft ffw awmr ¥4

W g s Ay G g omi
¢ v m3zé gy g ge 0 AW
e oy qUETT ERw Tt 1 Sne-
qaT ® I KT WH T AT
¥ feor i oF W oW EER R@W
3 Wit ofes e ¥ v fe wiies
s w1 fmin wdm orw &
fory wremr T & ft wifew Tt Wt
forrtor w1 & ford o dzar o o
wefio € 9z 9§ g wifes TRt

= o syfei dwd At o

Ta% @z W fagy w ww-
wr m, fey @ gEd Wy
®T WU gl 9 ®MEy o Wit
M O mE A QRO £z W
JATT FT T W ETH W T
¥ wamar o g ey aw oY
T gEmr W1 g § an
WM ¥ "y ¥ feay T why W
® oy ¥ feny oman, agt W@

aret sxfodl ® @ wonr § L

g foay o wrw o @ Y & WX
|1 §TY qF §OFT UST qOET WY
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[ =g Femra]
W I5d ara gt R e o
O A g0 AT F v o fe
Y 1§ Py g w o fagea 2z , W1
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famrex & . namely Dacca University. It was

o . s (W) . & i nicknamed Mecca University because

WTAAT AT S QA ST ST AT it was a Muslim League sponsored

%7 g fasar ? university,. We created national at-

Shri P. B. Chakravertl (Dhanbad):
Mr. Deputy-Speaker, it was in 1932
when the whole country was in the
midst of the nationa] struggle, when
the Congress Wwas declared illegal
there came on the scene one of the
greatest pationalists who came to
challenge the British Government of
India at its citadel, who sent us a
message, ‘'l am going to preside over
thig illegal Congress session in Delhi
before the very nose of the British
Goverrment and anybody who is
ready to face bullets may come there'.
When this name is now being discus-
sed we cannot afford to forget the
econtribution of that eminent man
with a golden voice. An erudite
scholar, a savant, a philosopher, he
represented the culture of Iniia. So,
today when we are discussing his
name, we must not forget his contri-
bution to the progres and to the
nationalistic urge of the country.

The addition of words to Kashi
Vishwa Vilyalaya was a later inno-
vation when the word ‘Hindu' was
added. If we delete the word
‘Hindu' and propose that Pandit
Malaviya's name should be associated,
we cannot enhance the prestige and
eminence of Pandit Malaviya. The
deletion of the word ‘Hindu’, the con-
cept of which smacks of gomething
which has been found objectionable,
is understandable.

In the same year when the Aligarh
Muslim University was started, an-
other university was started in East
Bengal, the Dacca University, by the
British Government to satisfy the
Muslim League people who wanted it
when the division of Bengal was
annulled. 1 am the first graduate of
that university started in 1921, We
the students did not allow the Syndi-
cate and the Court of that university
to change the name of the univeraity

mosphere, an emotional urge, as a
result of which that university main-
tained its high traditions, so much go
that after partition, seven Muslim stu-
dents of that university were shot
dead on the language question, and
Bengali has been accepted as the State
language in East Pakistan over the
dead bodies of Muslim stuients of the
Dacca University, in which T was the
President of the Union at one time.

The word Hindu smacks of many
things, it has a historical context. The
Aligarh University has got the word
"Muslim' attached to it. When this
word ‘Hindu' is deleted to be replaced
the words Malaviya Kashi Vishwa
Vidyalaya, people are apt to feel
rather unhappy, but still it has a sig-
nificant association to its own past.
Today, if you replace the existing
name, immediately the pertinent
question comes about Aligarh. Again
if we remove the word ‘Muslim’ and
put in the name of Sir Syed Ahmed,
it leais to fresh complications. We
must understand the difficulty which
hag been created. We must have a
realistic picture.

The students have been made to
understand that while it is an attempt
to take away the word Hindu' from
the Banarag Hindu University, the
Gover t will how avoij re-
moving the word Muslim' from the
Aligarh University. So, the Hindu
students today have been provoked.
It is a question of their proper under-
standing. People have becn made to
understand that this is not an inno-
cent proposal.

The name of Pandit Malaviya, that
eminent man, that great man, that in-
comparable savant, philosopher who"
represents] the culture of India,
should not now be associated with
this University for the sake of omit-
ting the word ‘Hindu' which obvious-
ly smacks of something against secu-
larism. So, I would oppose very
strongly the Bill ag it hag been passed
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by the Rajya Sabha. I would gay
you retain the words Kashi Vishwa
Vidyalaya. That is an apt word
which gives an idea of the pattern of
culture which was sought to be pro-
motej by Pandit Malaviya. That is
my P l, but b this
question of Aligarh comes in,—it was
discused earlier also in this House,~
it is better for the Government to
bring in a Bill simultaneously to deal
with all denominational universities
or colleges which smack of certain
communal, caste or other considera-
tions. There are s0 many colleges
with all sorts of names. The Gov-
ernment must go into the matter,
take up this challenge, and place be-
fore the House a comprehensive Bill
It capn then very well change their
names, but the moment jt secks to
change the name of the Banaras Hindu
University ond replace the word
‘Hindu’ by the name of Pandit
Malaviya. The outcome js that peopls
have their own misgivings on the
score, that the next question regard-
ing Aligarh and other denominational
Institutions will be left out. So, it is
in the fitness of things thut the Gov-
ernment must now come forward with
a Bill simultaneously to cover all
these things, so that it will be baged
eon a clear concept of whut an educa-
tional institution should be. So, my
definite proposal is this, My hon
friend Mr. Kamath sometimes gets
away from us. Yet, now 1 am
prompted to support his propasal. Let
us have a committee of both Houses
and discuss this, not from any parti-
san angle but as an cducationist and
w3 @ student. Let us understand
the problem. Nobody should be
pressed lo do anything. But one
should not overluook that the people
who arc outside may as well be pro-

voked.  The young talents have been
provoked. It is not unnatural. We
have come from the colleges; we

know; we lefy our colleges to chal-
lenge the nuthorities. Personally
speaking, 1 had occasion to challenge
the Prime Minister of Bengal; I had

fo do it

High Commission 3
in Karachi 736
17 hra,

Mr. Deputy-Speaker: You will take
more time. Then you may continue
tomorrow.

Shri U. M. Trivedl (Mandsaur): Be-
fore you gdjourn the House, 1 want
to raise & point of order on what Mr.
Chakraverty said now. Can this
House again send this Bill to a Select
Committec? lg there a provision in
the rules that once the Select Commit-
tee has made a report, can it be sent
back to a Select Committee, afler
having been passed in the Rajys
Sabha? That is the point,

Mr. Deputy-Speaker: It has been
decided in the morning. We take up
half an hour discussion.

17:01 hrs.
INDIAN HIGH COMMISSIONER IN
KARACHI*
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fiaugae § fowme v § i
uaAfas @y WA § &k
wyr are-fe At IFA gL wAAT I
ofafafudi & e g fear
Iu% faq e w1 W wT & fan
grEr 8 ad T iz F qEr meay
adr ¥ ot wwd gEiage & fAg
war areAT A s A (s & gg-
T f §A Nk @ gy famr
fedl fgaf®arge & TAIT®  FFH
g fH o|ifa

Bhrl P. B. Chakraverti (Dhanbad):
In the context of the report which has
now been published from the Special

Correspondent of PT.I, Mr, P.R. Rye,
who had been imprisoned, may I



3745

[Shri P, R. Chakravarti]

know whether Government hag taken
serious notn of the inhuman treatment
meted out to those Indians who had
been kept in prigon for months to-
gether, andl also of the fact that the
Pakistan Gover have pied
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sion, the U.3. Embassy, the Yugoslay
Embassy, the Ceylon High Commis-
sion and newspaper representatives
of the PTI, BBC, New York Times
etc. As he wag talking, the wirea
verg r:ut and he could not et any

ion or keep in contset with

our Indian Airlines Corporution effice
and the Dhakeswari Cotton Mills
which was the premier cotton mill in
Eastern India now in Pakistan?

ot waf (Frwim) @ & qen
wTgET g fE wrer o fady gar Somar
TEaT 341 ®1'] T wTar § )

rogmaww oz §fe dw o
foea Fot gar @ R f weg
ez oifeam o w4z awlr § Wi agl
WY gUTT Al AW § IEW Fare
¥ forr oF T O T A i W aE
woeT fEqrar | ¥T O3 AW 89
g oar i ?

st g T WAt (RamE)
Tt Ay gaE &, qa ot aATE qed
1 mfase g, & & 91 Afew @ -
ad f&T 4 )

JaraR AYAA ¢ WIOHT AT qE
AET g, ATET WET )

The Minister of State in the Minls-
try of External Affairs (Shrimati
Lakshmi Menon): Mr. Deputy-
Speaker, it is quite true, all that the
hon. Member has said about the
treatment of our High Commissioner
anji his family and also the personnel
of the High Commission in Karachi.
The quest.on that I would like to
answer is whether the Government
was informed about the treatment be-
fore the 1lith September. | would
like 1o mention that we did not know,
we did not have any information
whatever  about the threatening
treatment of the Indian High Com-
mission by the Pakistanis. Ip fact,
the High Commissioner himself was
taken by surprise and all that he could
do on the 11th was to contact the so-
called friendly nations. He tele-
phoned to the UK. High Commis-

anybody. Then followed, what the
hon, Member said with such eloqu-
ence, what happened on the Ilth

ptember, 13th September anj 2lst
September. 1 must confess that the
Ministry had no news whatever abeut
anything that happemed in Karachi
at all (Interruptionz). No communi-
cation whatever was possible between
Karachi and us. The only means of
communication that they had was the
All India Radio, and when the All
India Radio did not say anything,
when they never hearj a word of
sympathy, berause the Al] India Radio
or the Government of India had no
knowledge at alli, the High Commis-
sioner was really unhappy. One
friendly country tried to get some
news and pul it to us through the
foreign office.  All kinds of obstacles
were placed ani there was no possi-
bility of getting any ncws at all. The
only news was of the attack on the
chancery which was published in local
papers after the 2lst September.
Even then we could nol get any news.
We tried our best bul we could not
get any news. I myself called the
representative of the International
Red Cross to find out, at a personal
level, what was happening to our
staff. He could not do it if it was
from a Minister. 1 asked him to take
it as a request from a private mem-
ber who wag interested in her reia-
t.ons in Karachi. That message had
to go to Switzerland and then to the
representative in Karachi By that
time we were able to get news on
the 28th. Now the question that is
asked is whether we are going to
leave our people to live there or they
are going to be repatriated. The
House would be happy to know that
most of them were repatriated. The
families of employees of LAC, banks
;tc,hate being repatriated on a mutual
asis.
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A question was asked as to why we
did not put reciprocai curbs on the
Pakistan High Commissioner here. As
long as we had communication with
Pakistan we tried to put the same
curbs as they were putting on our
persons there. Beyond that, we had
no news. If we had known that our
people were treated that way, certain-
ly we would have taken drastic steps.
But, as there was no news, there was
very little that we could do.

The same applies to Dacca also.
There was no communication. Ewven
when we starlej communication it
was through London. Now every-
thing is setiling to fairly normal con-
ditions. I would like to say that we
have given three protest notes, not
only an the 4th of October Yut on the
28th Beptember, 4th October and then
on a succeeding occasion,

Shri Bade: What is the reply?

Shrimgti Lakshmd Menon: ] will
give you their reply.

It is true that- Pakistan is a signa-
tory to the Vienna Convention. As
such, it has violated not only the
terms of the Vienna Convention but
also the accepted procedure with re-
gard to foreign representation in the
country which has been in existence
from time immemorial in our coun-
try, namely, that the representative
of the king or ruler, even if he is an
eoemy, shouli always be given safe
conduct. It was the responsibility of
the Pakistan Government to see that
our Mission and our personnel were
given pr ion pecially b

i there was no declared war between
. the two countries. Therefore, there
\ was no exruse whatsoever for Pakis-
tan to behave ag she did.
We have made representations on
Fu\j\; matter. As usual, Pakistan has

rejected these things ge false and ua-
foundel allegations. She hag not
V given any reply. We have alio ask-
eq for com.pensation for the destruc-
tign pf property apd things in lhe
Chancery of over Rs. 25000. We
have not received any reply. On
the other hand, Pakistan has rejected
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these things as !ulse or groundless
allegations,

Now, I am sure all of us share the
anxiety and concern of the members
when they say why do we have Jip-
lomatic relations with such a country.
But the question is this. As the
Prime Minister has stated the other
day, we have to make a differentia-
tion between the Government and
the people. After all, we cannot
get away from Pakistan. We could
certainly in & moment of anger re-
call our representative. Then we
wil] lose all pointg of contact with the
people of Pakistan. Do the Members
want us to do that? After all, we
have to remember that there is dic-
tatorship in Pakistan at the present
moment. It is quite likely that times
will change and perhaps a new Gove
ernment will come into being i
Pakistan and tempers will cool down.
Then there should not be any regret
whatever that we have lost the only
point of contact with the people of
Pakistan. It is very easy to break
diplomatic relationship. For inst-
ance, Pgkistan has done it in the case
of Malaysia. We do not think it is
the proper answer,

It is true that our peoplg have been
humiliated and we ghould take mea-
sures against that. That is why we
have withdrawn most of our em-
ployees from our Mission Unlcss
Pakistan expresscs regret, unless
Pakistan gives the guarantee that gur
people will be treated in the manner
the rep tatives of diplomatic mis-
sions should be treated, we will not
hanve our fuli complement of staff sent
there. We have recalled our High
Commijssioner.

ot Ayrlic vt : Ty A e
T & g sfafafad & wTa g dAg
wRX At ag N Taw wfafafe
I7% a1 WY A I R ST g
Wy <fET
Shrimati Lakshm| Menom: We have
recalled our High Commissioner for
an indefinite period and the High

Commissioner will not go there till
such guarantees are received
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oY pwH 9 €T qfsETT
% g1 &fogax A agr 4 - aww
% 7§ fw o T T TE g

Shri P, R, Chakravertl; Indian Air-
lines Corporation officers were also
treated shabbily.

Bhrimati Lakshml Menon: Certain-
Iy I do not think Members would
want us to behave towards the mem-
bers of any Mission in the way in
which Pakistan has behaved towards
the members of our mission. That is
not the way to show your culture and
your civilisation.

off gwR W weATd : §8T AT
wd @t g wfg afss sf wfow

gt A 1

Shrimati Lakshml Menon: Ag long
a3 there is diplomatic....

Shri V. D, Purl (Kaithal): That is
the only language that Pakistan will
understand and not protest notes.

Shrimatl Lakshm] Menon: We will
keep the Missions with better langu-
age, if possible,

This is the situation. Now things
are improving, but even so we will
take al] steps to remedy the situation.
Unless we get a guarantee frcm the
Pakistan Government that they will
mend their ways anj that they will
give the necessary protection aund
guarantee to our personnel, vur High
Commissioner will not go back—
more than that, at the it Gov-
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Mission here was put to lots of diffi-
culties and that we did not give medi-
cal eid etc. They are all false alle-
gations.

Then, the question wes asked whe-
ther we have brought this to the
notice of the Security Council. Yes,
we have; we have given a memoran-
dum stating the behaviour of Pakis-
tan Government towards our Mission,
That waa also done. Everything thas
is legally, constitutionally ani diplo-
matically possible has beeg done
except withdrawal of the Mistion and
breaking-off of diplomatic relatior-
ship. As I gaid, we will watch and
see how Pakistan is going to bchave.
There is always the freedom for us
to break off diplomatic relations if
we want to do that. At the momenm
we do not think that it is neceszary to
do so.

Bhri U. M. Trivedi (Mondsaur); The
hon, Minister hag said that there was
absolutely no news from our High
Commissioner during. this pericd
which was mentioned in this question.
I would like to know what happenea
to the wireless that we were operai=
ing with our High Commissioner's
Office. Why was there no commusu=
cation through that wireless?

Shrimatj Lakshmi Menon: In fact,
the reason why the Pakistani aimed
police entered our Chancery gnj our
High Commissioner’s house wag that
they had heard that we nad o2 trans-
mitter. In fact, we did not have &

ernment do not wish to do anything;
we are just watching the situation....
off gwR O wwMT L 9w § AY
o W1 q1 I@ w7 SO Wt fE Al
w7
Shrimatl Lakshmi Menon: 1 have
said that we have not received a reply
except that they have said tha! these
allegations are groundless and are
false. They have started making
counter-allegations, which is their
pormal procedure, saying that their

tr itter. The High Commistioner
told them that we did not have a
transmitter but they would not be-
lieve him ani they searched the whnie
house, the Chancery snd ‘the rooms
of the personnel in search of the
transmitter. There was no means of
communication. If there weic any
means of communication, certanly
we would have got the information.

The Lok Sabha then adjourned til}
Eleven of the Clock on Thursday,
November 25, 1065/Agrahayana 4,
1887 (Saka).

GMGIPND—LS I1—1917 (Al) LSD—23-12-65—970.
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